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ILEGISLATIVE ASSEMBLY
- Monday, 17th March 1947

The Assemnbly met in the Assembly Chamber of the Council House ab
Eleven of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) n

the Chair.

MEMBER SWORN:

Mr. H. G. Russell, 0.B.E., M.LLA. (Government of India: Nominated
Official):

STARRED QUESTIONS AND ANSWERS.
(@) ORAL-ANSWERS

Turrion Fees v Somoors 1N New Dermr oN IncomE-Tax j; Basis.

$889. *MIr. Sasanka Sekhar Sanyal: Will the Honourable Member for Edu-
cation be pleased to state:

(a) whether Government are aware that in New Delhi guardians of school
students are required to disclose their income (on income-tax basis), while
filling up forms at the time of admission of their childern or wards into
schools;

(b) whether Government are aware that tuition fees are assessed according
to the level of income of the guardians; and

(c) the reasons therefor, and whether Government propose to consider the
question of revising this practice ?

ub (“-,) ‘!"57 rw,,-" ¥ge d_g,_,i' *"':
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The Honourable Maulana Abul Kalam Azad: (a) Yes.
(b) Yes.

(c) It is in accordance with the provisions of the existing Punjab Edueation
Code which applies to Delhi. The question of preparation of a new code
un(}er active consideration of the Government of India; the position will be
reviewed in that connection.

W Sty dy ey e S el S e 2 Sk ek Bl s
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Mr, Sasanka Sekhar Sanyal: Does this not create an idea of discrimination?

+ This question was ned f the 12th March i
quettions ;lf o o postpor rom the arch, 1947, and given precedence over all

( 1067 )
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d‘)' U ‘SL%‘,J.Q,J éU,.bu.HadLgA tand] :O'ji rw’,-!' Wy J-’-e)-‘i
Kba a5 s kel yl 2120 5 5 5,5 L oS (g0 63 30 a5 (S pae S

The Honourable Maulana Abul Kalam Azad: No such idea is created. The

Honourable Member has already been informed that the code is being revised
and this will be borne in mind.

“
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Mr, Sasanka Sekhar Sanyal: How many pei'sons have " been consulted
regarding preparation of the new Code? '
/
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The Honourable Maulana Abul Kalam Azad: Nothing can be said about this
just now.

INDIA’S CONTRIBUTION TO THE DoLLAR PooL.

958, *Mr, Manu Subedar: (a) Will the Honourable the Finance Member
please state if Government have received full particulars about (i) the Dollar
Pool, (ii) its operation during the period that it was instituted, (iii) India’s
contribution thereto and (iv) the use which India was permitted to make of
dollars from it?

(b) If so, do Government propose to lay on the table of the House a state-
ment showing these particulars?

(c) If the reply to part (a) is in the negative, have Government made any

effort to get these particulars and, if so, what were those efforts and what is the
result?

(d) Has Government's attention been drawn to a note in the ‘‘Statesman’’
of 15th January 1947, giving some figures indicating the shares of India and the
United Kingdom in the accumulated gold and dollar reserve?

(e) Are these figures correct?

The Honougable Mr. Liaquat Ali Khan: (a), (b) and (c). I would invite the
Honourable Member’s attention to paragraph 29 of the Finance Member’s
Budget speech for 1946-47, the press communique on the subject which was
issued on the 7th October 1946 and placed on the table of the House on the 8th
November 1946 and to my reply to the Honourable Member’s starred question
No. 77 on the 6th February 1947.

(d) and (e). 'Government have seen the note referred to. As I have repeat-
edly explained there are no shares in the Dollar Pool. The gold and dollar
reserves of the United Kingdom, according to a British White Paper, were
estimated to stand at £453 millions, at the end of October 1945. India’s balance
of payments with the hard currency countries between September 1939 and
September 1946 was favourable to the extent of Rs. 93 crores.

Mr. Yusuf Abdoola Haroon: May I know from the Honourable Member
what was the balance in the dollar pool and whether we are to receive any
“dollars in sterlings?

The Honourable Mr. Liaquat Al Khan: As I have said before the question
of the dollar pool is one of the matters that has to be settled at the time of
settling the sterling balances.



STARRED QUESTIONS AND ANSWERS 1969
Prof, N. @. Ranga: Have the present Government satisfied themselves

whether the statement made by Sir Archibald Rowlands is correct or not that

India has gained much more from the Empire Dollar Pool than it has lost?
The Honourable Mr. Liaquat Ali Khan: That is a matter of opinion.

Prof. N. G. Ranga: Has he ascertained the fact whether it is true or not?
If India is losing through the Empire Dollar Pool then we cannot follow that
particular policy followed by the Homourable Member.

The Honourable Mr. Liaquat Ali Khan: All that I can say is that since I
have taken over India is not losing.

Mr, Yusuf Abdoola Haroon: In reply to part (a) what are the balances in
the dollar pool? '

The Honourable Mr. Liaquat Ali Khan: I must have notice of that question.

Mr. Manu Subedar: As the sterling balance negotiations are being shifted
to a further date, and as the Honourable Member assured us that India will get
out of the Empire Dollar Pool as early as possible, may we know whether some
active affort may not be made in order to terminate India’s participation in the
dollar pool?

The Honourable Mr. Liaquat Ali Khan: Active effort is being made to have
a final settlement of the sterling balances. :

DiISSOLUTION OF THE DoLLaR PooOL.

959, *Mr, Manu Subedar: (a) Will the Honourable the Finance Member
please state if Government have had any correspondence with His Majesty’s
Government regarding the dissolution of the Dollar Pool and, if so, from which
date the Dollar Pool will stand dissolved, and what is the arrangement for the
distribution of the assets remaining in the Dollar Pool?

(b) What would be the position of amounts due to India in excess of what
may come to her in the final distribution of the Dollar Pool, and has a guarantee

been asked from His Majesty’s Government to replace these dollars in due
coursc? T1f so, in what terms?

The Honourable Mr. Liaquat Ali Khan: (a) and (b). Government have had
no correspondence with H. M. G. on the subject. India’s withdrawai from the
Dollar Pool is linked with the settlement of the question of the sterling’ balances

and the Honourable Member’s questions can not be answered till such a settle-
ment takes place.

Mr. Manu Subedar: May I know, as the Empire Dollar Pool was started
during the war for a specific war purpose of the Allied Governments, and as the
war has finished and we will be in the third year of the termination of the war
hereafter, whether its continuance, apart from the sterling balance, is desirable;
and if so, whether it could not be settled apart from the general question of sterl-
ing balances and the international monetary fund ?

The Honourable Mr. Liaquat Ali Khan: As I said just now, the existence
of the dollar pool at present is not detrimental to the interssts of India.

Mr. Geoftrey W. Tyson: Will the Honourable the Finance Member agree
that in any case the dollar pool is to be wound up on the 15th July and that the
International Monetary Fund has been operating since the 1st March? Having
regard to those circumstances, the point made by Mr. Subedar does not arise.

The Honourable Mr. Liaquat Ali Khan: T understand that is the position.

Mr. Manu Subedar: If that is so, may I know whether at the present.
inoment we are not contributing in the dollar pool and whether the dollars com-
ing to India by the American purchase of hides and other artieles are not going

to the pool, and whether they will not continue to go to the-pool after the first
June?
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The Honourable Mr. Liaquat Ali Khan: Sir, I would like to have notice of
that question.

8ri M. Ananthasayanam Ayyangar: How does the question of the dollar
pool connect with the sterling balances?

The Honourable Mr. Liaquat Ali Khan: Because of the question of the
multilaterally convertible currency.

Bri M. Ananthasayanam Ayyangar: Are not the dollars acquired by India

by her favourable trade balance? Do they then not belong to India and not to
the sterling balances?

The Honourable Mr. Liaquat Ali Khan: There is no share fixed for any
participants of the dollar pool.

Sri M. Ananthasayanam Ayyangar: Is it not an independent organisation in
which we have a share and the balance to our credit can be drawn by India
without reference to the sterling balances?

The Honourable Mr, Liaquat Ali Khan: No member of the dollar pool has
a fixed share in it otherwise it would not be a pool.

Prof. N, G. Ranga: In view of the fact that Sir Archibald Rowlands said
in this House that a particular quantity of dollars was set apart for India in that
particular area, may 1 ask the Honourable Member whether any quantity of
dollars is set apart during this year for the use of Indian manufacturers and
others from out of this Empire Dollar Pool?

The Honourable Mr. Liaquat Ali Khan: Sir, all that I can say is that we can
get all the dollars we want: there is no scarcity in that respect.

Sri M. Ananthasayanam Ayyangar: May I know if it is the Honourable
Member’s intention, inasmuch as he says that the Dollar Pool is linked with the
sterling balances, that he is prepared to accept sterling for dollar?

The Honourable Mr. Liaquat Ali Khan: It is not linked up in that way. It
is linked up with the question of the settlement of the sterling balances and the
settlement of the sterling balances means that there must be available to India
some multilaterally-convertible currency. That is why it is linked up.

PAYMENTS BY THE BROADCASTING DEPARTMENT TO GRAMOPHONE COMPANIES.

960. *Mr. Manu Subedar: (a) Will the Honourable Member for Informa-
tion and Broadcasting please state how much royalty, goodwill or other pay-
ment is being made by Government to the Gramophone Companies?

(b) To which companies are these amounts being paid, how much to each
and at what rate?

(¢) What steps have Government taken in order to avoid the payment of
such royalty in future?

The Honourable Sardar Vallabhbhai Patel: (a) For the Calender year 1946
Rs. 51,815 were paid to the Phonographic Performance (Eastern) Ltd. and the
National Gramophone Record Manufacturing Co., Ltd. This payment relates to
ocopyright in gramophone records broadcast by All India Radio from all its
stations. All India Radio make no payments other than for royalties.

(b) Gramophone records are obtained from Phonographic Performance
(Eastern) Ltd., and the National Gramophone Record Manufacturing Co., Ltd.
A list of the members of the Phonographic Performance (Eastern) Ltd., is placed
on the table of the House. Gramophone records are also obtained from indi-
vidual producers. It is not in the public interest to disclose information about
the details of the payments made to each concern.

(c) Government cannot escape these payments 8o long as gramophone

records have to be used for purposes of broadcast but if the Honourable Member
has any suggestions to make, Government would be prepared to examine them.



STARRED QUESTIONS AND ANSWERS 1971
List of members of the Phonographic Performance (Eastern) Ltd.

1. Phonographic Performance (Eastern) Ltd.

. The Gramophone Company, Limited. ®

. The Twin Record Co., Ltd.

. The Columbia Gramophose Zo., Ltd.

The Hindustan Musical Products, Ltd.

Senola Musical Products.

. The Megaphone, Co.

. Victoria Phone Record Co.

. Messrs. Bajaj & Co.

. The Frontier Trading Co.

. The Bharat Record Co.

. Pioneer and Musical Varieties, Ltd

13. Jay-Bharat Record Cec.
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Mr, Manu Subedar: May I know whether Government will not re-examine
the position with a view to find out if more money cannot be given to the
artists themselves instead of to the Gramophone :ompanies (who are only
middlemen) and whether Government cannot invite these artists independent-
ly to the radio stations and create their own records for the purpose of
broadcasting ?

The Honourable Sardar Vallabhbhai Patel: As to whether it is possible to
produce our own records is a matter that will be examined. I do not know
whether it is possible.

Mr. Manu Subedar: May I know why it is that we are treated to the same
records month in and month out belonging to the same film companies and why
new records of equally attractive songs are not created by the Department,
which wecula satisfy the public taste and which would also save the Govern-
ment the royalty which they are paying? Will the Honourable Minister con-
sides the suggestion?

The Honourable Sardar Vallabhbhai Patel: As I said I will examine #h
question as to whether it is possible to produce our own records and see if any.
thing can be done.in the matter.

Mr. Ahmed E. H. Jaffer: May I know whether subsidy is being paid only
to these two companies and whether there are any other companies also ta
which subsidies are not being paid? _

The Honourable Sardar Vallabhbhai Patel: There are no other companies to *
which subsidies are paid.

Mr. Manu Subedar: What is the position regarding the records of American
and other foreign gramophone companies, which are being played on the Al]
India Radio?

The Honourable Sardar Vallabhbhai Patel: I know nothing about it. I
shall inquire into the matter.

"MusLiM OFFICERS IN THE CENTRAL BOARD OF REVENUER AND THE CENTRAL ExoIsm
. DEPARTMENTS .

1961, *Haji Abdus Sattar Haji Ishaq Seth (on behalf of Mr. Ahmed E. H,
Jafter): (a) Will the Honourable the Finance Member please state how many
officers there are in the Central Board of Revenue and how many of them are
Muslims ?

(b) How many Collectors are there in the Customs and Central Excise
Departments and how many of them are Muslims?

+ This question was taken up in the second round.
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(¢) How many Deputy Collectors, Assistant Collectors, Superintendents and
Chief Accounts Officers are there in the Central Excise Department and how
. many of them are Muslims?

(d) What is the total number of such posts as Deputy Superintendents,
Inspectors, Sub-Inspectors and Supervisors in the Central Excise Department
and what is the percentage of Muslims holding such posts?

(b) Customs—Total—4; Muslim—1.
Central Excise—Total—5; Muslims—NXNil.
(c) and (d). A statement giving the particulars is laid on the table.

/

{
/
(
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(a) Total—24; Muslims—2.

Btltemﬁnt showing the total number of executive posts in the Central Excise Department
and the number and percentage held by Muslims.

As on 1st January 1947

Total No.| No. held |Percentage
8. No. Designation of y of Muslims| Remarks
posts Muslims | to total*

1 | Deputy Collectors 5 1 20:0 }These cre filled by
promotion on a
2 | Assistant Collectors - 47 8t 170 basis of selection.
8 ' | Chief Accounts Officers 5 Normally filled by
qu lified Accounts
Officers (S. A. 8.) in
consultation  with
the Auditor Gene-

ral.

4 |Superintendents (including 194 335 18 0 | 3 posts vacant. This
Inspect -8 in Madras and grace is ordin‘rily
Inspectors Groups I end filled by promotion
II in Bombay). on & selection basis.

A proportion of
d'rect recruitment is
m:.de in the Allah-
ab.d, Calcutta and
Delhi Collectorates.

5 |Deputy Superintendents 602 168 28-1 | 5 posts vicant. This
(including Assistant Ins- grode is also gene-
pectors in Madris and rolly filled by pro-
Inspectors -Groups 1II motion.
end IV in Bombay).

8 | Inspectors (including | 2950 (a) | 1120 39.5 1 (a) 117 posts vacant.
Inspectors Groups V and All the grades
VI in Bombay). I (Inspectors, etc.)

¥ mentioned in the
- | Question are
- being combined in

7?7 | Sub-Inspectors (in Madras | 1087 125 11'5 a single grade.
only).

8 | Bupervisors 1238 (b) 554 50-0 (b) 128 posts vasant.

* Tne percentages have been worked out on the basis of the posts ¢ctually filled.

f Another Muslim has since been appointed to officiate as Assistant Collector, raising
the percentage to 21°3.
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Haji Abdus Sattar Haji Ishaq Seth: In view of the answer given just now,
will the Honourable Member please examine the position and see that the
Muslim position is bettered within a short time ? .
The Honourable Mr. Liaquat Ali Khan: Sir, the matter is under considera-
tion.
INDIAN TRoOOPS SERVING OVERSEAS

1962. *Haji Abdus Sattar Haji Ishaq Seth (on behalf of Mr. Ahmed E. H.
Jaffer): Will the Secretary of the Defence Department be pleased to state:

(a) the number of Indian troops serving in different countries overseas;

{(b) the names of the countries where these troops are serving, and their num-
ber in. each country; and

(c) the period for which these troops will continue to he in these countries
‘and the time when they will be recalled to India?

Mr. @. S. Bhalja: (a) and (b). I would invite the Honourable Member’s
attention to my reply to starred question No. 82 answered on the 6th February
1947, |

(c) Since then Indian Troops in Siam have been withdrawn. As regards
other countries and Government's general policy, I would invite the Honourable
Member’s attention to the statement ¥ made on the cut motion on Friday, the
14th March 1947, last week.

Prof. N. G. Ranga: Who is paying for the maintenance of these trcops in
other countries ? :

Mr. G. S. Bhalja: Indian troops outside India are paid for by H. M. .
in the U.K. except those in Japan for whom the charges are met by the Gov-
ernm=nt of India.

FIGURES REGARDING STERLING BALANCES

1963. *Mr. Ahmed E. H. Jafter: Will the Honourable the Finance Membex
be pleased to state:

(a) the exact figure represeﬁting India’s Sterling Balances till the end of
1946; and

(b) whether Government propose to lay on the table of the House a state-
méht regarding the Honourable Member’s recent talks in London leading to the
visit to India of the Financial Mission from England and indicating therein as to
how long the preliminary talks are expected to last in India, when the final
:t[ftlkz ar;a likely to begin, and whether these talks would be held in Delhi or in

ondon?

The Honourable Mr. Liaquat Ali Khan: (a) Rs. 1,623 crores approximately.

(b) I would invite attention to the reply to part (b) of question No. 79 on the

6th February 1947, and to paragraph 80 of my Budget Speech.
SECRETARY OF STATE FOR INDIA AND HIS QFFICE

}964. *Mr. Ahmed E. H. Jaffer: (a) Will the Honourable the Finance Mem-
ber please state whether the Government of India bears the whole or part of
the salary of the Secretary of State for India in London and his staff, and if so,
what is the total amount of salary and how much thereof is borne by this
Government ? iy

(b) What is the total number of Indians serving in that office and how many
of them are Muslims?

(c) What will be the future position of that office in relation to India in view
of the forthcoming changes?

i
I

t This question .was taken up in the second round.

3 This question was postponed to be taken up in the second round but could not be
reached during question hour. B
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The Honourable Mr. Liaquat Ali Khan: (a) As regards the first part of the
question, I would invite the Honourable Member’s attention to the reply given
by my predecessor during the last budget session of the legislature to Starred
. Question No. 229 asked by Mr. Venkatasubba Reddiar.

As to the second part, the total cost of the Secretary of State for India and
of his office in London, for the year 1946-47, is estimated at £614,000 of which,
on the proportional basis explained by my predecessor, India has agreed to bear
£231,250.

(b) No Indian nationals are serving in the Secretary of State’s office. Two
Indians are, however, serving as the Secretary of State’s Advisers, one of whom
is a Muslim.

(¢) Government have no information. .

POSITION OF THE CENTRAL TRAINING ESTABLISHMENT FOR ALL-INDIA ADMINISTRA-
\ TIVE SERVICE

1965, *Mr. Ahmed E. H. Jaffer: (a) Will the Honourable the Home Member
be pleased to state if it is a fact that a decision has been reached to open a
Central Training Establishment to train personnel for the new All-India Admi-
nistrative Services which may replace the Indian Civil Service?

(b) Was this decision reached as a result of the conference of Provincial
Prime Ministers held in October, 1946, or ‘was it a Cabinet decision?

(¢) Will the present Indian Civil Service Probationer’s School at Dehra Dun
merge in the proposed Training Establishment, if not, what will be its position?

(d) Where will this Training Establishment be located and when will it start
functioning?

(e) What will be the procedure for recruitment to the All-India Administra-
tive Services?

The Honourable Sardar Vallabhbhai Patel: (a) Yes.

(b) The Subject was discussed at the Premier’s conferenes in October 1946
but the final decision was taken by the Central Government with the concurrenee
of the participating Provincial. Governments.

(c¢) No such School now exists.

(d) The School will be located at Delhi and is expected to start work on the
20th March 1947. '

(e) Future recruitment will be made on the results of a competitive examina-
tion conducted by the Federal Public Service Commission. This year’s batch
consists of those who were originally selected for the war reserved vacancies in
the Indian Civil Service and who in agreement with participating Provinces have
been appointed to the All-India Administrative Service.

QALE OF GOLD IN INDIA ON BEHALF OF His MAJESTY’S GOVERNMENT AND U. S A.

966. *Seth Govind Das: Will the Honourable the Finance Member be
pleased to lay on the table of the House a statement showing the following
particulars:

(i) the total amount of gold sold during the War in India on behalf of Tis
Majesty’s Government and the Government of the United States of America;

(ii) the profits that aacrued to the two Governments; and '

(iii) the effects of these transactions on Indian economy?

t This question was postponed to be taken up in the second
reached during question hou?.) P round but could not be
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The Honourable Mr. Lisquat Ali Khan: (i) A statement giving the informa-
tion required under item (i) is placed on the table of the House.

As regards item (ii) and (iii) I would invite the Honourable Member’s atten-
tion to the reply to part (e) of question No. 47 on the 17th February, 1944 and
question No. 162 on the 23rd March, 1944 and paragraph 48 of the Budget
Speech for 1944-45.

Statement

Gold sales in India during the war on behalf of His Majesty’s Government and United States
- " of America

Fine oz.
United Kingdom . . . . . 5,248,058 450
United States of Amcpiea . . . . 2,214,952:017
* Total 7,463,010 467

—_———

RECRUITMENT OF INDIANS AS Orricezs3 IN [NDIAY ARM

967. *Seth Govind Das: Will the Secretary of the Defence Department be
pleased to state:

(8) whether the attention of Government has been drawn to a letter address-
ed to the Commandant of the Indian Military Academy, Dehra Dun, by the
Vice-Chancellor of the Nagpur University about the recruitment of Indians as
officers in the Indian Army; and

(b) if so, whether Government propose to consider the question of changing
the existing methods of recruitment to enable trained students and youngmen of
India to join the Army?

Mr. G. S. Bhalja: (a) Yes, Sir.

(b) I would invite the Honourable Member’s attention to the press note en
this subjejct issued on the 28th December 1946. I also place on the table of #he
House a copy of Defence Department letter of the 2nd January 1947 to the
Vice-Chancellor of the Nagpur University.

LETTER
No. 0339/4/M.T. 4 (a)
GOVERNMENT OF INDA
DEFENCE DEPARTMENT (ARMY BRANCH)

T New Delhi, the 2nd January 1947 -
0
The Vice Chancellor,
Nagpur University,
Nagpur.
S,

I am directed to refer to your representation, dated 27th Noveinber 1946 addressed to
the Commandant, Indian Military Academy, -Dehra Dun regarding the results of the final
grading of gentlemen cadets who have completed the first course at the Indian Military
Acaderfiy, Dehra Dun. The effect of the final grading are that of 127 cadets, 73 were
recommended to be commissioned; 12 were recommended for withdrawal, and 42 were
recommended for relegation, that is to say, given a further term of training. Those whe
receive a further term’s training will, it is hoped, reach the required standard after this
further period and it is anticipated that they will then be commissicned. The number of
cadets who have failed to reach the required standard and who, it is considered, will never
reach that standard, is 12 out of 127, which is not considered a very high percentage.
From Nagpur University one cadet has been withdrawn and four have heen relegated.
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2. It is recognised that in the case of the 12 who will have been withdrawn, an interrup-
tion of their academic career ‘has resulted; but this would be equally the case had they
embarked on some other profession such as medicine, and had failed to qualify in the final
examination.

3. Possibly there has been some misunderstanding of the expression ‘‘relegation’’, which
means that the candidate is given a further {erm of training. The system is, however,
designed in the interests both of the candidate and of the Army and has long been iu
force at Sandhurst and elsewhere. I am to suggest however, that it would have been
advisable for the Vice Chancellor of the Nagpur University to ascertain the facts before
m;:ing the serious allegations contained in the representation and before circulating it so
widely.

I am, Sir,

Your niost obedient servant,

, P. MASON,
/ Joint Secretary to the Governmeni of India.

No. 0339/4/MT-4 (a).

Copies to Vice Chancelors of all Universities in India.

MAINTENANCE OF LAw AND OBRDER BY MiLiTARY ForCEs IN PrOVINOES

968, *Seth Govind Das: Will the Secretary of the Defence Department be
pleased to state whether Government propose to station Military Forces in every
province for helping the Civil Police in the maintenance of Law and Order or for
the purpose of garrisoning the different areas of the country? .

Mr. G. S. Bhalja: This is the present practice.

REORGANISATION OF THE DEFENCE FORCES oF INDIA
969. *Seth Govind Das: Will the Secretary of the Defence Department be
pleased to state:

(a) the Armed Forces which will be kept as Regular Forces of this country
after demobilisation and repatriation have been completed;

(b) the Regiments that are exclusively from certain provinces (with the names
of the provinces) and those that are miscellaneous and common Regiments;

(c) the number of Indian Officers who will be left in the Indian Army, Navy
and Air Force after demobilisation and repatriation;

(d) the number of Indian officers drawn from each province;

(e) whether opportunities will be given to all Provinces to have their pro-
portionate share of appointments in the Officers’ cadre;

(f) whether Government propose to consider the desirability of appointing a
Committee for the re-organisation of the Defence Forces of the country; and

(g) whether Government propose consulting the Provincial Governments as
to their needs and suggestions in the matter of reorganising the Defence Forces
of the country?

. Mr. G. S. Bhalja: (a) and (c). Government have not yet decided on the
size of the post-war Armed Forces.

(b) I would refer the Honourable Member to the Indian Arm
of which is in the Library of the House.

(d) T lay a statement on the table of the House.

(e) The grant of commissions in the Armed Forces is not made on a provin-
cial basis. Equal opportunity exists for all provinces.

(f) No, Sir.

(g) No, Sir. -

y List, a copy



STARRED QUESTIONS AND ANSWERS 1977

Statement
Provinces, etc. Roy‘z&l&?}]’dimn Indian Army R(ij:lFI:gi:n.

Assam . . . 3 92 4
Bengal . . . 57 919 138
Bihar . . . .’ . b 196 28
Bombay . . - . . 211 827 118
C. P. and Berar . 19 184 365.
‘Madras . . 58 1,080 181
N.W.F.P. . . 6 448 33
Orissa . . 2 23 6.
Punjab . . 224 5,205 428.
Sind . . 156 103 12
U.P. . . . 61 1,264 147
Ajmer-Merwors . - 11 3
Baluchistan . 1 34
Coorg . . 46
Delhi . 8 103 30
Stotes . . . . 34 951t 114
Burma, Malaya & China . . 21 20

Total . 726 11,488 1,297

SHARE OF PROVINCES OF INCOME-TAX REVENUE
970. *Seth @ovind Das: (a) Will the Honourable the Finance Member be
pleased to state what percentage of the Income-tax revenue is paid to the
Provinces?
(b) Does the Provincial share of the revenue vary in scale in respect of
different Provinces? :

The Honourable Mr, Liaquat Ali Khan: (a) and (b). Fifty per cent. of the
net proceeds of taxes on income in British India as a whole, as reduced by the
proceeds attributable to the Chief Commissioners’ provinces, Central (Federal)
emoluments and the amount retained by the Centre in accordance with section
138 (2) pof the Government of India Act, 1935, is distributed between the pro-
vineces in accordance with the percentages laid down in the Government of India
(Dietribution of Revenues) Order, 1936. '

GraNT TO PROVINCIAL C. I. D. FOR REWARDING PosTAL EMPLOYEES .

971. *Lala Deshbandhu Gupta: Will the Honourable the Home Member be
“pleased to state:

(a) whether it is a fact that an yearly grant is made to each Provincial

C. I. D. through the Intelligence Bureau for the purpose of rewarding postal
employees ; '
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(b) if so, when this practice was started and the particular reasons for doing
" the same;

(c) the amounts paid to each Province during the years 1942, 1943, 1944,
1945 and 1946; and

(d) whether Government are aware that the practice was introduced to enlist
the co-operation of the Postal employees to fight the ‘‘Quit India’’ Movement of
1942; if so, do Government propose to discontinue these grants?

The Honourable Sardar Vallabhbhai Patel: (a) to (d). The question con-

cerns the operation of intelligence and I regret I am unable, in the public inte-
rest, to give the information sought.

Innnonrmon oF CORRESPONDENCE BY THE PRrovINOIAL C.I. D. THROUGH POSTAL
EMPLOYEES

972.\\ *Lala Deshbandhu Gupta: Will the Honourable the Home Member be
pleased to state whether the interception of correspondence of particular persons
when authorised by a local Government is in practice carried out by the Provin-
cial C. I. D. through the Postal employees?

The Honourable Sardar Vallabhbhai Patel: The question concerns the

operation of intelligence and I regret I am unable, in the public interest, to give
the information sought. -

RACIAL DISORIMINATION IN FAVOUR OF EUROPEAN AND ANGLO-INDIAN OFFICERS
oF THE DELHI PoLICE

a78. *Lala Deshbandhu Gupta Will the Honourable the Homa Member be
pleased to state:

(a) whether it is & fact that European and Anglo-Indian Officers of the
Delhi Police enjoy certain privileges which are denied to Indian Officers of the
-same rank; if so, the reasons for same; and

(b) the steps Government propose to take to stop this racial discrimination?

The Honourable Sardar Vallabhbhai Patel: (a) No: excepting that Huropean
and Anglo-Indian Inspectors, if free government residential accommodation is
‘not available, are granted house-rent allowance of Rs. 60 per mensem in lieu
thereof as against Rs. 45 p.m. given to Indian Inspectors following the rules in
force in the Punjab whence these officers are borrowed.

(b) The question of removing this discrepancy is under my consideration.

GRIEVANCES OF THE STUDENTS OF THE DELEI POLYTECHNIC.

974, *Pandit Sri Krishna Dutt Paliwal: Will the Honourable Member for
Education be pleased to state:

(a) if the grievances of the students of the Delhi Polytechnic have been
removed since their strike last year; and

(b) the steps taken for the recognition of the Polytechnic as the technical
department of the Delhi University ?
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The Honourable Maulana Abul Kalam Azad: (a) The main demand of the
students was the recognition of the All-India Diplomas or in the alternative
affiliation of the Polytechnic to the Delhi University. The Federal Public
Service Commission have now provisionally recognised the All-India Diploma
in Electrical Engineering as a sufficient qualification for admisson to the Com-
bined Engineering Services Examination for recruitment to Superior Engineer-
ing Services under the Central Government. This recognition will be made
absolute after the Institution of Engineers (India) accept this qualification for:
purposes of exemption from Sections ‘A’ and ‘B’ of their Associate Membership
Examination. A Committee of the Institution of Engineers (India) recently in-
spected the Polytechnic and the Institution’s decision is awaited.

The All-India Diploma in Commerce with Auditing as a special subject has
been recognised an equivalent to first R.A. Examination for purpcses of Rule
61(2) (iv) (b) of the Income-tax Act. The Diploma with Auditing and Account-
ancy as special subject has been accepted as equivalent to a degree of an Indian

University for purposes of employment in the Office of the Auditor General in
India.

All All-India Diplomas have been recognised for recruiti.ent to teaching
posts under the Central Government and for overseas scholarships.

The other grievances of the students relate to laboratories, staff and hostels
and these have been removed to a considerable extent.

(b) An application has been made to Delhi University for affiliation of some
of the Technical Departments of the Polytechnic. A scheme for ' instituting
Honours Degree Courses in Technology is under consideration.
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Provisioxy oF Facrurries 1o Dreromy HoLpER oF DELHI POLYTECHNIO
975. *Pandit Sri Krishna Dutt Paliwal: Will the Honourable Member for

Education please state:

(a) if the students of the Delhi Polytechnic after passing the Polytechnic
senior course are eligible for going abroad for further studies; and

(b) the facilities which Government intend to provide to the Diploma holders
of the Polytechnic as compared o the graduates of other Universities for further
studies abroad?
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The Honourable Maluana Abul Kalam Azad: (a) The Polytechnic Sentor
courser leading to All-India Diplomas are recognised for the award of Central
Government Overseas Scholarships under the scheme sponsored by the Educa-
tion Department.

(b) The Diploma holders are treated on par with the graduates of other
universities and Government do not contemplate extending any special privilege
to them.

Prof. N. @. Ranga: In view of the fact that the Government of India makes
grants to the Delhi University, may I know why is it that the Government of
India bave not been able to persuade the Delhi University to adopt this Poly-
technic Institute as one of its own institutions and to recognise it as one of its
-polytechnic faculties?
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The Honourable Maulana Abul Kalam Azad: I have just said that Delhi
University has been approached and the matter is under consideration.
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Dr. J. C. Chatterjee: Sir, may I ask if the Government of India have recog-
nised the Diploma, have they also recognised such diplomas o fother univer-
sities in the matter of entry into their services? If so, will the Honourable
Member name such Universities?
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The Honourable Maulana Abul Kalam Azad: Government of India have wo.

information regarding any other University but,as the Honourable Member is
aware all these matters are under consideration.
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Dr. J. ©. Chatterjee: May I ask if you will try to make other universitics
also to recognize these diplomas. The other question

Mr. President: The Honourable Member can ask one question abt a time.
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Maulana Abul Kalam Azad: Action will be taken in this matter.
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Dr. J. C. Chatterjee: Is the Honourable Member aware that this diploma

which is granted here has not reached a position where it may be accepted by
othir universities ?
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The Honourable Maulana Abul Kalam Azad: I do not think so. Anyhow
inquiries will be made,

REPORT OF THE DEPARTMENTAL COMMI{TEE TO EXAMINE THE STRENGTH OF 1HE
ARMY OF THE FUTURE.

976. *Mr. Manu Subedar: (a) Will the Secretary of the Defence Depart-
ment please state when Government propose to publish the Report of the

Departmental Committee appointed to exemine the strength of the Indian Army
of the future?

(b) Do Government prof)ose to lay a copy of this report on the table of the
House ?

(c) Has this report been made available to Members of the Interim Govern-

ment and har it been given to members of the Gopalaswami Iyergar Committee
for the Nationulisation of the Indian Army?

Mr. @G. S. Bhalja: (a) The Honourable Member is presumably referring to
The Army Reorganization Committee apponted by His Excellency the
Commander-in-Chief in 1944. As has repeatedly been explained on the floor of
this House before, this was not a Government of India Committee but a com-
mittee of staff officers appointed by His Excellency the Commander-in-Chief in
order that they might report to {Aim personally on the problems referred to
them. Its terms of reference did not relate solely to th: future size of ths

. Indian Army but covered the size, order of battle, location, organization for
command, composition and integration of the Army and Air Forces. Again as
has been repeatedly explained on the floor of shis House, the report was never
intended for publication and will not be published.



1982 LEGISLATIVE ASSEMBLY [17rE MAR. 1947
(b) No, Sir, for the reasons explained to the House on the 80th October

(c) The Nationalisation Committee have been given a copy of this Report.
the Report is, of course, available to any Member of the Interim Governmeut
who wishes to see it. -

Mr, Manu Subedar: May I know whether it has been actually given to any
Member of the Cabinet?

Mr. @. S. Bhalja: I said, Sir, that the document was not kept back from
any Member of the Interim Government. It will be made available to any Mem-
ber of the Interim Government who wishes to see it.

Mr. Manu Subedar: May I know why a Report which was prepared at she
expense of the taxpayers’ money and which deals with the important topics
which the Honourable the Defence Secretary mentioned should be kept as secret
and why the Defence Department chooses to act as a purdah bibi?

Mr. @. S. Bhelja: I am afraid there is a misapprehension on the subject.
The wide range of subjects to which I referred indicate the secret and technical
nature of the problems and for security reasons it would be unwise to disclose
these matters on the floor of the House. If the Honourable Members of the
House were really much interested in this particular subject and if there was a
s-cret session of the House there would be no objection to mentioning the
details. -

Mr. Sasanka Sekhar Sanyal: Will this Report be made available to the
Mcmbers of the Defence Consultative Committee or placed before a meeting
of tne said Committee?

Mr. G. S. Bhalja: As the report is not available to the Members of this
Housc individually or collectively, I suggest, it should not be available to the
Members of the Defence Consultative Committee as such also. Several mattors
arisi;z out of the report have already been placed before the Committee.

Mr, Sasanka Sekhar Sanyal: What is the objection tq placing this matter
before the Defence Consultative Committee meeting on the distinet under-
standing that the discussion on this matter will be maintained as a closed
secret

Mr. @. S. Bhalja: That suggestion will be considered by the Government,
Sir.

Mr. Manu Subedar: As the Report is being secreted and kept back from $he
Members of this House in spite of repeated requests, may I lmow whether the

Honourable the Defence Secretary is in a position to give any assurance to this
House and refute the suggestion that the Report contains anti-Indian matter—

matter derogatory to the Indian section of the Army?

Mr, @. S. Bhalja: I cannot say much without discloging the contents of the
Report but I think there is nothing derogatory to the Indian Army as such in the
Report so far as I recollect.

Prof. N. @G. Ranga: Will Government take an early opportunity of placing
this Report before the Cabinet and getting it discussed? .

Mr. G. S. Bhalja: Sir, if the Cabinet wishes to discuss it theg'e cannot be
the slightest objection to placing the whole thing before the Cabinet.
"Mr. Manu Subedar: Will not Government now make an effort to give us a

summary of the Report deleting those portions which they think are of such
security importance that they should not fall into the hands of any prospective

enem; of this country? . .
Mr, G. S. Bhalja: That suggestion will be considered, Sir.
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BECOMMENDATION O7 THE DEPARTMENTAL AND TECHENIOAL COMMITTEN ON THE®

STRENGTH OF THE INpm ArMY

977. *Mr. Manu Subedar: (a) Will the Secretary of the Defence ' Depart-
ment please state whether Government have considered the recommendations of
the Departmental and Technical Committee, which reported on the strength of
the Indian Army?

(b) Which of these recommendations have they adopted?
(¢j Which of them have Government rejected and for what reasons?

(d) What steps are Government taking in order to increase the interest in
and understanding of Defence matters by the public?

Mr. G. 8. Bhalja: (a) If the Honourable Member is referring to the Re-
organisation Committee, the answer is that this was not a Government of India
Committee but a Committee of staff officers. It did not report to Government
but to the Commander-in-Chief and therefore the Commander-in-Chief was the
proper authority to consider its recommendations.

(b) and (c). Do not arise.

(d) By service exhibition and Defence Services Weeks; by visits of promi-
nent public men and pressmen to Services installations and formations; by
publicity on the radio and in the press through articles and photographs; and by
books and pamphlets.

Services sports representatives at headquarters of Commands are “also main-
taining close liaison with civil press correspondents which has resulted in the
publie¢ taking a greatly increased interest in Service sports and games.

For the last seven years every effort has been made to interest ths general
sublic in the Armed Forces and grest progress has been made in this direction.
'hese efforts are continuing and are being intensified. The more interest the

public take in the Armed Forces, the more pleased will Government be.

Mr. Manu Subedar: The Commander-in-Chief occupies a very exalted office
paid for by India. May I know how long this distinction that he can get a repors
made and that that report is not a Government report will continue, how long
it i3 intended to maintain this distinction of a kingdom within a kingdom ?

Mr. G. 8. Bhalja: I am afraid there is again a misapprehension, if T may
submit. It is the duty of the Commander-in-Chief to advise Government a:
regards the size composition of Armed Forces and other problems of Defencz.
In crder to assist him in collecting material and in formulating his own views
in order to be able to advise Government, he selected certain Staff Officers to
advise him on the subject in detail.

Mr. Manu Subedar: In view of the fact that the size and composition have
Jot financial aspects and these are aspects in which the Honourable the Defenc:
Becretary must have seen this House is very keenly interested in ail sectiong,
may I know whether something will not be done to explain thig issue to this
House so that the House may be reconciled to the extraordinary amount of
moniey which Defence is eating up?

_ Mr @. S. Bhalja: When Government have decided on the important ques-
tione of the size and the composition of the Forces, the matter will be placed
before the House.

Shri Sri Prakasa: In view of the fact, as stated by the Honcurable Member.
that the Government cannot call for the report of the Commander-in-Chief which

% his o?wn particular property, how will the Government be able to consider that
~eport :

Mr. @. 8. Bhalja: The Honourable Member is under a misapprehensioﬁ. I
never said that the Government cannot have that Report. In-fact, I have said

that any Member of the Interim Government who is interested can call foe it
and he will be immediately supplied with a oopy. '
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- Mr. Manu Subedar: How many Indians were there in this Wileox Com- .

mitiee, and how many Europeans?

_ Mr, @ 8. Bhalja: Speaking from memory I think one Indian was on the

Committee, but T must ask for notice.

Mr. Manu Subedar: And how many others?
Mr. G. 8. Bhalja: I must ask for notice of that question.

Loss IN THE GRAIN SHOP AT Nasik PrINTING PRESS

978. *Mr, Sasanka Sekhar Sanyal: Will the Honourable the Finance Mem-
ber be pleased to state: .

(a) whether Government are aware that a sum of approximately Rs. 90,000
has been written off on account of loss in the grainshop attached to the Printing
press at Nasik; and

(b) whether there has been any investigation into that matter?

The Honourable Mr. Liaquat Ali Khan: (a) The Honourable Member’s in-
formation is not correct. The total amount written off from the inception of the
prainshop in 1940-41 to the end of the year 1945-46 was Rs. 43,262. Of this,
Rs. 20,183 represents loss due to the revaluation of stocks when controlled rates
were introduced, which was treated as ‘‘write off on account of revaluation’”
with the concurrence of the Audit authorities. Of the balance, more tham
Rs. 20,000 represents the loss in weight due to drying of firewood, which, Gov-
eriment are satisfied, falls within the permissible percentage adopted by the
Forest Department of the Provincial Government.  _

(b) Does not arise, in view of the reply given to part (a).

INDIANS IN THE NASiK PrINTING PRESS

979. *Mr. Sasanka Sekhar Sanyal: (a) Will the Honourable the Finance
Member be pleased to state: how many non-Indians are now working in the
Nasik Printing Press and what are their ranks and remuneration ?

(b) What are their special qualifications for holding the posts?
(¢) What steps are being taken to appoint Indians to these posts?

(d) How many Indians are holding posts which are equivalent in rank and
remuneration to the posts held by these non-Indians?

The Honourable Mr. Liaquat Ali Khan: (a), (b) and (d). I lay on the table
of the House a statement which gives the information desired by the Honourahle
Member.

(¢) The general policy of Indianisation of the higher administrative posts of
Ma: ter and Deputy Master was initiated in 1932, when two Indian officers were
recruited as Assistant Masters for training in the work of the Department with
a view to subsequent promotion to administrative appointments. One of these
officers now holds the post of Deputy Master of the Stamp Press; the other is
no longer in service.

T'wo other young Indian officers were recruited as Assistant Masters in mid-
1946 and are now undergoing training for the same purpose. Future recruit-
ment to these administrative posts will be confined to Indian nationals.

Efforts are being made to recruit Artist Engravers in India, though in these
"days of specialised training in art and process work separately, instead of jointly
as in the past, it may be difficult to find persons possessing the combined qualif
caticns suitable for the reyuirements of the Press.

As regards Technical Supervisors and Assistant Inspectors, there should be
na diffenlty in replacing the present incumbents by Indians on retiremens.
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Mr. Sasanka Sekhar Sanyal: How many of these officials, Indians or morv-
Indians, have special qualifications in the matter of stamp designing or other-
wise.
The Honourable Mr. Liaquat Ali Khan: T have just placed a statement on
the table of the House.

SELECTION OF CADETS FOR THE RovaL MiLiTarRY COLLEGE, DEERA DUN FoOR KING’S
CoMMISSION IN 1946

980. *Mr. Madandhari Singh: Will the Secretary of the Defence Depart-
ment be pleased to state:

(a) the number of cadets from the Royal Indian Military College, Dehra
Dun who applied for the King’s Commission in the year M46;

(b) how many were selected; and

(c) how many were rejected and the reasons for their rejection?

Mr. @. 8. Bhalja: (i) Indian Army —(a) Fifteen cadets from the Prince
of Wales’s Royal Indian Military College, Dehra Dun, appeared before Selec-
tion Boards for acceptance for training for regular commissions as [ndian
Commissioned Officers in the Indian Land Forces.

(b) Eleven were accepted and one deferred.

(c) Three were rejected by the Board but, on a representation from the Prin-
cipal of the College, they were permitted, as a special case, to appear before a-
second Board. They were rejected because they were found by both Boards to
be lacking in the qualities required of officers and were not up to standard.

(i) R.I.A.F.—(a) and (b). Six cadets applied for acceptance for training for
regular commissions in the R.I.LA.F. and all were accepted.

(c) Does not arise.

Dr. J. O. Chatterjee: How long did these candidates remain at the Military
Academy? '

Mr. G. 8. Bhalja: This question refers to the cadets at the Prince of Wales's
Royal Indian Military College and not to the Indian Military Academy.

Shri Sri Prakasa: Are there any preliminary tests before they are taken to
this College ?

Mr. G. 8. Bhalja: I do not think so.

Dr. J. C. Chatterjee: In view of the fact that the course at this college is
seven years, is it not surprising that for seven years the authorities of this
college were not able to find out whether these cadets were suitable? Why were
their parents put to this tremendous expense for the long period of seven years?

Mr. @. 8. Bhalja: This happens in every educational institution. For in-
stance, 8 student undergoing s medical course studies for five or seven years and
if unfortunately at the end of the course he fails in the examination it is nobody’s
fault.

Dr. J. O. Ohatterjee: The circumstances are entirely different. Boys in this
school are received at very early ages—ten or eleven—and therefore is it wot
surprising that during seven years this highly paid and trained staff were uot
able to detect that four out of fifteen candidates were entirely unsuitable.

Mr. President: This is a matter of opinion and argument.

'Dr. J. O. Ohatterjee: Will the Honourable Member consider the des‘rability”
of improving the staff thete, so that this wastage of time of money on the part
of candidates and their parents will not occur?

M:. @. S. Bhalja: It does not follow that the failures ave due to any ltack
of ability on the part of the staff, not necessarily.
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‘PUNISEMENT OF INDIAN ABMY MEXN or THE 4TH INDIAN CoASTA. BATTERY

981. *Mr, Sasanka Sekhar Sanyal: (a) With reference to the starred question
. No. 1655 asked on the 9th of April, 1946 regarding the punishment of certain
Indian Army men of the 4th Indian Coastal Battery, will the Secretary of the
Defence Department be pleased to state whether Government have considered
the question of releaging Gunners lishaman and Ghosh sentenced to transporta-
tion for life and Gunner A. C: Dey sentenced to seven years’ rigorous imprison-
ment in the middle of 1943? : ‘

(b) When do Government propose to make the promised report?

(c) Have Government considered the question of having a non-official enquiry
‘nade into the matter?

(d) Do Government propose to consider the question of placing the whole
case before the Defence Consultative Committee?

Mr. G. S. Bhalja: (a) The cases of Gunners Rahaman, Ghosh and A. C.
Dey were reviewed in September 1946, as a result of which two years of the
seatence passed on Gunner A. C. Dey were remitted. Their cases will be further
.reviewed from time to time.

(b) The report was laid on the table of the House on the 28th October 1946.
(¢) No, Sir.

(d) Government do uot think, Sir, that any useful purpose would be served
by discussing this matter with the Defence Consultative Committee, but if the
Hcuourable Member so desires they will have no objection to placing the matter
befere the Defence Consultative Committee.

Mr. Sasanka Sekhar Sanyal: Has the Honourable Member’s attention been
drawn to the assurances of Mr. Philip Mason on that particular day in reply to
‘the various questions which were put on that day, in which he practically gave
an assurance that the non-official inquiry will be made and that the reports will
be made available for the Defence Consultative Cornmittee?

Mr. G.'S. Bhalja: 1 do not find anything on the record to suggest that my
predecessor promised that a non-official inquiry would be made. I would like
my Honourable friend to draw my attention to the proceedings of the House.

Mr. Sasanka Sekhar Sanyal: | do not like to take up time by referring in
extenso to the questions and answers but in reply to various questions he pro-
mised to look into the matter and personally he said he did not think that 'here
was any difficulty in placing the matter before the Defence Consultative Com-
mittee. Will the Honourable Member kindly consider the whole question afresh
in order to see whether the pledges and assurances which were given explicitly
‘ar.d by clear implication can be implemented by this Government,?

"Mr. G. S. Bhalja: The statement placed on the table of the House on the
28th October 1946 is the result of the undertakings and assurances given by my
predecessor. In fact the document was prepared by him. T have added that
it the Honourable Member so desires this question will be placed before the
next meeting of the Defence Consultative Committee and he can then raise sny
questions he likes in relation to this matter.

Mr, Sasanka Sekhar S8anyal: In the meantime will the Honourable Member
consider the desirability of publishing the correspondence between the lawyers
“and the department concerned. which correspondence was promised by Mr.
Mason would be ‘made available to the Members of the House.

Mr. G. 8. Bhalfa: T suggest that this question also had better wait until

* the matter comes up-before the Defence Consultative Committee. .

Prof. N. G, Ranga: How often are these cases reviewed? Is there any

tims= limit at all?

Mr. G. S. Bha¥a: “This particular case is likely to be reviewed in July this
year. Coe o
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Sreejut Rohini Kumar Chaudhuri: What was the sentence on Gunner A. C.
Doy of which two years were remittedf"‘

Mr. G. S. Bhalja: Gunner A. C. Dey was sentenced to seven years, of whieh
twe years were remitted. .

Mr. Sasanka Sekhar Sanyal: May I know whether the question of releasing
these prisoners is being considered in the light of the gemeral policy of this
Government, which made it clear that such people will be released unless $here
are extraordinary reasons to the contrary?

Mr. @. S. Bhalja: These are cases of mutiny and they were discussed ab
very great length on the floor of the House. There was no general policy indi-
cated that all mutineers will be released.

TROOPS’ REGIMENTS SENT TO MALABAR IN THE SECOND HALF OF 1946.

982. *Haji Abdus Sattar Haji Ishaq Seth: Will the Secretary of the Defence
Department be pleased to state:

(2) whether any troops were sent to Malabar in the Madras Presidency in the
second half of 1946 and if so, at whose request they were sent and for what
purpose; .

(b) the number and names of the regiments sent to Malabar; and

(c) whether they are still stationed in Malabar?

Mr. G. S. Bhalja: (a) Yes, Sir. Troops were sent to Malabar for one week
fror.: the 29th of August to the 4th of September at the request of the Govern-
ment of Madras. This was done to counteract subversive propagapda aimed a%
fostering communal trouble.

(b) One composite battalion made up from the Royal Artillery of the Second
British Division.

(¢) No, Sir.

Haji Abdus Sattar Haji Ishaq Seth: How did the Government of India
come to know that there was going to be subversive activity in Malabar?

Mr. @. S. Bhalja: The Government of Madras made the request to the
Central Government. It was at their request that the troops were sent.

Dr. Zia Uddin Ahmad: Were the troops sent at the request of the Premier
or the Governor of Madras?

Mr, G. S. Bhalja: It is the Government we are concerned with. The
request came from the Provincial Government.

GrANT OF PERMANENT CoMMmissioN To I. A. V. C. EMERcGENCY COMMISSIONED
OFFICERS

) - [
1983. *Sardar Mangal Singh: Will the Secretary of the Defence Department
please state: ) B

(a) whether it is a fact that the case of the I. A. V. C. Emergency Commis-
sioned Officers for the grant of permanent Commissions has been finally turned
down by the -Adjutant General in India; . )

(b) whether those Viceroy’'s Commissioned Officers in the I. A. V. C., who
were granted Emergency Commissions will now be reverted to their pre-war
ranks or . whether they will be ‘allowed -to retire on pensions prematurely;

(c) whether Government.are aware that the pensions granted to. this class
of officers will be practically half of what the other Army Officers will receive;
if so, the reasons for this distinction in their case; and

+ Answer to this Enention laid on the table, the v.iuestioner being absent. -
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(d) whether Government propose to review their case and consider them for
the grant of permanent Commissions, or even for short term Commissions, or
give them proportionate pensions on the same scale, as has been granted in the
.case of other Army officers?

Mr. G. 8. Bhalja: (a) No, Sir. The position is that Emergency Commis-
sioncd Officers of the I.A.V.C. who hold the M.R.C.V.S. diploma or the degree
of Bachelor of Veterinary Science from the Madras or Punjab Universities are
eligible for permanent Commissions but those who hold only licentiate diplomas
are nct eligible.

(b) Pre-war V.C.O.s, who were granted Emergency Commissions are eligible
for re-appointment as V.C.0.s as and when their services are no longer required
as officers, or to retire on pension as Veterinary Assistant Surgeons. Their officer
sertice counts for Veterinary Assistant Surgeon’s pension.

(e){' Veterinary Assistant Surgeons are entitled to pension on Civil scales.
They were granted commissions as officers on the clear understanding that they
will be eligible for pension as Veterinary Assistant Surgeons.

(d) Government are considering the following proposals:

(i) That selected Licentiates with outstanding records should be granted
shor! service commissions or be allowed to continue as Emergency Commission-
ed Officers for a time to give them a chance of obtaining the degree of Bachelor
of Veterinary Bcience by attending a short course at the Madras or Punjab
University.

(i) That pension under the rules applicable to Viceroy’s Commissioned
Officers granted commissions in other arms be granted to Veterinary Assistan
Surgeons holding Emergency Commissions in the I.A.V.C.

DELHI IMPROVEMENT TRUST

984. *Syed Ghulam Bhik Nairang: Will the Secretary of the Health
Department be pleased to state:

(a) the names of the present Chairman and Members of the Delhi Improve-
ment Trust and of those who have held office a8 Chairmen and Members of the
Trust in the past, mentioning in each case, the period during which the indivi-
dual held office;

(b) the salaries paid to the Chairman of the Trust from time to time; and

(c) the number of officers and subordinates who were in the employment of
the Trust on February 1st, 1947, mentioning the community and salary of each
employee and, in case where an employee holds in addition to a post, under the
Trust a post under any other local body in the Delhi Province, the salary,
allowance, or any other emoluments that he may be drawing in that occupation ?

Mr.'s. H. Y. Oulsnam: (a) to (c). Three statements giving the information
are laid on the table of the House.?

SETTLEMENT oF THE MurioNn DorLar DEmT T0 U. 8. A.

1985. *Maharajkumar Dr. Sir Vijaya Ananda: (a) Will the Honourable the
Finance Member be pleased to state if Government have received any commu-
nication from the United States Government asking the Government of India to
settle its million dollar silver debt to the United States Government?

(b) If 8o, do Government propose to consult this House before finalizing the
plans for such a settlement?

i’Amwer to this question laid on the table, the questicner being absent.
3 Not printed in these Debates. Copy placed in the Library of the House.—Ed. nf I).
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The Honourable Mr, Liaquat Ali Khan: (a) India does not owe any dollar

debt to U.S.A. on account of silver which was obtained on replacement basis.
No communication has been received from U.S.A. regarding the return of the

silver. .

(b) Does not arise.
Direcr Loan To INpia FrROM U. 8. A.

+986. *Maharajkumar Dr. Sir Vijaya Ananda: Will the Honourable the
Finance Member be pleased to state whether Government propose to consic_ler
the desirability of asking for a direct United States loan to India for the specific
purpose of making currencies available for purposes of reconstruction and
development?

The Honourable Mr. Liaquat Ali Khan: I invite the attention of the Honour-
sble Member to my reply to question No. 76, asked by him on the 6th of

February 1947.

Rap1o STATION AT BEZWADA
$987. *Maharajkumar Dr. Sir Vijaya Ananda: Will the Honourable Member
for Information and Broadcasting be pleased to state whether Government pro-
pose to take steps to implement their decision to instal a Radio Station at
Bezwada ?

The HonOurable Sardar Vallabhbhai Patel: Bezwada will be included in the
post-war Scheme of Broadcasting Decvelopment, but the date on which the
Station will be installed cannot yet be determnined.

RELIEF AND REHABILITATION OF EAST BENGAL SUFFERERS
1988. *Maharajkumar Dr. Sir Vijaya Ananda: Will the Honourable the Fin-
ance Member be pleased to state what steps have been taken by Government
to ascertain that Rs. 3 crores granted by the Interim Government for relief and
rehabilitation of East Bengal sufferers have been properly spent on the purpose?

The Homourable Mr. Liaquat Ali Khan: The Goverument of India have-
not made any grant for the purpose mentioned by the Honourable Member.

Brrrisa OrFicERS IN THE INDIAN DerENcE FOROES

1989. *8Sardar Mangal Singh: Will the Secretary of the Defence Department
please state how many British Officers have joined the Indian Defence Forces
during 1946 and in January and February, 19477

Mr. G. 8. Bhalja: As regards the first part of the question, I would invite
the attertion of the Honourable Member to the statement laid on the table of
the House in answer to Starred Question No. 188, asked on the 11th February
1947. As regards the second part of the question, no British officer or Other
Rank has been taken in any of the three Indian Services during January or-
February 1947. "

BaITISH AND INDIAN OFFICERS IN THE SALVAGE DIRECTORATE
1990. *Sardar Mangal Singh: Will the Secretary of the Defence Department
please state:

(8) the total number of Commissioned Officers in the Salvage Directorate
Gow:emmgn_t of India, and how many of these are British and how many are
Indians giving their respective ranks; and )

(b) whether Government propose to tak i i
head nf ey Do ernin propos e steps to appoint an Indian as the

tAnswer to this question laid on the table, the questioner being absent.
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Mr. @. S. Bhalja: (a) There are 26 Commissioned Officers in the Armed
Forceg Salvage Organisation distributed as follows:—

~

Held by
Appointment Ranlk British | Indian
Officers Officers
Controller . . | Brigadier* . 1
Deputy Controller . | Lieut.-Colonel 1
Assisgant Controllers. . Do. 3
Deput; Assistan§ Controllers . | Major 8
Staff/Captains . . 7 . | Captain 3 10

*The present incuinbent holds the loc.:l rank of Major-Gener:l. .

(b) The: Nationalisation of the Officer Cadre of the Salvage Organisation,
-as well as all other parts of the Armed Forces, is awaiting the report of the
Armed: Forces Nationalisation Conunittee.

OFFICERS UNDER TRAINING AT STAFF COLLEGE, QUETTA

1991, *Sardar Mangal Singh: Will the Secretary of the Defence Department
_please state:

(a) how many Officers are under training at present at the Staff College,
‘Quetta;

(b) of these how many are Indians and how many are British;

(e¢) whether it is a fact that the number of Indian Officers for the current
‘course has been reduced by over 60 per cent.; and

(d) whether Government propose to take steps to increase the number of
1ndian Officers at the Staff College, so that senior trained Indian Officers may be
.available to take over charge by June 1948?

Mr. G. S. Bhalja: (a) 182. N\

(b) British 125; Indian 57.

(e) No, Sir. 74 officers attended the last course against 57 for the current
~(‘0UTSQ.

(d) Yes. Sir.

N IN MILITARY ACCOUNTANT GENERAL’S OFFICE AT NEw DrrEr
MEERUT AND SiMLA

992. *Syed Ghulam Bhik Najrang: Will the Honourable the Finance Mem-
‘ber-be pleased to state:

(n) the total number of officers in the Military Accountant General's Office,
New Delhi and its allied branches at Meerut and Simla and the number of
Muslims among them;

(b) the number of offices of Controllers of Military Accounf,s, .the stations
where they are located, the number of Controllers, Junior Controllers and other
superior service officers in these offices, and how manv.of them aie Mus]ims;

tAnswer to this question laid .on the table, the questioner being absent. .



STARRED QUBSTIONS AND ANSWERS 1993
(¢) the number of Deputy Assistant Controllers and Accountants under each
‘Controller, and how many of them are Muslims; and

(d) the number of Section Supervisors, in each Controller's office, who are ip
-receipt of duty allowance at Rs. 40 p.m. and how many of them are Muslims?

The Honourable Mr. Liaquat Ali Khan: (a) The total number of officers in
the Military Accountant General’s offices at Delhi, Meerut and Simla is 24.
‘Two of these are Muslims,

(b) There are ten Controllers’ offices. The offices are situated at Lahore,
Ambala, Meerut, Dehra Dun, Poona, Calcutta and Bombay. There are ten
Controllers, thirteen Junior Controllers and 184 superior Service officers serv-
ing in these offices. The number of Muslims included in these figures is

. -given below:—

(1) Controllers . 2
(2) Junior Controllers 3
(3) Superior Service Officers . . . . . . 20

(¢) A statement giving the desired information is placed on the table of the
House

(d) This information is not readily available.

Statement showing the number of Deputy Assistant Controllers and Accountants 'serving in
the ten Controllers’ offices and the number of Muslims amongst them.

Total | Number ’
number of jof Muslims| Total . Number
—_— Deputy Deputy |number of | of Muslim
Assistant | Assistant | Acctts. Acctts.
[Controllers|Controllers

-Controller of lﬁl.itrv.ry Accounts, Northern 65 11 1 s 7
Command, Lihore. T

‘Controller of Military Accounts (P), Lihore . 48 ) 4 ‘ 22 ) .3

“Controller of Militcry Accounts, Eastern 100 8 48 2
Comimand, Meerut. Ik -

‘Controller of Military Accounts, Southern 52 Nil 29 Nil
Command, Poona. ’ i

Field Controller of Military Accounts (O&CH), 105 1 o | . Nil
Poona. ‘ | o

Field Controller of Military Accounts (0. Rs.), 222 18 121 15
Amba2ly.

Controller of Accounts; Air Forces, Dehra Dun 26 E] | ]3 3

<Controllers of N:ival Accounts, Bombay . 22 Nil 9 Nil

Audit Officer, Britisl. Troops, Meerut . . 12 1 5 1

“Ehief Controller of Factory Accounts, Calcutta 64 3 10 .| s °

The posts of Deputy Assistant Controllers and Accountants are filled ‘by prdmbtibﬁ; the
latter by clerks who have passed the departmental Subordinate Acoounts Service Examina-
tion and the former by Accountants. :: ' I
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. Dr, Zia Uddin Ahmad: In view of the Resolution of the Governmeut of
India of 1984 about the appointment of 25 per cent. Muslims, may I know
what is the reason for this shortage?

¢ The Honourable Mr. Liaquat Ali Khan: I would like to havg notice of that
question. 1 suppose the shortage is due to there not having been sufficient:
nuvmber of Muslims recruited in the past.

Dr. Zia Uddin Ahmad: We have been hearing a number of times that suffi-
cient number of Muslims are not available. The Honourable Member should
know that qualified Muslims are available and will he give us the assurance
that they will be appointed according to the percentage fixed for them?

The HonOurable Mr. Liaquat Ali Khan: I did not say that a sufficient num-
ber of Muslims were not available.........

Dr; Zia Uddin Ahmad: We huve been hearing this reply for the last 20 years.

THe Honourable Mr. Liaquat Ali Khan: I amn not concerned with the
replies that were given in the past. What T stated wae that probably sufti-
cient number of Muslims were not recruited.

Prof. N. @. Ranga: How are these people appointed? Is it by competitive
examination or by selection?

The Honourable Mr. Liaquat Ali Khan: [ think there is a direct recruitment

aud also by promotion. I am afraid I must have notice of that question ¥
my Honourable friend wants further information.
. Prof. N. G. Ranga: Will Government consider the advisability of institu$-
ing competitive examination even by communities in order to see that omly
thoss people from a particular community are recruited who cam be considered
to be the moat efficient people or competent people within that community ?

The Homourable Mr. Liaquat Ali Khan: As fur as I know, that is how it is
done. If they take some representatives from a mingrity community, then

they take only those who have qualified better than others of the same com-
munity,

MusLi CLERES RECRUITED IN MILITARY ACCOUNTANT GENERAL'S OFFIOE

993. *Syed Ghulam Bhik Nairang: Will the Honourablé®the Finance Mem-
ber be pleased to state:

(a) the total number of temporary clerks of various categories recruited im
the Military Accountant General’s office, during the period from September
1939 to December 1946 and the number of Muslims in each category;

(b) the total number of such clerks who were promoted and the number of
Muslims among them; and )

(c) the total number of such clerks confirmed and the number of Muslims
among them?

The Honourable Mr. Liaquat Ali XKhan: (a) Total number of temporary
clerks. recruited in the Militarv Accountant General's Office during the period
from Beptember 1939 to December 1946.

Number of Mualims

Temporary or B Grade clerks 235 . 48
Routine or C Grade clerks . 10 3
Routine Divigion clerks . 33 1

Total . 278 59

(b) Fight B Grade Clerks were promoted to the ‘A’ Grade. None of them
is a Muslim.

Two C Grade Clerks were promoted to the 'B’ Grade, One of them is
Muslim

(¢) Total number of clerks confirmed—18, Number of Muslims—4 .
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PROMOTION OF MusLiM DEPUTY AsSISTANT CONTROLLEES AS SUPERIOR SERVIOER
OFFICERS .

994. *Syed Ghulam Bhik Nairang: Will the Honourable the Finance Mem-
ber be pleased to state: .

(a) the number of Deputy Assistant Controllers promoted as Superior Service
Officers from 1934 to 1944, and how many of such promotions went to Muslims;

(b) the number of pensioners who were re-employed as Deputy Assistant
Controllers and promoted as Superior Service Officers during war time and the
pumber of Muslims so promoted; and

(c) the number of Superior Service Officers and Deputy Assistant Controllers
who were sent out of India on Field Service and how many of them were
Muslims, how many of them received special recognition of their services ex-
India by grant of title or promotion to superior service and how many of those
whose services were so recognised were Muslims?

The Honourable Mr. Liaquat Ali Khan: (a) Thirteen Deputy Assistant Con-
trollers have been promoted to the permanent cadre of the Superior Service.

None of these is a Muslim. Eighty were promoted to the Emergency cadre.
Five of these are Muslims.

(b) Six retired Deputy Assistant Controllers were re-employed and later
promoted as Superior Service officers. None of them is a Muslim.

(c) Sixteen Superior Service Officers and 36 Deputy Assistant Controllers
proceeded overseas. Three Superior Service Officers and five Deputy
Aseistany Controllers were Muslims. One of these Muslim Deputy Assistant
Controllers was awarded the title of Khan Sahib. Courtesy titles were con-
ferred on six Deputy Assistant Controllers of other communities.

MusLtd REPRESENTATIVES IN CONFERENCE OF CONTROLLERS OF MILITARY
ACCOUNTS

995. *Syed Ghulam Bhik Nairang: Will the Honourable the Finance
Member be pleased to state whether Government are aware that a conference of
Controllers of Military Accounts is held twice every year to discuss matters of
policy, such as promotion of officers and establishment, and, if so, which officers

attend this Conference and whether there is adequate representation of Muslim
officers in this Conforonce?

Tho Honourable Mr. Liaquat Ali Khan: A Conference of Controllers is held
as and when the Military Accountant General considers such a Conference is
necessary Command Controllers and Officers of the status of a Command
Cortroller are ex-officio members of this Conference. Controllers in charge of
smaller offices, such as the Controller of Naval Accounts are invited by the
Military Accountant General at his diseretion. At present there are eight

officers who have the status of a Command Controller. Two of them are
Muslims.

Mmrrary COLLEGE IN BENGAL
998. *Mr. @. B. Dani (on behalf of Maulvi Abdul Hamid Shah): Will the
Secretary of the Defence Department be pleased to state: .

(8) whether the Government of India have received any representation from
the Government of Bengal requesting them to establish a Military
Bengal for the benefit of the Bengali people; and

(b) if so, what is the policy of Government in this respect?

Mr. G. S. Bhalja: (a) No, Sir.

(b) The policy of Government ic that the Armed Forces should be free
from communal and provincial comsiderstions.

Mr. Tamizuddin Xhan: Has the Government any scheme of establishi
Militar; Colleges in India? ) e irhing

College in
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Mr. G. S. Bhalja: That question does not seem to arise from this one.
Mr Sasanka Sekhar Sanyal: What are the special facilities that are given

by the Governmént of India to people of those provinces who want to get
mlhtary training but who live in very far off and outlying territories?

Mr. @. 8. Bhalja: The samc facilitics are available to all citizens of India.

Mr. Sasanka Sekhar Sanyal: I am asking with regard to recruitment. Is
it within the mind of the Government to extend facilities to all” partg of India
as fur ag possible consistently with efficiency?

Mr, President: He says there are equal facilities for all the residents of
India.

Mr. Tamizuddin Khan: May 1 ask the Honourable Member why is it that
he has fraised the question of comnmunal consideration in military matters as
no such\ question was at all asked?

Mr. G. 8. Bhalja: The question is:

*‘(a) whether the Government of India have received any representation from the Gov-
ernment of Bengal requesting them to establish a Military College in Bengal for the benefit.
of the Bengali people; and 3

(b) if so, what is the policy of Government in this respect?”
I+ was in reply to part (b) of the question that I gave the reply.

AWARD OF OVERSEAS SCHOLARSHIPS IN 1945 AND 1946

997. *Mr, G, B. Dani: Will the Honourable Member for Education be
pleased to state:

(a) whether the Government of India have published any information re-
garding the award of overseas scholarships in 1945 and 1946;

(b) if so, was there any specification with regard to the quota for each caste
and creed;

(¢) how many applications were received in 1945 by Government from each
province; and

(d) how many applicants were called for interview and out of those how
many were selected from each province?
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The Honourable Maulana Abul Kalam Azad: (x) Full information regarding
the award of Overseas Scholarships has been published in the Report of the
Selection Board, Overseas Scholarships 1945, a copy of which is available in
the library of the House. A similar report in respect of 1946 selections is now
under publication and will be supplied to all the Honourable Members of the
House shortly.

(b) In so far as the award of Central Scholarships are concerned it has
throughout been the policy of the Government of India to ensure the same
propertion ol these scholarships for the different minority communities as is
prescribed for purposes of recruitment to Government service, provided suitable
candidates from those communities are forthcoming.

(c) In all 8,835 applications were received by the Selection Board in 1945,
but it is not possible to szy how many candidates applied from each province,
as the applications, except those of the candidates ﬁnally selected, were not
classified on a Provincial Basis.

(d) The attention of the Honourable Member is invited to page 6 of the
said report where full information is given on both these points.

fire wwgr A@T @=rw @ Scholar ships & RA SR ¥ wd =t
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Mr, Sasanka Sekhar Sanyal: Is any proportion of scholarships that are
awardad reserved for women?
U i ke ad] J,S & S Uyygs A "'57 rw’r!»' Ulge J"‘fj'i
-a
The Honourable Maulana Abul Kalam Azad: No. There is no separate
proportion for women.
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Mr. Sasanka Sekhar Sanyal: Will the Honourable Member please consider it ?

—a 5 e e &yl Wela 'S Jek g (el o ) Wy
The Honourable Maulana Abul Kalam Azad: Yes, it will be considered and
it iz borme in mind. .

Mr. G. B. Dani: With regard to part (b) of the question, may I ask the
chourable Member if there was any restriction with regard to caste and creed
in making award of overseas scholarships as mentioned in the brochure, vide
page 4. para. 127
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The Honourable Maulana Abul Kalam Azad: I waut notice to amswer this

squestion.

Shri D. P, Karmarkar: With regard to part (d) of the question, may I ask
if it is a tact that & member of the backward classes from the Central Pro-
vinces, Mr. Ghodimare, was awarded a scholarship, was granted a passport and
was given priority by Government and he made all arrangements and then
Government came down because this scholarship was granted under an im-
pression that he was a member of the depressed classes.

—dne g B S ] 2Ol Myl By el

The Honourable Maulana Abul Kalam Azad: I want notice to amswer this
question.
MusuiMs HoLDING Crass I APPOINTMENTS IN ENGINEERING SEOTION OF THE ALL

Inpia Rapio

1998. *Haflz Mohammad Abdullah: Will the Honourable Member for
Information and Broadcasting please state the number of Class I appointments
carrying a pay of Rs. 750 and above, in the Engineering Section of the All-India
Radio beld by Muslims?

The Honourable Sardar Vallabhbhai Patel: None.

MusLiMs AS StaTioN ENG NEERS IN ALL-INDIA RapIo
1999, *Hafiz Mohammad Abdullah: Will the Honourable Member for
Information and Broadcasting please state the number of posts of Station
Engineers in the Engineering Section of the All-India Radio and the number of
such posts held by Muslims?

The Honourable Sardar Vallabhbhai Patel: Out of 23 posts in the cadre of
station engincers in All India Radio, one post is held by a Muslim,

ExoLusiox or INDIAN CHRISTIANS FROM COMBATANT RANEKS OF INDIAN ARMY’, .

1000. *Dr. J. O. Chatterjee: (a) Will the Secretary of the Defence Depart-
ment be pleased to state whether it 1s a fact that Indian Christians are at present
excluded trom Combatant Ranks in the Indian Infantry, Cavalry and Artillery?

(b) If the answer to part (a) above be in the affirmative, what steps do Gov-
ernment propose to take to remove this discrimination against a section of Indian
nationals, imposed on them on account of their religious belief?

Mr. G. S. Bhalja: (g) No, Sir. Indian Christians are not excludeq from
Combatant Ranks in the Infantry, Cavalry or Artillery. According to existing
rules relating to Class Composition of the Army, Christians are enlisted as
Madragsis cr Assamese, if they come from Madras or Assam, and as Christians
if they come from any other Province,

(b) The question does not arise.

Dr. J. O. Chatterjee: Is it a fact that up to now or tull verv recently that
was 83, that Indian Christians were not admitted into these ranks? Will the
Honourable Member kindly make enquiries into the matter? 1 refer not to
officer ranks but to combatant ranks, non-commissioned officers?

Ir..G. 8. Bhalja: Why refer to the past? I have given a reply us regards
the pclicy which the Government follow and propose to follow.

- Dr, J. O, Chatterjee: Has the Honourable Member seen the Resolution
that was passed at the Indian Christian conference on this subject?

Mr. G. 8. Bhalja: No, Sir.
tAnswer %0 this question laid on the table, the questioner heing ahagmt.
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Dr. J. C. Chatterjee: Will he kindly call for it because it was sent to the -
Government of India only a month ago, making representations on this very
subject?

Mr. G. S. Bhalja: I will, Sir. )

Shri Sri Prakaga: In view of the definite Biblical injunction that the right
check should be lent if the left is smittent, will the Government discourage
Christians from entering the army? '

Mr. G. S. Bbhalja: No, Sir.

Sreejut Rohini Kumar Chaudhuri: May I know, Sir, it the nomenclature of
s0 calld ‘martial’ and ‘non-martial’ classes has been removed so far as recruit-
ment i5 concerned?

Mr. G. S. Bhalja: I have repeatedly answered that there is no longer any
distinction between martial and non-martial classes in this country, if ever
ther> was any., -

Dr. J. C. Ohatterjee: In view of the fact that the doctrine of Ahimsa is
incessantly preached by Mahatma Gandhi, will the Government consider the
advisability of discouraging Hindus fromn joning the army?

Mr. President: Order, order. Next questicn.

EARNINGS OF FOREIGNERS IN INDIA

Mr. President: Question No. 1001. Mr. Vadilal Lallubhai. I see the
Hor.ourable Member is not in the seat allotted to him. If he does not put the
question from the proper seat allotted to hitn, I won’t allow the question to
be put. \

(Mr. Vadilal Lallubhai then occupied his proper seat.)

1001. *Mr, Vadilal Lallubhai: (a) Will the Honourable the Finance Member
please state how much money out of the yearly earnings of foreigners in India has
been sent out of India and how much of the same kept in India year by year from
1939 up to date? ' A

(b) What amounts have been sent by Indians to foreign countries year by
year out of their total yearly earnings from 1939 onwards?

The Honourable Mr, Liaquat All Xhan: (a) and (b). Government regret
thas the necessary statistics are not awsilable.

REQUISITIONING OF LAND BELORGIRG TO PINJRAPOLE SOCIETY OF CALCUTTA B}
WaB - DEPARTMENT
1002. *Sjt. Seth Damodar Swroop: Will the Secretary of the Defence
Department please state:

" (a) whether it is a fact that 8,150 acres of land belonging to the Pinjrapole
Society of Calcutta was requisitioned by the War Department of the Govern-
ment of India through the Government of Bengal for the use of American
troops for the duration of war or six months thereafter under rule 75 of the
Defence of India Rules; : ' ' \

(b) whether the American troops have now released the land and the same
has been returned to the authorities of the Pinjrapole 8ociety; and
(o) if not, why not?

Mr, G. 8. Bhalia: (2) Yes, Sir, on the assumption that the Honourable
Member ie referring to the Society’s land at Kanchrapara.

. (b) and (c). The American troops have left but the land is held by the
Defence Department as under the post-war set-up of the Armed Forces ib is
possible that & permanent Cantonment mav be established here. The Govern-
ment of Bengal top have some Development Scheme in mind in this area.
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Tits question was recently discussed with the representatives of she Bengal

Government who have promised to make some amicable urrangement with the
Society. ’

Prof. N. @. Ranga: Is no effort being made to provide the Pinjrapole with
sufficient lands anywhere near the place which has been requisitioned?

Mr, G. 8, Bhalja: I understand the lands of the Pinjrapole society are
scattered in several places. The Government of Bengal are agreeable to allot-

ting & suitable compact plot which would probably meet with the wishes of
the society.

_ Shri Sri Prakasa: Did the Americans use the land in the same way as the
Piujrapale cattle were using it?

\ . (No answer.)

Mr, Sasanka Sekhar Sanyal: Will this matter be placed before she de-
requisitioning Board, Calcutta which has been given authoritv to advise on
such matters?

Mr. G. §. Bhalja: Certainly, Sir.

UNIFIED ScALES OF PAY FOR CLERKS IN ORDNANCE DEPOTS

1003. *Sjt. Seth Damodar Swroop: Will the Secretary of the Defence De-
jartment please state:

{u) whether Government are aware thut the unified scales of pay for clerks,
qanctioned under Army Instructions (India) No. 676 of 1945 and No. 458 of
1946, have not been given effect to so far in a1 number of Ordnance depots

while the same were introduced in certain others immediately after they were
sanctioned ;

(b) whether Governinent are aware that some Depot authorities insist upon
eompulsory execution of the liability bond (IAF.Z—2055) as a condition prece-
Went to the election of the unified scale of pay;

(¢) whether the execution of the said Army Bond is entirely optional and a

‘Jeparite allowance is granted therefor;

(d) whether it is a fact that in spite of the instructions from G. H. Q. (I)
om the subject the staff of the Orduance depots and Inspectorates not governed
bv the Factories Act, is required to work in excess of the hours specified in the
Regulations for the Army Ordnance Service, India Part T;

(¢) whether it is a fact that the Labour Reduction Review Commiitee sanc-
tion>d by the War Department in 1845, has not yet been, constituted in any
»f the Ordnance establishments, if so, the reasons. therefor;

' ‘overnment are aware that almost all Ordpance Depots and
Insg)ct::::tte? :reG‘;ver officered and that the number of officers has not decrea-
ged in proportion to the decrease in work; and .

(g) whether Government have received a memorandum dated 28th Jan. ‘47
from tha representatives of the ordnance employees;. if s0, what steps if any,
the Government have taken to meet the demands contained therein?

. Mr. G. 5. Bhalja: (8) AL (I) 676/45.—So far as Government are aware
the urified scale of pay (ss)netio_ned in this A.L (I) is in operation in all Ordnance
Depots.

AL (I) 458/46.—So far as Goverument are aware the provisions of this
AL (I) are in operstion in all Ordnance Depots.. Certain special individusl
sages still remain to be decided. Decisions will be reached shortly and inti-
asted to sll conoerned. _ |

" (b) Yes, Sir. The execution of the bond is obligatory on all male clerks.
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() As already stated the execution of the bond is obligatory. In fact ap -

addition to the common scale of pay is paid on execution of the bond which
wmadtes the clerk liable to serve on an ‘‘All India’" basis.

(d) Government_have no information to show that the orders issued by
General Headqusrters in. réga'.rd-to working hours in Ordnemce Depots, etc., are
not being chserved, '

(e) Labour reduction review Committees have been introduced into al]
except three Ordnance Establishments. Orders have been issued that they
should be introduced in these three Establishments also immediately.

(f) No, Sir. Officer Fstahlishments are under continueus review in relation
to work 'oad.

(8) Yes, Sir. The memorsndum has been received and is under considerg.
tion of (ioveinment.

BaN oN CONSTRUOTIONS IN GANDHI NaAGAR COLONY’

1004, *Shri Mohan Lal Saksena: (a) Will the Secretary of the Health
Department be pleased to state whether Government are aware of the exist-
ence of a small colony named ‘‘Gandhi Nagar’'~ with a population of 6,000
on the other side of the river Jamuna?

(b) Is it a fact that the Government of India has banned all further
constructions in this area?

(¢) In view of the scarocity of houses in Delhi, do Government propose to liff
the ban on constructions in this locality ?

.(d) Cousidering the nearness of this Nagar to the c’ity, do Governmeént pro-
pose to encourage the development of this Nagar?

Mr. S. H. Y. Oulsnam: (a) Yes..

"(b) and (¢). The colony lies within the area which was declared in Augus'
1945 to ‘be a controlled ares under the Delhi Restriction of Uses of Land Act,
Coustruction of buildings in this area is now subject to the provisions of the
Act. Government do not consider it desirable to remove this control which ig
necessary to prevent unplanned ribbon development. )

(d) The Delhi Improvement Trust will be asked to consider the question
of development of this area. : A

“Prof, N. @. Banga: Is it the intentiori of the Governmen$ to provide the
usual municipal {acilities for this area?

Mr. 5. H. Y. Oulsnam: Yes, Sir, wheh the area has developed the usua]
municipal services will be provided. . -. o

Prof. N. G. Ranga: What are the services thnt are being provided as present
except restrictions? ' S

Mr. S, H. Y. Oulmam: Nons, Bir, : .

Prof. N, G. Ranga: Is if nol o fach thal they are paying taxes?

If. s,‘ '!o_!,!. omz I m] mv .

Mr, Manu Subedar: If a party has the land and if he has the money and
he has an intention to build upon it, why should not Government go into the
question and give him permission to build and thereby encourage the develop.
‘ment of this area, instead of putting a ban on him under certain law?

.. Mr. 8. H, Y, Oulsnam: I think there ia a misunderstanding there. When
this control is enforced, the result is that & person wishing to build within ¢
quarter of a mile of the road has to apply for permission to do so and if thers
18 no objection, permission is given,
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ArpOINTMENT OF DR. R. E. MorTiMER WHEELER A3 DIRECTOR GENERAL OF
ARCHAEOLOGY
88, Pandit Sri Krishna Dutt Paliwal: Will the Honourable Member for Edu-
cation be pleased to state:

(8) the circumstances leading to the appointment of Dr. R. E. Mortimer
Wheeler as the Director-General of Archezology in India, on the retirement of

18? Rao Bahadur K. N. Dikshit and the policy underlying this appointment.
an .

(b) whether it is a fact that he was released from the military duties to take
up this post?

The Honourable. Maulana Abul Kalam Azad: (a) Dr. R. E. Mortimer
Wheeler was appointed Director General of Archaeology in April 1944 for a
term of lour years. The circumstances of his appointment were stated by
the th:n Member-in-Charge in the Assembly on 21st February, 1944 in reply
to parts (b) and (d) of starred question No. 148 and part (h) of starred question
No. 159. As the term of his appointment is due to expire on the 23rd April,
1948, 1 do not think any useful purpose would be served by going into the
question now,

(b) Yes.

QUALIFICATIONS OF DR. WHEELER ON APPOINTMENT AS DIRECTOR GENERAL,
. ARCHAEOLOGY h
84. Pandit Sri Krishna Dutt Paliwal: Will the the Honourable Member fct
Education be pleased to state:

(a) the qualifications of Dr. Wheeler, which made bim eligible for the post;

(b) whether Dr. Wheeler possessed any previous experience of Indien
\rghaeology (Epigraphy, Numismatics, Sculptures, Paintings, ete.) if so, what;
an

(¢) whether Government are aware that the claims of a better qualified
senior Indian Officer of the Department were ignored in appointing Dr.
Wheeler?

The HOnourable Maulana Abul Kalam Aszed: (a) and (b). The Honourable
Member is referred to the.reply given in the Legislative Assembly to starred
question No. 148,_on the ,2._19,t' ..F.'ebruary, 1944 and to the supplementaries.

" {¢) Government are satisfied that none of the officers then within the field
of gelection had the necessary’ range of knowledge and experience. of madern
tecbnigque and methods of Archaeological ‘excavations, préservation of ancient
monuments and museum organisation, which were required of the Director
G’eneml :0! Aroh&eolqu. . e - ..;. 1 . :'_%:'. . e

Visrrs or DR. WHEELER To IRaN .

85. Pandit Sri Krishna Dutt Paliwal: (a) Will the Honourable Member
for Education be pleased to state whether Government are aware that Dr.
Wheeler visited Iran with a big staff of the Archaeological Department; if go,
for (:hat purpese? o '

) Was his Mission concerred in_gnv wayv with the Jndian Archaeology: if
80, what was the benefit which res\ilge% frolt:n ‘his ﬁo';lt:re?.pu11 R SREAROIoRY

(cy What war the cost of this tour fo the Indian Exchequer?

X The Honourable Maulana Abul Kalam Azad: (&) An Indiem Mission consis$-
ing of Dr. Wheeler, the Director General of Archaeology and Dr. Mohammad
Nazim, a Senior officer in the Archaeological Survey of India, visited Iran in
1945 at th~ invitation of the Tranian Government. In regard to the purpose
of the visit, attention of the Honourable Member is invited to the reply given
on the 18th November, 1948 to the section (b) of Starred Question No. 657.

( 2002 )
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(b) Yes; it is desirable that an expert in Northern Indian Archaeology
should have an intimate knowledge of both the pre-historic and historic
archseology of Iran. Many useful contacts were established in the course of
the visit.

(¢) An expenditure of only about Rs. 1,500 was met by the Government
-f India. the other expenses having been borne by the Government of Iran.

ExcavATION WORKS UNDERTAKEN SINCE DR. WHEELER’S APPOINTMENT AS
DIRECTOR GENERAL, ARCHAEOLOGY.

86. Pandit Sri Krishna Dutt Paliwal: Will the Honourable Member for
Education be pleased to state:

(a) whcther any excavation work was taken up since Dr. Wheeler took
charge of the post of Director General of Archaology; if so, when and where;

(b) the cost of each excavation and the cultural results thereof;

(c) whether it is a fact that an Excavations Training Camp was started at
Taxila; ’

(d; it so, whether Government propose to lay on the table of the House a
statement on the training work done in the camp giving the names and quali-
fications of the trainees and trainers;

(e) the expenditure incurred on this Training Camp; and .

(f) whether it is a fact that all excavatiohs in the Archwological Department
were stopped since 1931; and if so, the reasons for incurring this expenditure
during the War?

Ths Honourable Maulana Abul Kalam Azad: (x) and (b). Three excavation
works were taken up and the information asked for is as follows:—

(i) in 1944 at Taxila, Punjab—cost Rs. 52,604 (including all the incidental
cost of a {raining school for research students from the Indian Universities),

(iiy in 1945 near DPondicherry, South India—cost Rs. 28,000 (including
necessary expenditure on attached students),

(iii) in 1946 at Harvappa, Punjab—cost Rs. 33,414  (including necessary
expenditure -on attached students).

The Taxilu eXcavations were run primarily as a training school, and . attract-
ed students from nearly all the Universitics in India. From these students,
a sclection hag since been made for recrnitment to the Department. The
excavations were of additional importance as the first conducted in Indix on

modern scicentific lines, and were designed to set a general standard for such
work.

The excavations in South India for the first time established a chronologi-
cal datum for an ancient South Indian culture by identifying it with dated
rapcrted materials.

The excavations at Harappa have extensively modified and supplemented
the conclusions drawn from the earlier Indus Valley excavations, and will be
fully published within the next few months.

(c) and (d). Ag stated above, a training camp was established at Taxila.
Only students specially recommended by the Vice-Chancellors of their Uni-
versities were admitted to the training school at Taxila. TIn addition there
were official delegates from States and reputable public institutions. The
trainers included the Director General Mr. G. A. Casey (a feld-archaeologist
of long and approved experience), together with the Archaeological Chemist,
the Government Epigraphist and other members of the Departmental staff.,
A list showing the names and qualifications of the traineey is laid on the table
of the House. In a few cases where the students were deputed by States or
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other Government institutions the qualifications have not been shown sgainst

thair names.

(e) Separate figures of expenditure are not availuble but it is included in
the figure of R:, 52,604 which represents the cost for the excavation work &t

Taxila,

(f) No. The excavationg mentioned in the reply to part (a) were preceded
by more costly e}.cavatlons extending down to 1943-44.

Btatement showing the names »nd qualifications of students in the Archaeologieal Tmmmg

Comp at Taxila.

Name

1. Achen] P. Anujan

2. Dr. A.“\Aiy.zppan

8. Baiyid Mousin Amir
4. Bajpai, Krishna Datts

8. Bakshi, Krishn rio G’ umasham .

6. Balvir, Harishwar Nirain .
?. Banerji, Prasanta Kumar .
8. Banerji, Priyatosh
9. Banerji Sivadss .
10 Bhattacharya, Asoke Kmnar
11. Bhanot, Siran Das
12. Bose, Himansu Kumar
13. Chandr:, Sukesh Chandra .
14. Chaudhuri, § 'shi Bhusan . .
18. Dani, Ahmad Hasan .

18. Das, Gopi Nath .
17. Das, Sudhirr:njin

18. Deshpande, Madhusudin Naraar.

19. Dikshit, Moreshwar Gangadhar
20. Dikshit, Sadanand K.
21, Dwiwedi, Srce Mohan
22. Gadre, A. S. . ’

23. Gahlot Kunwar M) havir Singh
24. Ganguly, Kilyan Kunr

25. Gaswami, Kunja Govind

28. Guha, Devapr..sad

27. Gyani, Renchhodlal Ghanshy. un]sl

28. Iyengar, K. Nar yvan:

%9. Jain Moti Caand

80. Kazla, Satish Chandr-

81. Karmarkor, Anint Pr.ishram
82. Khan, Fazl Ahmad
33. Lal, Braj Basi .
84. Majumdar, Prabhas Cb,
85. M.thur, Girish Chandra
86. Mathur, Vijendra Kumar .

.

.

. a

.

Qualification

(Recommended by Goveramant of Coclin)
B.A,, C.T.
M.A., in An~ient Indiwn Histery.
B.A., LL.B.

M.A. in History.

M.A. in History.

M.A. with Epigraply.-

M.A. in Ancient Indian History.
M.A. (Epigraphy & Hissory).
M.A.

M.Sec.

M.A. in Ancient Indian History.
M.A. in History (Fiest Class).

M.A. (Ancient Indian History) —B.A. with
Sanskrit.

M.A. in Ancient Indian History.

M.A. in Ancient Indian History and
Anthropology.

B.A. Hons. in Arohamgadhi.
Pn.D. (History).

M.A.

M.A. in Sanekrit.

(Recomimended by Direvtor of Archaselo-
gy, Boroda).

M.A.
M.A. in Ancient Indivn History.
M.A.

M.A, in Pali.

MA.

M.A. Degree Ex 'min.tion Mysore Univer -
sity.

M.A. in History.

M.A. in Ancient Indian History
M.A., Pu.D.

M.A.

M.A. in Sanskrit.

M.A. (Pali).

" B.A-

M.A. in Ancient Indisn Histoi'y.
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Name

37. Misre, Lakshmi Nath . . .
38. Mishra, S8adhu Char.n . . .
39. Mookerji, Ajit Kumsr . . .

40. Mukherjee, Ushendu Narayan . .
¢1. Nandurbarkar, Dattatrey. Pandurang
42. Naqvi, S8yed Achfag Ahmad

48. Nath, Vishwendrs . . .
44, Patil, Davendr., Kunar Rajaram

45. Pillai, V. R' Parameswaran

46 Pur;, Baij Nath .

47. Rum Gopal . . . . .

48. Rath, Purna Chandra .

49. Saksena, Dhirenrda Narain

50. S+letore, Gopalakrishna Nar.iyan
51, Sarkar, Krishna Chandr.

52. Sarkar, Sasanka Sek :ar .

53. Sastri, Kidar Nath

54. Sengupta, Manindranath

55. 8haY, Zainulibidin . . .
56. Shakur, M.A. . . .

57 Sharma, Man Mo\an Lal

58. Shastri, Udai §hankar

59. Siddique, Ghulam Abbas

60. Singh. Har Charan

61, Taapar, Balkishen . .
62. Vy..s, Akshaykeerti . .

Qualification

M.A. History.
B.A.

M.A. (London) in History, also completed
M.A, in Ancient Indisn History end
culture with fine Arts & Arohreology aé
the Cal. University.

M.A. in Ancient Indian History.
M.A. with Palaeography.

B.A. (Hons.), M.A, (Persian), LL.B. (Pre-
vious).

B.A. (Agr.).

B.A. (Hons.), M.A. in Ancient Indiun His-
tory, Ph.D.

Orients] Title Exam. Vidvan. (Travancore
State).

M.A. in Ancient Indian History.

B.Sc., LL.B.

B.A,, B.Ed.

B.A,

M.A. in Ancient Indien History, Ph.D.
Surveyor & Draftsmanship Exam,

M.Sc. (Anthropology), worked in Kaiser
Wilhem Institute for Anthropology
Berlin

M.A.

B.A. with M :thematics.

M.A.

M.A. (History).

Shastri, Kavy-tirtha.

B.A. (Punjab).

M.A. (Epigraphy).

M. \. with Ancisnt Indian History.
M.A., B.A, (Hons.).

CREATION OF PosT OF JOINT DIRECTOR GENERAL, ARCHAEOLOGY.

87. Pandit Sri Krishna Dutt Paliwal: (a) Will the Honourable Member for
Eduecation be pleased to state if it is a fact that a post of Joint Director-Gene-
ral of Archaeology in India has been created; if so on what grounds?

(b) What are the functions of this newly created post?

The Honourable Maulana Abul Kalam Azad: (a) and (b). The answer to
the first part of part (a) of the question is in the athirmative. As regards the

second part of part (a) and part (b) of the question, the Hon'ble Member is
referred to the replies given on the 8th April 1946 to parts (¢) and (d) of
starred question No. 1653 and on the 16th November, 1946 to parts (b) and (c)
of starred question No. 656, respectively.

Post or SUPERINTENDENT OF PUBLICATION IN THE ARCHAEOLOGIOAL SURVEY
DEPARTMENT

88. Pandit Sri Krishna Dutt Paliwal: (a) Will the Honourable Member for
Education be pleased to state whether a post of Superintendent of Publications
bas been sanctioned by Government in the Archaeological Survey Department?
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“(b) Is it a fact that all the publications of the Archaaological Department
%ucluding Annual Reports, Memoirs, Epigraphica Indica, Epigraphica-moe-
lemica have been suspended for a long time?

(¢) Are Government aware that Epigraphica Indica and Epigraphica  Indo-
moslemica are published by the Epigraphist to Government?

The Honourable Maulana Abul Kalam Azad: (a) Yes.

(b) Publicgtions of the Archaeological Survey of India, like many other
Government publications, were suspended during the war and have now been
resumed with the improved supply of paper.

(c) ‘Epigraphica Indica’ and ‘Epigraphica Indo-rioslemica” are publishea
by the Archaeological Survey of India and not by the Governihient Epigraphist.

PRroPOSED APPOINTMENT OF Di. WHEELER AS DIRECTOR oF MUSEUMS

89, t Sri Krishna Dutt Paliwal: Will the Honourable Member for Edu-
eation be pleased to state whether Government propose tc appoint Dr. Morti-
mer Whevler as the Director of Museums on the expiry of his term as Director
General of Archaeology? If so, for what reasons?

The Honourable Maulana Abul Xalam Azad: Government have wuo such
proposa! before them at present. As a matter of fact the question of the
appointment of the Director of the National Museum of Art, Archaeology and

Anthropology cannot be taken up until the details of the scheme have been
worked out, : '

ENQUIRY INTO THE WORKING OF THE DEPARTMENT OF ARCHABOLOGICAL SURVEY
‘ OF INDIA

90. Pandit Sri Krishna Dutt Paliwal: (a) Will the Honourable Member for

Education please lay on the table of the House a list of publications excepting

official reports, by the officers of the Department of the Archaeological Survey
of India since their appointment in the Department?

(b) Do Government propose to consider the desirability of appolnting a
non-official coinmittee to enquire into the working of this department?

The Honourable Maulana Abul Kalam Azad: (a) The attention of the
Honourable Member is invited to the replies given on the 20th March, 1942
to starred questions Nos. 218 and 224 in regard to the papers published up
to that date by the officers of the Archaeological Survey of India. A list of
the papers published subsequently is laid on the table.

(b) Government have already two bodies with @ majority of non-official
members who advise them in regard to the working of this Department, viz.,
the Standing Comumnittee of the Legislature and the Central Advisory Bureau
of Archaeology. It is therefore not considered to appoint another committee
to enquire into the working of the Department.

Statement
1. Dr. R E. Mortimer Wheeler, Director General. .
(a) ““Arikamedu” : published in Ancient Indw, No. 2, 1046,

(b) “Archeological Planning for India: Som of the Factors”: published in the

Proceedings of the All India Sciemce Congress, 1946, and in Ancient Indis,
No. 2

(¢) Archmology in India to-day : published by Calcutta University, 1946.

(d) “Virampatanam®® published in the Journal of the Greater India Society, X1
. (1945).-

(e) “Harappa 1947, published in Ancient India, No. 3 (in the press).
2 Dr. N. P. Chakravarti, Joint Director General. ' o
(#) ““Epigraphy and anthropology” : in proceedings of the Science  Congress, 1948
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3. Mr. .L Ghosh Superintendent of Publications.

(a; “The Age of Kalachuri Imperialism in India’’ : published :in Culture; Vol. VII,
. No. 1. .

{b) “The Kalachuris of Southern Kosala’ : published in D. R. Bhandarkar Commg
moration Volume.

{c) “Two Mohnri Seals from Nalanda’ : published in Epigraphia Indica, Vol. XXIV.

(d) *“The pottery of Ahichhatra—Introduction” : published in Ancient India, No. 1.

- {e) ‘‘Seals-of an unknown dynasty from Nalanda’ : published in the Indian Historical
Quarterly

(f) “Nalanda Seals of Budha Gupta and Vishnu Gupta’’: published in the Indian
Historical Quarterly.

(g) ““Coins of Varunamitra from Ahichhatra” : published in the Jcurnal of .the Numis-
matic Society of India.

*(h) ““A Bronze Image Inscnptlon from Nalanda : published in Epigraphia Indica,
XXV,

(i) ““A Buddhist Tract in a stone inscription in the Cuttack Museam”’ : published in
the Epigraphsa Indica, XXVI.

.. (% “A Nalanda Copper Plate of Samudra Gupta’ : published in Epigraphia’ Indica
XXV.

(k) “The Date of the Pandava Kings of Southern Kosala” : published in Epigraphia
Indica, XXV. i

{1 “Tha Karipada Image Inscription of Subhakaradeva’ : published in FEpigraphia
) Indica, XXVI.
4 Mr. T. N. Ramachandran, Superintendent, Southern Circle.
(a) “Recent Archaological Discoveries along the Mainamati and Lalmai Ranges,
Tippera District East Bengal” : published in B. C. Law Vol. Pt. II, 1946.
5. Mr. K. R. Srinivasan, Assistant Superintendent.
(a) Pudukottai Inscriptions: Published by the Pudukottai State.
(b) “The Megalithic Burials and Urn-fields of South India in the light ef Tamil

o

Literature and Tradition” : published in Ancient India, No. 2.
6. Mr. V. D. Krishnaswami, Assistant Superintendent (Pre-history).
(a) ““Stone Age India’ : in Ancient India No. 3, (in the press).
7. Mr. S. A. A. Nagqvi, Assistant Superintendent, Delhi Circle.
(a) “Guide to Humayun’s Tomb and adjacent buildings” (in the press).
(b) “‘Sultan Ghari”’, in Ancient India, No. 3 (in the press).
8. Mr. Krishnadeva, Assistant Superintendent
(a) “Kosam Inscription of Bhadramagha year 81°". Y .
(b) ‘“Nalanda Seal of Vishnugupta’'. & Published in Epigraphia Indica
{c) ‘“Rajghat Copper plate of Govindachandra®. J
{d) “Excavations at Rajghat’’ : published in Bibliography of Indian History and
Indology, 1942, ‘
(e) “Coin-devices on Rajghat Seals” : published in the Journal of Numismatic Socieiy
. ~ of India.
Q. Dr. V. 8. Agrawala, Assistant Superintendent in. charge of Museums Rranch.
{a) “Gupta Ari—a study™ : published in the Journal of tne 1’. P. Historical Society,
) Panna Iadl Special Number, February, 1947.
(b) “Jaungur Brick Imscription”’. Published in the Journal of the U. P. Historical
" Society, Panna Lall apeczal Number. ‘
{c) “‘Silver Punch-marked roins of the masaka type' : published in the Journal of the
Numismatic Society of India (in the press). ’
(d) “A note on {he Patna Copper Band with Punch-marked symbols” : published in
the Journal of the Numismatic Society of India (in the press).
(e) “Food and Drink in Panini's Ashtadhayi” ; _published in the Journal of the
" Ganganath Jha Institute Journal (in the press,. .
(f) “‘Current Proper names in the Ashtadhyayi and Ancient Sunga’ Inlcnptlons"
‘published in the Bharat-Kaumudi (in ‘the press).

(8) “AI dnots on the Paranka ‘oil m Sansknt Literature” submiitted  for Ancient
' ndia

.
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ProMoTION OF ‘SPECIAL STUDIES’ 1IN EDUCATION.

" 91, Sree Satyapriya Banerjes: Will the Honoursble Member for Bducation
be pleased to state:

. (2) what is meant by the promotion of special studies in edueation as men-
tioned in item 4 of the list of subjects under the Education Department in
the Legislative Assembly circular No. XCVII dated 6th Dec. 1946;

(b) what has been done so far in this regard and whether Government have
any scheme therefor; and

(c) whether workers’ education falls within ‘‘special studies’’ in education,
if so, whether Government have any scheme for its promotion, if not, why not?

The Honourable Maulana Abul Kalam Azad: (a) The item referred to by
the Homourable Member is intended to cover a special educational problems
that may arise from time to time such as Scientific Terminologies for Indian
languages; A common Braille for the blind in India; Social and Recreative
activitics; new techniques of training and assessment of attainments, cte.

(b) A number of such special studies, including those mentioned in paré
(a) haz alrcady been undertaken by the Government of India. A Central
Bureau of Psychology has been set up in India to make a study of ecertain
impertant problems relating to education, such as improvement of the present
examination system, methods of selection for the various stages of education,
vocational guidance, ete. The question of the establishment of a Central

‘Bureau for Blind Welfare and a Central Institute for Social Service and Pub-
lic Administration is also under consideration.

(¢) Yes. The attention of the Honourable Member is¢ invited to the
Chapters on Adult Education and Recreative and Social Activities in the
Report by the Central Advisory Board of Education on Post-War Educational
Development in India, which has been accepted by the Government of India.

SHORT NOTICE QUESTION AND ANSWER
INCONVENIENOE TO ToURISTS AND TRAVELLERS AT SHOW PrLACES IN IRDIA

Mr, Manu Subedar: Will the Honourable Member for Railways

please
state:

() whether the attention of Government been drawn to correspondence
12 Noo™ in the Statesman of the 6th March 1947 regarding inconvenience to
tourists and travellers at various show places in India?

(b) Do Government propose to comsider the plan or programme of estab-
lishing a Tourist Department, -which will create special facilities to attract
tourists from all over the world to see the show places in India?

(¢) Do Government propose to examine the possibility of setting up hotels
for and in connection with the railway svstem at some of these places for the
convenience both of travellers and of tourists?

(d) Have Government any estimate of the number of tourist travellers,
who were coming to India before the war in normal times, and of the approxi-
mate amount of money, which they were spending in this country on (i)
travelling, (ii) other purposes?

(e) Will Government make a statement of their policy on this subject?

The Honourable Dr. John Matthai: (a) Yes.

(b) Government have received the interiin report submitted bv the Tourist
Traffic Committee which was appointed by the Government in 1945 with Sir
John Sargent as the Chairman for the purpose of investigating the possibilities
of developing tourist traffic in India. The report recommends inter alia the
formation of an Indian Tourist Organisation, an automomous body of a semi
official nature, enjoving the confidence of the Central Government, Provinecial
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Gevernments and the Indiun States. The finul report of the. Tourist Traffic
Committee is awaited, but in the meantime Government are considering
whet interim action sheuld be taken.

(c) Yes, but no final decision has been reached. Some localities are faimly
adequately equipped with facilities for tourists while in some cthers provision
of such amenities by authorities other than railways might be mcere appropriate.

(d) No. _

(e) While Government consider that the first task before the Railways
must be to provide facilities for rail travel in India, in principle they favour
the earliest possible development of tourist traffic with, however, due regard
to the food and tramsport situations.

Mr, Manu Subedar: -Having regard to the need of attracting foreigners
to this country to see the great places here and also incidentally drawing
some money, will Government ask this Committee to expedite their repors
and also examine whether an In-tourist Company as a State venture should
b2 put up or whether it should be done by private enterprise or by subsidised
private enterprise?

The Honourable Dr. John Matthai: I will consider the Honourable Mem-
be:'s suggestion that the report of the Tourist Trafic Committee should be
expedited. But in the meantime, as 1 stated in my reply, we in the Railway
‘Department are considering setting up an interim organisatign for making .
the necessary preliminary surveys. .

Prof. N. @. Ranga: In view of the food shortage and the railway bottle-
neck to which the Railway Member himself referred, will Government con-
sider the advisability of deferring action for the next two or three years until
this crisis is over?

The Honourable Dr. John Matthai: That is a matter that deserves to be
considered. '

Mr. Manu Subedar: Will Government also consider with the Ministry of
Communications whether the benefit of ai¥ communication should also not%
bz given and linked up so that a party may have an allin comprehensive
facility for such & tour as he may select out of manv which are offered to
him, and whether the Civil Aviation Department should also not partake in
the earliest formative siage with the proposals which are being made?

The Bonourable Dr. John Matthai: The Tourist Traffic Committee under
the chairmamship of Sir John Sargent is an inter-departmental committee
besides consisting of non-officials in which the Communications Department.
is represented. : ‘

STATEMENTS LAID ON THE TABLE
[INFORMATION PROMISED IN REPLIES TO CERTAIN QUESTIONS—LAM oN THE TABLE
oF THE- House—Topay].
Seth Sukhdev’s Unstarred Question No. 214 of 12th April, 1946.

Number of demobilised Military Officers taken in civil employment under the Central
Government during the period 1st October 1945 to 31st March, 1946, is 700 approximately.

Mr. K. C. Neogy's Starred Question No. 32 [Parts (a* to (c) and (e)]
of 28th October, 1946. -
EFFECT IN THE ACTIVITIES OF THE PoSTS AND TELEGRAPHS DEPARTMENT AS &
REsULT OF COMMUNAL DISTURBANCES IN PROVINCES, *
(a) During the period from the 16th August. 1946 to the 28th October, 1946 the follow-
ing local areas in the respective Provinces were affected by communal disturbances :—

Calcutta and Dacca.—Bengal Presidency.
Allahabad and Agra.—United Provinces.
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Bylhet.—Assam.

Ahmedabad, Bombay and Sangamner.—Bombay Presidél)cy.
Amraoti and Saugor.—Centra! Provinces.

“The activities of the P. & T. Department in these Provinces were affected in consequence
of the communal disturbances in that there were heavy absentees in the various P. & T.
Offices. ~ There was considerable dislocation and suspension of work. A number of post
offices had to be closed down temporarily. Deliveries of telegrams were inordinately delayed
and the scheduled despatches of mails in the riot affected areas had to be curtailed. Instal-
lations of new telephone connections and rectification of faults ‘found in the existing ones
were hampered. Supply of telegraph stores for works in progress was cut off.

(b) Yes; Considerable damage and loss has been done to the property belonging to the
P. and T. Department as a result of arson and looting. The extent of loss due to the
communal disturbances for the period under review amounted to Rs. 1,768-2-0 in cash and
postage stamr% In one case in Dacca two registered letters in the custody of a delivery
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postman are glso reported to have been lost.

{c) Yes; Particulars of casualties in the riot affected areas Province by Province are as
under :— :
— Killed -+ . Injared - Missing

Beng'al' 7 27 1
Assam
Bombay r . 1 1
C. P. 1

Total . - 8 31 1

(e) The measure of the protection afforded by the local authorities in each place
affected by the communal disturbances varied from Province to Province.

In Bengal, according tc reports received police protection does not appear to have been
afforded to departmental property or personmel in each place in the disturbed zones.

In Assam police protection was not afforded.

In the United Provinces, police and military pickets were posted at strategic points

particularly in Allahabad but no special arrangements for the protection of P. & T. offices
were made. '

In Bombay, police protection was provided wherever a specific requisition was made by
the Department. An armed Police guard was also made available for the city mail
motor. Police resources were strained to the utmost due to their pre-occupation in riot
areas and $0 police assistance was not sought unless considered absolutely essential and
unavoidable. ’

In the Central Provinces police .assistance was invariably available on requisition.

Babu Ram Narayan Singh’s Starred Questions Nos. 134 and 137 of 3lst
October,. 1946

-APPOINTMENT OF MR. P. M. GLOVER A8 ENTOMOLOGIST IN INDIA Lac RESmMARCH
INSTITUTE.
No. 134—

(a) The Committee did direct that the post should be advertised both in England and

in India. It haz not been possible tc ascertain whether the post was advertised in India
-or not. :

+(b) There is no evidence that there was any contravention of the directions of tha Com-
mittee.
{c) Yes. ) ) ) e . LR - p
1d) Mr. Qlover's applicatic 1 cotaids no reforoncd to his expérience and knowledge of
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, .. .. DBEPAYMENT oF LoaN TAKEN BY MR, GLOVER.
No. 137— '
(a) (1) Yes.
(i1) Yes. *
(iii) The whole of the principal of the loan was repaid by him by 15th November, 1944.

(iv) A sum of Rs. 216-4-0 as_interest on the loan is still outstanding which has not beea
paid in spite of several reminders. . ‘

(v) Mr. Glover applied for the advance on account of urgent private family reasons
and to tide over financial difficulties and the loan was granted to him on these grounds.

It later transpired that he had invested the amount in war bonds and steps were takem
to recover the loan from him atonce.

{b) The irregularity of investing the loan in war bond was pointed out to him and
his action was treated as amounting to misconduct. The question of taking disciplinary
action will be considered when he rejoins the service of the Committee.

Mr. K. C. Neogy’s Unstarred Question No. 73 of 13th November, 19464

ErrFEcT oF CoMMUNAL RIOTS IN NOAKHALI AND TIPPERAH IN DBENGAL ON THR
AcTIVITIES OF CENTRAL EXCISE DEPARTMENT.

(a) In the Chandpur Circle comprising the district of Tipperah, four Ranges ceased
functioning temporarily as their headquarters had to be shifted to safer places during the
worst period of the disturbances. All the Ranges in the Circle began working again soon
after. Documents in one Range only were lost. Practically all the 21 Ranges in
the Noakhali Circle stopped working during the disturbances and 14 were.seriously affected
although no documents were lost. Some of the Hindu Range Officers left their Ranges

to remove their families to placen of safety after transferring the office records to less
disturbed neighbouring Ranges. :

There were no casualties among the Central Excise staff.

(b) A loss in revenue amounting to Rs. 25 only has been reported due to looting of 44
maunds of betelnut from a warehouse at Sonaimuri. © How and to what extent the cellection
of Central Excise revenue will be affected have yet to be seen.

{c) The following staff were posted to the Noakhali and Chandpur Circles :—

—_— Noakhali Chandpur
(i) Superintendent . . _— . . 1 1
(ii) Deputy superinmdent e e e 3 ]
(iii) Inspector . . . . 28 26
(iv) Supervisor . . . . . o 4 3
(v) ‘B’ grade olerk . . . 2 '3
(vi) ¢C’ grade clerk . . . . 5 'z
(vii) Jamadar . ) L 3
(viii) Peon . . . 82 L\

The number of Ranges that continued to function is indicated in (a) abow

bout the disturbancees ar to have been made by the stafi in these
““Iio el:o‘;;?a l‘ve:'ba.l report by the Ans?:tm Collector, Dacca, on 21st October 1Q46. The
Collector himself issued telegraphic orders on the 17th October (from his eamp South
Orissa) to withdraw staff and records from the worst affected areas, and to give all possible
help in restoring orders and relief work.  These orders were relayed by the Circle Officer,
Noakhali, on 18th October, but by then communications in the district wers badly . d.
In response to a telegraphic request for details, reports were made by the Uirele cers,
Chandpur and Noakhali. . :
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Mr. B. P. Jhunjhunwala’s Starred Question No. 665 of 18th November 1946

IvcoMe-TAx ox ToTaL PROFITS oF STERLING AND Dovrar CoMpsNIES 1N INDIA
o (@) A list is attached.

(b) In view of section 54 of the Indian Income-tax Act it is Dot possible to disclose
the names of companies whose British Indian profits exceeded their foreign profits. But
the number of such companmies, =0 far as it is known, on the basis of completed income
tax asscssments was : 97 in 1843-44; 98 in 1944-45 and 84 in 1945-46.

(¢) The reply to the first part is in the affirmative.
(d) Yes, returns under section 19A were called for in almast all cases.

(e) The returns were received in a few cases. Most of the Indian offices of the com--
panies concerned were unable to submit the returns as they had no excess to the registers
of shareholders which were maintained abroad. It is not therefore possible to give the

precise number of shareholders who were in receipt of dividends amounting to Rs. 25,000
or more. /

(f) Yes,| in some cases the non-resident shareholders were assessed but the collection of

tax had to'be postponed because of an appeal pending before the Privy Council.  The
amount of super tax assessed in these cases is about Rs. 25 Lakhs,

(g) No prosecution was lodged as the individuals concerned were outside the pale of
British Indian laws as they now stand.

List of Sterling and Dollar companies carrying on business in British India.
. The Cawnpore Electric Supply Company Ltd., Cawnpore.
The West Patent Press, Ltd., Aligarh.
The Toonbarrie Tea Company Limited, Jalpaiguri.
‘De Havilland Air Craft Company Ltd.
East India Tramways Company Ltd.
. Baluchistan Chrome Company Litd.
. Cable and Wireless Mid-East Company Uimited.
. Asiatic Petroleum Co., (India)} Ltd.
. Anglo-Iranian Coil Co., (India) Ltd.

10. Burma Oil Co., (India Trading) Ltd.

11. Burma-Shell Oil Storage and Distributing Co., of India “Ltd.

12. Ralli Brothers Ltd.

13. Central Provinces Manganese Ore Co., Ltd., Nagpur.

14, Attock Oil Company Ltd., Rawalpindi.

15. The Delhi Electric Supply and Traction Co., Ltd., Delhi.

6. The Barsi Light Railway Compeny Ltd., Kurduwadi.

17. Duamara Tea Co., Ltd.

18. Assam Oil Company Ltd

19.. Assam Railway and Tradiog Co., Ltd.

20. Assam Co., Ltd.

Z1. Bbubrighat Tea Co., Ltd.

22. Deamoolis Tea Co., Lid.

23. Doom Dooma Tea Co., Ltd

24. Empire of India and Cevlon Tes Co., l.td.

25. Pabbajan Tea Co., Ltd.,

2. Rupai Tea Co., Ltd.

27. Tars Tea Co., Ltd. .

28, Mangles Bros. Coorg Coffes Estates Limited, Somwarpet.
~ 2. Elk Hill Coffee Estates Ltd., Siddapar.

30. Tattersfield Co., Ltd.

31, Standard Vaccum Oil Co.

32, Wallace Bros. and Co. Ltd

33. David Sessoon & Co., Lid.

P N NI
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34, Sizing Materials I4d.

35, The Eastern Chemical Co., Ltd.

. Messrs. Duncan Stewart Co., Ltd.

. Messrs, Glenfield & Kennedy Ltd.

. The Western Eleetric Co., Ltd.

. Warner Bres. 1st National Pic. Inc.

. Warner Bros. as agents to Warner Bros. 1st National Pic. Inc., Lenden.
. Warner Bros. as agents to Warner Bros. 1st National Pic. Inc. New York.
. Warner DBros. as agents to Vitagarph, New York.

Universal Pictures India Ltd., as agents to Universal Pictiures Corporation Inc.
. Candles India Ltd.

45. Cementation, Co., Ltd.

-46. Lintas Lid.,

47. Pinchin Johnson & Coy. Ltd.

48. Asea Eleciric Ltd

49. Clackie & Son (India) Ltd., Scotland.

50. Burneo Co., Ltd., London.

51. British Burma Petroleum Co, Ltd.

-52. Butterworth & Coy. (India), Ltd.

53. Card Clothing & Belting Ltd.

54. C. & J. Hampton Ltd.

55. Carron (0., Ltd.

56. C. W. Chaney & Sons Ltd.

57. Ellerman’s Wilson Line Ltd.

.58. Henry Simon Ltd., Manchester.

59. International Correspondence Schools (Overseas Ltd.).
60. Louis Dreyfus & Co., Ltd.

61. Lissen Ltd.

62. Rylands & Sons. (Overseas) Ltd.

. Rowntree & C(o., Ltd.

. Sun Shipping Co., Ltd., London.

. Spicers (Export) Ltd.,

. Saint Line Ltd. )

. Spurrier Glazebrook & Co., Ltd.

. Simens Electric Lamps & Supplies Ltd.

. Thomas Hardman & Souns Ltd.

. Twyfords Limited.

. Williamson & Co., (Rochdale) Ltd.

. Wright Laymuo & Umney Lid.

. William Collins Sens & Co., Ltd., Glasgow.

. Army & Navy Stores Ltd

British Drug House Ltd.

British Tabulating Machine Co., Ltd.

Consolidated Pneumatic Tools Co., Lid.

Chloride Electrical Storage Co. (India) Ltd

Charles Walker & Co., Ltd.

English Electric Co., Ltd.

Eadie Bros. & Co., Ltd

English Card Clothing Co., Ltd. .
International Business Machines Crop. of New York

May & Baker Ltd., London.

Pilkington Brothers Ltd.

Richardson Teur & Co., Ltd.
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87. Welcome Foundation Ltd.

888

[}
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111

112.

113.
114.

115.
. Legal & General Assurance Co., Ltd.

. Mftrs. Life Assurance Co., Ltd.

. National Mutual Life Association of Australia.
. Provincial Insurance Co., Ltd.

. Scottish Insurance Crop. Ltd.

. Tansho Marine & Fire Insurance Co., Ltd.

122,

EHE

135.

136.

137.

Wilson Brothers Brothers, Bobbin Co., Ltd -
The Anchor Line Ltd.

The British Institute of Engl. Tech. Ltd, London.
. Messrs. Carr & Co., Ltd.
. The Central Agency Ltd.

The English Sewing Cotton Co., Ltd

. The Grahms Trading Co., (India) Ltd.
. Johnson and Phillips, Ltd. -

J. & P. Coats, Ltd.

. Kirk & Co., (Blackburn) Ltd.

. Macmillian & Co., Ltd.

. Millar's Timber Trading Co., Ltd.

. Mirless Bickerton & Day Ltd.

. Reuters Ltd.

. Twentieth Century Fox Film Crop., New York.
. Thomas Cook & Sons (Bankers) Ltd.

Br. Crown Life Assurance Co., Ltd.

. Crown Life Insurance Co., Ltd.

. La-Concorde Insurance Co. of Paris.
. L'Union ' Fire Insurance Cp., Ltd.

. Swiss National Insurance Co., Ltd.
110.

Scottish Metropolitan Life Assurance Co., Ltd.
Baloise Fire Insurance Co., Ltd.

Essex & Suffolk Equitable Insurance Co., Ltd.
Gresham Life Assurance Co., Ltd.

Great Eastern Life Assurance Co., Ltd.,
‘Helvetia Swiss Fire Insurance Co., Ltd.

Yorkshire Insurance Co., Ltd.
Eagle Star Insurance Co., Ltd.

. Motor Union Insurance Co., 144d.

. Messrs. Adrema Ltd.

. Agfa Photo Ltd.

. Holland Bombay Trading.

. Trading Co. Late Hegt. & Co., Ltd.
. American Express Co., Ltd.

Bombay Gas Co., Lid.

. Eastern Bank Ltd.

Lloyds Bank Ltd.

Maritime Insurance Co., Ltd.

Norwich Union Life Assurance Ce., Ltd.

National Employers Mutual Life Association Ltd.
Sun Life Insurance Co of Cenada.

General Acccident Fire & Life Assurance Co., Ltd.

138. Begbie Phillips & Haylay.

139.

Evans Medical Supplies Ltd.
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140.
141,
142,
143,
144,
145.
146.
147.
148,
149.
150.
151.
152.
153,
154,
155,
156.
157.
158,
150.
160.
161.
162.
163,
164.
165.
166.
167.
168.
169.
170.
171.
172.
173,
174,
(
175,
176.
177.
178.
179.
180.
181.
182.
183.
184.
185.
186.
187.

189.
190.

STATEMENTS LAID ON THE TABLE
Longmans Green & Co., Ltd.
Whippen & Sons, Ltd.
The Anglo Thai Corporation Ltd.
Banco Nationsl Ultra Marino.
Bank of Ceylon.
Blundell Spence & Co., Ltd.
Comptoir National D’Escompte De Paris.
Cox & Kings (Insurance) Ltd.
F. F. Christien & Co., Ltd.
Nederlands Indische Handles Bank.
National City Bank of New York.
Public Utilities Investment Co., Ltd.
Asa Lees & Co., Ltd. (through Indian Textiles Eng. Ltd.).
British Colloids Ltd.

2015

British and Dominion Film Productions Ltd. (through United Artists Corp.)

Cox & Kings (Agents) Ltd.
Chloride Electrical Storage Co., Ltd., M.anchester.

Dobson & Barlow Ltd. (through Indian Textile Engineers Ltd.).

E. Green & Co., Ltd.
Graton & Knight, Ltd.

Howard & Bullough Ltd. (through Indian Textile Engineers Ltd.).

3

John Hetherington & Co., Ltd. (through Indian Te;t.ilé Engmoera Ltd.). '
London Films Productions (through United Artists Corporation Ltd.).

National Analine & Chemical Co., Ltd.

Platt Bros. & Co., Ltd. (through Indian Textile Engineers Ltd.).

Parke Davis & Co., Ltd.
Tweedales & Samlley Ltd.

Textile Machinery Makers Ltd. (through Indian Textile Engineers Ltd.).

Turner & Newall, Ltd.
Turner Bros. Asbestos Co., Ltd.

United Artists Corporation Agents to Alexandra Korda Film Productions Ltd.

International Chemical Ltd.
John Wyth & Bros. Ltd.

United Artists Corporation—Agents to Pendemis Pictures Ltd.
United Artists Corporation—Agents to Alexandra Korda
Dollar).

R. K. O. Radios Pictures Inc.

Khongca Tea Estates Ltd.
Dooria Tea Co., Ltd.

Pathini Tea Co., Ltd.,

Surma Valley Tea Co., Ltd.
Scottish Assam Tea Co., Ltd.
Derby Tea Co., Ltd.

Kaliabar & Seconee Tea Co., Ltd
Neddem Tea Co., Ltd.
Badlipar Tea Co., Ltd.

Lungla (Sylhet) Tea Co . Ltd.
Longai Valley Tea Co, Ltd.
T.usheropre Tea Co.. Ltd.

. Rupajuli Tea Co., Ltd.

Bordubi Tea Co., Ltd.
Bobheel Tea Co., Ltd.

Film Incorporated
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101. Boroi Tea Co., Ltd.

102. Borjan Tea Co., Ltd.

183. Attarikhat Tea Co., Ltd.

194. Jettinga Valley Tea Co., Ltd.

185. British Assam Tea Co., Ltd.

196. Itakhooli Tea Co., Ltd.

197. Jorehat Tea Co., Ltd.

198. Aibheel Tea Co., Ltd.

100. Amgoorie Tea Estate, Ltd.

200. Borellie Tea Co., Ltd.

201, Kachrigoan Tea Co., Ltd.

202. /Halem Tea Co., Ltd.

203, Imperial Tea Co., Ltd.

204.\Rajmai Tea Co., Ltd.

205. Bargange Tea Co., Ltd.

206. The Calcutta Electric Supply Corporation Ltd.
207. B. N Railway Co., Ltd.

288. Remington Rand Inc. (Dollar).

209. Minimax, Ltd.

210,.A. 3. Henry Co., Ltd.

211, W. & T. Avery Ltd.

212, British Insulated Cables Ltd.

213. Behubor Co., ILtd.

214, International Bitumen Emulsions Ltd. .
215, T. E. Thompson & Co., Ltd.
216. Calcutta Tramways Co., Ltd.
217. J. Stone & Co. (Indis) Iad.
218. Lipton Ltd.

. Buxa Dooars Tea Co., Ltd.
Koomsong Tea Co., Ltd.

. Lewis & Taylor, Ltd.
Corramore Tea Co., Ltd.
Assam Frontier Tea Co., Ltd.
Attaberie Tea Eatate Ltd.
Dhoolie Tea Co., Ltd.
Dhendie Tea Co., Ltd.
Ishabheel Tea Co., Ltd.
Gingia Tea Co., Ltd. '
Mather & Platt Ltd.

Meryle Co., Ltd.

Heatly Gresham Ltd.

Moabund Tea Co., Ltd.

Associated British Machine Tools Makers Ltd.

. Associated Portland Cement Mfg. Lid.

. Albion Motors Ltd.

. Belseri Chardwar Tea Co., lLtd.

. Ramgaon Tea Co., Ltd.

. Blyth & Platt Ltd.

. Bogabagh Tea Co. Ltd.

. Brown Bayleya Steel Works Ltd.

Emdogram Tea Co., Ltd. ;

NEE

BEEBEBEENNERBER

EEEEY



STATEMENTS LAID ON THE TABLE 2017

. Dima Tea Co., Ltd.

. Budla Beta Tea Co., Ltd.

. Saikwah Assam Tea Co., Ltd.

Bazaloni Tea Co., Ltd.

D. J. Keymore & Co., Ltd.

P. & M. Co. (England) Ltd.

Marconi International Marine Communication Co., Ltd.
Prichet Gold E. P. 8. Co., Ltd.

Phillips Lamp Co., Ltd.

51. Super Heater Co., Ltd.

Moran Tea Co., Ltd.

Romai Tea Co., Ltd.

Looksan Tea Co., Ltd.

Lukwah Tea Co., Ltd.

Vulcan Foundry Ltd.

Morangi Tea Co., Ltd.

Sonabheel (Assam) Tea Co., Ltd.
Rangajan Tea Co., Ltd.

New Sylhet Tea Co., Ltd.

Tingre Tea Co., Ltd.

Majuli Tea Co., Ltd.

Holman Bros. Ltd.

Johnson & Sons (Mfg. Chemist), Ltd., London.
. Alfred Herbert Conventry Ltd.

Good Year Tyre & Rubber Co., Ltd., Akron Ohio U. 8. A.
. British Equitable Insurance Co., Ltd.
British India Steam Navigation Co., I4d.
. Dunlop Rubber Co., Ltd.

. Oriental Gas Co., Ltd.

. Jessop & Co., Ltd. (London).

. United Scottish Insurance Co., Ltd.

. Whiteaway Laidlow & Co., Ltd.

. Alliance Assurance Co., Ltd.

. Alluminium Ltd.

. Atlas Assurance Co., Ltd.

. Air Survey Cec., Ltd.

Bank Line Ltd. i
British American Assurance Co., Lid.
British Fire Insurance Co., Ltd.

British and Foreign Marine Insurance Co., Ldd,
British General Insurance Co., Ltd.
British Oak Insurance Co., Ltd.

British Traders Insurance Co., Ltd.
Bushells Limited.

Butler Machine Tool Co., Ltd.

Bank of Scotland Dundee Nominees Ltd.
Bankers & Traders Insurance, Co., Ltd.
C. A. Persons Ltd.

Caledonian Insurance Cc., Ltd.

" Canton Insurance Office Ltd.

Central Insurance Office Ltd.

Century Insurance Co., Ltd.

Charantee Steamship Co., Ltd.
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295. China Fire [nsurance Co., Ltd.

‘206. City Line Ltd.

'297. Clan Line Ltd.

-298. Commercial Union Assurance Co., Ltd.

'299. Crosse & Federal Union Insurance Co., Ltd.
300. Eastern Federal Union Insurance Co., Ltd,

301. Ellerman Bucknel Steamship Co.; Ltd.

302. Employer’s Liability Assurance Corp. Ltd.

*303. Guardian Assurance Co., Ltd.

304. Hain Steamship Co., Ltd.

‘305. Hongkong Fire Insurance Co., Ltd.

306. ;‘ndian General Navigation & Railway Co,, Ltd.
307. Liver Transport & Trading Co., Ltd.

308. hames Nourse Ltd.

308. Law Union & Rock Insurance Co., Ltd.

310. Liverpool & London, Glove lnsurance Co., Ltd.
31. London Assurance.

2. London Guarantee & Accident Co., Ltd.

313. London & Lancashire Insurance Co., Ltd.

314 London & Provinzial Marine & General Imsce. Co., Ltd.
315. London & Scottish Assurance Corporation Ltd.
316. National Guarantee & Securitiship Association Ltd.
317. New Zealand Insurance Co., Ltd. .
2318. Northern Assurance Co., Ltd.

319. National Insurance Co. of Great Britain Ltd.

. Pearl Assurance Co., Ltd.

Prodencial Assurance Co. Ltd.

Queensland Insurance Co., Ltd.

. Railway Passengers Assurance Co., Ltd.

. Royal Exchange Assurance Corporation Ltd.

5. Royal Insurance Co., Istd.

. Scottish Unton & National Assurance Co., Ltd.
. South British Insurance Co., Ltd.

State Assurance Co., Ltd.

. Union Insurance Society of Canton Ltd.

. North China Insurance Co.; Ltd.

1. Raleigh Investment Co., Ltd.

North British and Mercantile Insurance Co., Ltd
River Steam Navigation Co., Ltd.

Phoenix Assurance Co., Ltd.

335. Norwich Union Fire Insurance Society Ltd.
336. Union Assurance Society Limited. .
7. Gramophone Company, Limited.

 Peninsular & Oriental Steam Navigation Co., Limited.
. Asiatic Steam Navigation Company, Limited.
340. Western Assurance Company, Ltd.

341. Sun Insurance Office, Limited.

342. Sea Insurance Company Limited.

_ Standard Life Assurance Company Limited.

. Indo-pacific Shipping Company Limited.

345. T. & J. Broklebanks Limited.

346. Silver Line Limited.
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. Paltime Insurance Company Limited.

. Yangtazee Insurance Association Limited.

. British Sulphate & Amonia Federation, Limited.
. Hall Line Limited.

Hollad British Line.

. Java Sea & Fire Insurance Company, Limited.

. Netherland Steam Navigation Company, Limited.
. Overseas Assurance Company Limited.

. Rotterdan Lloyds Steam Navigation Company, Limited.
. Reliance Marine lInsurance Compauny, Limited.

. West of Scotland Insurance Company Limited.
. Indo China Steamn Navigation Company, Limited.
. Marine Insurance Company, Limited.

. Ocean Accident Insurance Company, Limited.

. Ocean Marine Insurance Company Limited.

. Ransoms & Rapier Limited. ‘

. Suttons & Sons Limited.

. Union Marine Insurance Company Limited.

. General Film Distributors Limited.

. Assam Consolidated Tea FKstates Limited.

. Assam Estates Limited.

. Bengal United Tea Company, Limited.

. British Indian Tea Company Limited.

. Cachar & Dooars Tea Company Limited.

. Dekhari Tea Company, Limited.

. Deundi Tea Company, Limited.

. Dorman Long & Company Limited.

. Doolahat Tea Comspany Limited.

. Dooars Tea Company Limited.

. East India Coal Company Limited.

. Jhanzie Tea Association, Limited.

. Jokai (Assam) Tea Company, Limited.

. Limbiguri Tea Company, Limited.

Makum (Assam) Tea, Company, Limited.
Makalbari Tea Co., Limited.

Shakemate Tea Estates Limited.

Sephinjuri Bheel Tea Company, Limited.

St. Mary Axe Securities Limited.

Steel Brothers and Company Limited.

Upper Assam Tea Company Limited.
Worthington Simpeson Limited.

W. T. Henley’s Telegraphic Works, Limited.
Yule Catto and Company Limited.

. Achabam Tea Company, Limited.
. Allen & Hanburys, Limited.

Assam Dooars Tea Company Limited.

. Bagracote Tea Company, Limited.

. Balijan Tea Company, Limited.
. Baranagore Jute Factory Company, Lumted

396.
397. Bell’s Asbestos & Eng. Company (India) Limited.

Barraoora (Sylhet) Tea Company, Limited.

388. British Darjeeling Tea Company Limited.

2019
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. Brao & Chingoor Tea Estates, Limited.

. Greenwood Tea Company, Limited.

. Griffin & Tatlock Limited.

. Hope Tea Company, Limited.

. Hunwal Tea Company Limited.

. Henleys Tyre & Rubber Company Limited.

. Patterson Eng. Co., (India) Limited.

. Rajah Ali Tea Estates Limited.

. Western Cashar Tea Company, Limited.

. Wiggins Teépe & Alex Perie (Export) Limited.
. Amalgamated Tea Estates Limited.

410. Anglo American Direct Tea Trading Conmipany Limited.
411. [Jh&ndpur Tea Company Limited.

412. Indian Tea of Cachar Limited.

413, Jalinga Tea Company, Limited. -

414. Kanan Devan Hill Froduce Company Limited.
415. Silvertown Lubricant Limited.

416. Semens Brothers, Limited.

417. Alex. Lawrie & Company, Limited.

418. Chargola Tea Association, Limited.

419, Chubwa Tea Company Limited.

420. Chulsa Tea Company, Limited.

421. Dhamai Tea Company, Limited.

. Doloi Tea Company’ Limited.

. Daniel Adamson and Company, Limited.
424, East India and Ceylon Tea Company, Limited.
425, Eastern Assam Tea Company, Limited.

426. Eastern Coal Company, Limited.

427. Eyrs Smalting Company, Limited.

428. Ever Ready Company (G. B.) Limited.

429. Fry’s Metal Foundaries, Limited (U. K.)

. Fry’s [Diecastings, Limited.

. Harmutty Tea Company, Limited.

. Jewel Filter Company Limited.

A. & J. Main and Company, Limited.

. Majagram Tea Company, Limited.

. Mc. Gregor and Balfour Limited

436. Meenglas Tea Company Limited.

437. Salonah Tea Company, Limited.

438. Scottpore Tea Company, Limited.

439. Shamnugger Jute Factory (ompany Limited.
440. Sylhet Teu Company Limited.

441, Single Tea Company Limited.

442. Titaghur Jute Factory Company Limited.
443. Allynagar Tea Company, Limited,

444. Amo Tea Company Limited.

445. Coats Brothers and Company Limited

446. Cherie Valley Tea Company Limited.

447. Cossipore Tea Company Limited.

448. Craigpark Tea Company Limited.

449. Chokidinghi Tea Estates Limited.

450. Dangua Jhar Tea Company Limited. o
451. Darjeeling Consolidated Tea Company Limited.
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453,

455.

470.

STATEMENTS LAID ON THE TABLB
Dijoo Tea Company Limited.
Doloo Tea Company Limited.

. Doodputli Tea Company Limited.

Kukichurra Tea Company Limited.

. Lankapara Tea Company Limited.

. Lebong Tea Company Limited.

. Mazdehee Tea Company Limited.

. Merehantile Bank of India Limited.

. Marybong and Keyal Tea Estates Limited.
. Northern Dooars Tes Company Limited.
. Planter’s Stores and Agency Limited.

. Rungli Ting Tea Estates Limited.

. Rukni Tea Company Limited.

. Tarapore Tea Company Limited.

. Thanai Tea Company Limited.

. Victoria Jute Company Limited.

. Zaloni Tea KEstates Limited.

. Castleton Tea Estate Company Limited.

Aluminium Limited Montreal, Canada.

. Borokai Tea Company Limited.

. British Arc Welding Company, Limited London.

. British Ropeway and Engineering Company Limited.
. Berholla Assam Tea Company Limited.

. Bells Asbestos and Engineering Limited.

. Bank of Communication (Chinese Dollar Co.).

C. & E. Morton Limited, London.
Congolidated Tea and Lands Company, Timited.

. Croda Limited.
. Herts Pharmaceuticals, Limited.

I. C. 1. Dyestuffs Limited.

. John Dickinson and Company Limited.,
. Kalline Tea Company Limited.

Kalamazoo Limited.
Leesh River Tea Company Limited.

. Light Foot Refrigeration Company -Limited.
. National Bank of India Limited.

. Nobel’s Explosives Company Limited.

. Noyapara Tea Company Limited.

. Pekin Syndicate Limited.

. Powers Samas Accounting Machines Limited.
. International Combustion (India) Limited.

. John Thompson (Welverhamption) Limited.
. Jenson and Nichelson (London) Limited.

. John Thomson Water Tube Boiler Limited.
. John Thomson (Dudly) Limited.

. John Thompson (Kemcott Water Softeners) Limited.
. Keyah Tea Company Limited. :
. Keymer Bagshawe and Company Limited.

. Namdang Tea Company Limited.

. Arcadian Tobacco Company Limited.

. Cigerette Manufacturing (India) Limited.

. Dominion Tobacco Company Limited.

2021
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. Indian Leaf Tobaccco Development Company Limited.
. Printers (India) Limited.

Peninsular Tobacco Company Limited.

. Thomas Bear and Sons (India) Limited.
. Atlantis (East) Limited.

John Dewar and Sons Limited.

. F. & C. Ogler Limited.

. G. Atherton and Company (Eastern) Limited.
. Hally 'Brothers Limited.

. Standard Telephone and Cables Limited.

. Thomas Duff and Compgny Limited.

. Blackwood Bryson and Company Limited.
. Seroggie Brothers Limited.

ames Finlay Company Limited. '

List of Dollar Companies

. Isthmian Steamship Company Limited.

. Great American Insurance Company Limited.
. Hardord Insurance Company Limited.

. Home Insurance Company Limited.

. American Insurapce Company Limited.

Eastern United Assurance Corporation Limited.

. American President Lines.

. Honover Insurance Company Limited.
. Paramount Film of India Limited.

. National Cash Register Company.

. Ludlow Jute Company Limited.

The Calico Printers’ Association Limited, Manchester.

The Oorogaum Gold Mining Company of India Limited, London,
The Champion Roof Gold Mines of India Limited, London.

The Nandydroog Mines Limited, London.

The Mysore Gold Mining Company Limited, London.

. The London Varnish and Enamel Company Limited, Subsidiary Cempeny of

Jensen and Nicholson Limited, London.

535. Messrs. Gordon Woodroffec and Co., Ltd., London.

537.

542.

547.
548.

549,
551.

536. Messrs. Binny and Co., Limited, London.

The Madras Tea Estates Limited, Cumbum, Madura Dt.

. Mesars. Harvey Brothers, Agency Limited, London.
539.
. The British India Tobacco "Corporation Ltd., Guntur.
541,

The Pondicherry Railway Co., Ltid., Trichinopoly. .

'Id‘he;l Kerala Tea Co., Ltd. By Agents Messrs. Harrisons and Crossfield Limited,
uilon.

Messrs. Darragh Smail and Co., Ltd., Cochin.

. The Pullangode Rubber Co., Ltd., By Agents Messrs. Aspinwall Company

Limited, Cochin.

. Messrs. J. H. Vavascur and Company Limited, Londen, By Agents Messrs. Aspin-

wall Company Limited, Cochin.

. The Ceylon Land and Produce Company Limited.
. The Estates and Agency Co., Limited.

The Nilgiri Plantations Company Limited.
The Katary Nilgiri Tea Estates Limited.

The South Indian Railway Company Limited.

. The M. & S. M. Railway Company Limited.

The Madras Electric Supply Corporation Limited.

St ae o=



552
553.
554
555.
556.
557.
558.
559.
560,
“561.
562.
563.
564

STATEMENTS LAID ON THE TABLE
. The Madras Electric Tramways Limited.
Messrs. Harrison & Crossfield Limited, Quilon.
. The Magnum Syndicate Limited, Salem.
The Malayalam Plantations Limited.
Messrs. Charles Margon and Company Limited.
The South India Export Company Limited.
Messrs. Declcromont and Donner Limited.
Messrs. Simsons and Mc. Conechy Limited.
The Anglo French Textiles Company Limited.
The East India Distilleries and Sugar Factories Ltd.
Messrs. Samuel Barrow and Company Limited.

. The Poonmudi Tea and Rubber Company Limited.

The Indian Peninsular Rubber and Tea Estates Limited.

565. The Jamaican and General Mortgages and Investment Trust Company Limited..

566. Messrs. William Goodacre and Sons Limited.

567. The Gudalore (Nilgiri) Tea and Coffee Estates Limited.

568. The Anamalai Tea Estates Limited.

569. Stanmore Anamalai Estates Limited.

570. The Waterfall Anamalai Tea. Estates Limited.
R71. The Naduar Estates Limited Valparai.

572. Pcircc Leslic and Company Limited, Calicut.
573. The Commonwealth Trust Limited, Calicut.

574. The English and Scottish Joint Co-operative Wholesale Society Limited, Calicut.

§75. The Indian Coffee Corporation Limited, Ghrtsila.

Shri Sri Prakasa’s Supplementary Question to Seth Govind Das’s Starred
Question No. 439 of 21st February 1947.
CULTIVATION OF VEGETABLES IN LLAwNs NEAR KINGsSwAy IN NEw DELH1
Under condition No. 8 of the terms of agreement with the contractor the unfiltered
water was supplied to him free of charge. The amount of Rs. 26,000 was the rent of the-
land only. Condition No. 8 of the agreement referred to above reads as follows :—
‘“Whatever unfiltered water will bhe available on the area leased to the lessee free
of charge and the lessee will be responsible for any damage to water installa-
tions and he shall be vesponsible to make his own arrangements to irrigate his

cmps”.

Sad'dar Mangal Singh’s Starred Question No. 588 of 25th February 1947
ImporT OF OPTICAL Goop 1N INDIA.

' P 1945 1946
Rs. Rs.
Import duty realiced under Tariff item 77(2) which 6,30,648 11,88,966

comprises Optical, Scientific, Philsophical and
Surgica] Instruments.

Duty on Spectacle goods is not separately recorded

STATEMENT RE RAILWAY EARNINGS—LAID ON THE TABLE
The Honourable Dr. John Matthai (Member for Railways and ‘Transport):
8ir, I lay on the table a copy of statement showing the net earnings for the

financial years 1944-45 and 1945-46 and the revised figures for 1940-41 to 1943-44
of new Railway lines opened on and after the Ist April 1938 and 1989.
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ELECTION OF MEMBERS TO THE COMMITTEE TO CONSIDER THE
REVISION OF THE CONVENTIOX RE RAILWAY FINANCE

~N

The Honourable Dr. John Matthai: (Member for Railways and Transport):
Sir, I move:

“That this Assembly do proceed to elect in such manner as the Honourable the President
may direct, eleven members to serve on a Committee (along with the Honourable the
Transport Member, the Honourabla the Finance Member and the Financial Commissioner,
Railways) to consider the revision of the Convention adopted under the Assembly Resolu-
tion, dated the 20th September 1924 and to report in the course of the Session preceding
the Budget Session 1948.” )

Mr, President: Motion moved:

“That this Assembly do proceed to elect in such manner as the Honourable the President
may direct, eleven members to serve on a (ommittee (along with the Honourable the
Transport Member, the Honourable the Finance Member and the Financial Commissioner,
Railways) to consider the revision of the Convention adopted under the Assembly Resolu-
tion, dated the 20th September 1924 and to report in the course of the Session preceding
the Budget Session 1948.”

Mr. Leslie Gwilt (Bombay: European): Sir, can the Honourable Member
.38y how long the proceedings of the Committee are likely to take ?

The Honourable Dr. John Matthai: T made a reference to that point in the
course of some remarks that I made during the discussion on the cut motions.
My expectation is that the materials necessary for the Committee will be ready
some time in July and the Committee should Le able to finish its work before
the end of the calendar vear.

Mr. Leslie Gwilt: Will the Committee meet in Delhi ?

The Honourable Dr. John Matthai: That will depend on-the convenience of
the Committee, buti my idea is that they will meet here.

Prof. N. @. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): 8ir,
for the information of the Committee that is to be brought into existence I
should like to state that the Convention that is sought to be considered by this
Committee was once arrived at by the whole House and it was then considered
advisable that the railways being one of the biggest industrial concerns in this
country should be made to pay a suitable contribution to the genersl revenues.
I am anxious that the Committee should keep this very prominently before
itself and consider it very carefully, because from certain quarters a view has
been expressed that the railways should not be asked to make any contribution
at all to the general revenues; because they hold that tlie railways were mere
public utilities and should be run for the benefit . of onlv two parties,——the
railway users and the railway workmen. I do not hold that view.

Haji Abdus Sattar Haji Ishaq Seth (West Coast and Nilgiris: Muhammadan):
Sir, is the Honourable Member going to discuss the whole question of the
Convention ? .

Mr. President: Let us see how he proceeds.

Prof. N. G. Ranga: Sir, I am anxious that such industrial concerns as are
financed and managed by the State should be made to contribuic to the general
revenues of the State, because the community as a whole and the Government
on its hehalf contribute to much of the prosperity of the railwavs as they con-
tribute to any other industrv. While all other industries run by private enter-
prise are being made to pay various taxes like income-tax and so on..............

Mr. President: T am afraid it will not necessary -on this- motion to go into
the details of this question at all. The whole Convention is to be considered
by the Committee whose report will be coming before the House.

( 2025 )
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Prof. N. G. Ranga: That is why [ want this particular view to be placed
before the Committee so that they would not feel completely free to dismiss this
particular Convention and the principle underlving it that this particular
industry should make a suitable contribution to the general revenues.

‘ The Honourable Dr. John Matthai: The subject raised by the Honourable
Member is one which in my opinion would properly fall within the purview of
this Committee. My intenton is that the Committee, when it is elected, should
draw up its own terms of reference. and this question, along with other-questions,
will be considered by the Committee.

Prof. N. G. Ranga: Therefore I hope that this Committee will not sitnply
brush aside this question. I do not want the Committee to be so completely
independent of such considerations as to draw its own terms of reference and
make a report which may in the end come to be considered by this House but
may not pe so very useful.

Dr. Zia Uddin Ahmad (United Provinces Southern Divisions: Muhammadan
‘Rural): May I understand from the reply of the Honourable Member that it
will be within the terms of reference of this committee to consider whether the
contribution to the general revenues should be abolished altogether, whether it
will be within the terms of reference of the committee to change the system of
depreciation fund, and whether it will be within the terms of reference of the
committee to consider the whole policy of the betterment fund and various
railway reserves?

The Honourable Dr. John Matthai: As far as Government are concerned,

every question relating to these matters would be within the purview of the
Committee.

Mr. President: The question is:

“That this Assembly do proceed to elect in such manner as the Honourable the President
-may direct, eleven members tc serve on a Committee (along with the Honourable the
Transport Member, the Honourable the Finance Member and the Financial Commissioner,
?mlwgys)dtohconzs;afrsthe re_l;'ision of the Convention adopted under the Assembly Resolu-
ion, dated the eptember 1924 and to veport in the course of the Sessi i
the Budget Session 1948.” P ¢ Session preceding

The motion was adopted.

Mr. President: I have to inform Honourable Members that for the purpose
of election by means of the single transferable vote of eleven members to the
Committee to consider the revision of the Convention regarding Railway Finance,
the programme of dates will be as folows:—

1. Nominations to be filed in the Notice Office up to 12 Noon on Wednesday,
the 19th March. ' )

2. Election, if necessary, will be held on Friday, the 2l1st March in the
Assistant Secretary’s room in the Council House between the hours of 10-30
AM, and 1 P.M.

CONTROL OF SITIPPING BILL
The Hanourable Mr. I. I. Chundrigar (Connnerce Meniber): Sir, I beg to
move for leave to introduce a Bill to provide for the control of <hipping.
Mr. President: The question is:

* “‘That leave he granted to introduce a Bill to provide for the control of shipping.”
The motion was adopted.

The Honourable Mr. I. I. Chundrigar: Sir. I introduce the Bill.



CAPITAL ISSUES (CONTINUANCE OF CONTROL) BILL

The Honourable Mr. Liaquat-Ali Khan (Finance Member):  Sir, 1 beg to
move for leave to introduce a Bill to provide for the continuance of control over
issues of capital.

Mr. President: The question is: >

“That leave be granted to introduce a Bill to provide for the continuance of control
over issues of capital.”

The motion was adopted.
The Honourable Mr. Liaquat Ali Khan: Sir, I introduce the Bill.

PROVINCIAL INSOLVENCY (AMENDMENT) BILL

The Honourable Mr. Jogendra Nath Mandal (Law Member): Sir, I beg to
move for leave to introduce a Bill further to amend the Provincial Insolvency
Act, 1920

Mr. President: The question is:

“That leave be granted to introduce a Bill further to amend the Provincial Insolvency
Act, 1920.”

The motion was adopted.
The Honourable Mr. Jogendra Nath Mandal: Sir, I introduce the Bill.

LLEGAL PRACTITIONERS AND BAR COUNCILS (AMENDMENT) BILL

The Honourable Mr, Jogendra Nath Mandal (Law Member): Sir I beg to
move for leave to introduce a Bill further to amend the Legal Practitioners
Act, 1879, and the Indian Bar Councils Act, 1926.

Mr. President: The question is:

. “That leave be granted to introduce a Bill further to amend the Legal Practitioners
Act, 1879, and the Indian Bar Councils Act, 1926."”

The motion was adopted.
The Honourakic Mr. Jogendra Nath Mandal: Sir, I introduce the Bill.

REQUISITIONED LAND (CONTINUANCE OF POWERS) BILL
Mr. @. 8. Bhalja (Government of India: Nominated Official): Sir, I 1dove:

“That the Bill to provide for the continuance of certain emergency powers in relation
to requisitioned land, as reported by the Select Committee, be taken into consideration.”

Sir, the Select Committee went into the provisions of the Bill very carefully
and recommended {wo important changes: (i) That paragraph (c) of sub-clause
(8) of clause 5 of the Bill should be deleted as the Committee considered that the
procedure for acquisition provided in the ordinary law should suffice. Govern-
ment have decided to accept this recommendation. (ii) The other important
change which the Committee recommended was that the cases in which Govern-
ment had to resort to the acquisition of requisitioned land, coruipensation should
be paid at the market value, not on the date of the notice of requisition as was
provided in the original Bill but the market value as on tne date of notice of
acquisition. The Committee felt that the market value of land had substanti.lly
increased since the dates when many of these requisitions were made and consi-
dered it inequitable in principle that compensation for acquisition today should
be based on the lower values prevailing at the time of requisition. Government
have very carefully considered this recommendation and have decided tc acegpt
the prineiple underlving it. That principle is that the person from whose posses-
sion land was reguisitioned during the war should be placed in a pozition to
purchase another piece of land similarly situated when his land come< to be
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acquired by Government. On detailed examination Governmcnt found that i€
the recommendation of the committee were accepted in toto the cost involved
would be in the neighbourhood of somz 20 crores of rupees. This is because land
values have considerably appreciated in urban areas. An enquiry was made
from Provinces to indicate the extent to which land values had risen during the
war. The replies received show that the values vary from place to place, but
speaking generally in rural areas land value has risen roughly from 25 pes cent.
to 150 per cent. whereus in urban areas it has risen from 100 to 50 per cent; and
in some cases like Delhi it is reported that it has risen by about 1,000 per
cent. Government feel that they should not allow profiteering 10 be made in this
business and that people in urban areas in particular where land values have
risen tremgndously should not be allowed to make fortunes out of the war.
Therefore it is proposed that while in rural areas the value of apprecistion should
be given practically in full to the person from whom land wus requisitioned, in
urban areas compensation for the use ir. value should be limited to 100 per cent.
over the market value of the land when it was requisitioned.

Mr, Sasanka Sekhar Sanyal (Presidency Division: Non-Muhammadan
Rural): Will he kindly repeat the last sentence?

Mr, G. 8. Bhalja: In urban areas compeneation will be limmited to 100 per cent
over the market value at the time of requisition. This will substantially cover
the incresde that has taken place in rural areas and will very largely dlso cover
the appreciation in value which has taken place in urban areas. An amendment
to give effect to this principle will be moved by my honourable {riend, Mr.-Manu
Subedar, which Government will be prepared to accept.

Sir, 1 sbhould muke i clear that while this Bill was before the House, Govern-
ment did not wish to take advantage of the existing provisions of the Ordinauce
to which excepticn was taken by the Select Committee. Therefore, as soon as
the report of the Setect Committee was received by Government, they issued
Executive instructions to Provincial Governments and to other Departments of
the Central Government to the effect that they should not resort to the pro-
ceedings of acquisition under the Ordinance under paragraph (c) of sub-claise
3 of ciause 5. They also issued instructions that while in urgent cases natice of
aoquisition might be issued they made it explicity clear that the compensation
which would be given in respect of land which is now proposed to be scquired
will be on the hasix which will be settled by this House in the course of the
discussion on this Bill. .

Now 1 shall indicate briefly the progress in de-requisitioning buildings and
lands. The total number of derequisitioned properties were: buildings 6,582 and
lands 5,161. Up to the end of January 1947, 5,192 buildings and 1,847 lands
were derequisitioned, giving & percentage of 79 and 36 respectively.

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau. Indian Com-
merce): Can the Honourable Member give us the finance involved in the release,
because the original finance was Rs. 9 crores a vear, and I want to know.........

Mr. G. S. Bhalja: T am coming to that, Sir, 1 have received the latest
information which, though not complete, shows that the derequisition iinproved
further on the 28th February 1947. The number of buildings and lands derequi-
sitioned was 5,461 and 2,111 respectively, the percentage being 82 and 41 res-
pectively. As regards the rent, the point raised by my honourable friend, Mr.
Manu Subedar, the position is somewhat like this. The estimated annual rent
payable on the total number of requisitioned properties was Rs. 161 lakhs on
buildings and Rs. 3,54 lakhs on lands. The amount of rent payable on pro-
perties still under requisition on the 81st January 1947 has come down to Rs.
50 lakhs on buildings and 2,69 lakhs on lands, giving a percentage of 81 and 77
respectively. T
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In the course of the first reading of the Bill, several Honourable Members
made suggestions that Boards should be established to consider the question
of continuance of requisitioned properties and acquisition of requiziticned
properties. Government have given effect to this suggestion by establishing
wdvisory boards of officials and non-officials at certain important centres to
advise Government onr all questions arising out of the continued possession by
them of requisitioned lands and acquisition of requisitioned lands. The Boards
at Bombay and Calcutta consist of the Secretary, Defence Department or his
representative as Chairman, four official members and four non-official members,
the latter being two Members of this Honourable House, one Member of the
Council of State and one non-official member nominated by the Provincial
Government concerned. The Board at Delhi consists of the Secretary, Works,
Mines and Power Department as Chairman, three official members and four
non-official members, the latter being one member of this Assembly, one
member of the Council of State and the two Precidents of the Delh: and New
Delhi Municipal Committees. The Board at Chittagong has also been recently
established. The President is the Commissioner of the Chittagonz Division,
and the members are the Revenue Secretary or his repesentative, the Major
General Administration Eastern Command, or his representative, the Deputy
Director of Lands, Hirings and Dfisposals Service, the local member of this
House and the Presidents of the Chittagong Municipal Committee and the
Chittagong District Board. A similar Board is in the process of being con-
stituted at Dibrugarh. These Boards, particularly those in Caleutta, Bombay
and Delhi. have already started functioning and rendered useful advice to
Government. The Calcutta and Bombay Boards have met twice and have
gone into great details over the various properties which are still being conti-
nued in possession of the Central Government Departments and the Provincial
Government. The Delhi Board has also already met, and if necessary my
friend, the Secretarv of the Works, Mines and Power Department is here to
answer queetions in connection with the deliberations of that Board. Now that
advisory boards have been established in important centrese........

Praf. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
What about the rural areas?

Mr. G. S. Bhalja: ...... the Boards could consider any complaints, with
reference to the respective rural areas concerned.

I need not go into the merits of the individual cases which were raissd on
the floor of the House." I shall only refer to one or two cases which were
prominently mentioned. My honourable friend, Mr. C. P. Lawson,
mentioned the case of flat No. 11 /1, Burdwan Road at Calcutta.
The tenant of this flat was an qfficer of the Bengal and Assamn
Railway and continued to be in occupation under the authority
of the Works Mines and Power Department. The question of railway
officers occupying requisitioned houses in Calcutta was discussed at the
Calcutta Advisory Board meeting held on the 27th J anuary, ard the Commivtee
recommended that all properties occupied by railway officers should be
derequisitioned. Government have accordingly issued instructions that as far
as possible the properties which are in occupatiog of the railway decartment
or any other department of the Central Government, except of course the
Defence Department, will be derequisitioned within th: next six months.
More than one Honourable Member referred to the Madh Island and the hard-
ships caused to its residents. The position is this. A considerable portion of
this Island has been occupied by the Combined Operations Establishmertt.
The question of the post-war location of this establ

ishment was taken up with
the Government of Bombay last year and a decision was reached f;h}tit the
requisitioned land should continue to be under the Defence Department for a
period of three vears, pending a decision sbou$ the post-war. location of the
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establishment. The whole question has again been examined and it has been
‘agreed that the Madh village should be handed back to the Bombsay Govern-
ment for occupation but not derequisitioned—subject to the following coudi-

tions:

() Access to the village from the ferry to be along the direct route. In no
.cireumstances will the villagers be permitted to pass the military canip area
which is situated near by.

(b) A small area of paddy fields to the south of the village will remsiu within
the military camp ares, though the produce on this land will be banded over tv
‘the civil authorities.

(c) The beaches within the present wire fences will be kept exclusively
{or mulitary use.

There( are certain minor conditions with which I need not trouble the House.

My Honoursble friend Dir. Deshmukh, who is absent to-day, raised the
.question of derequisitioning properties belonging to corporations and public
bodiés. Government have issued orders that, as in the case of educational
inBtitutions, priority should be given to corporations and public bodies mn the
mbtter of releases. Government have asked for a report from the Commands
on properties requisitioned from corporations and pub}l)ic bodies, which are siill
in the occupation of the armed forces personnel and will pass orders on
individual cased on receipt of the repotts.

1 hope, Sir, this will satisfy this Honourable House that Government, are
anxious to derequisition properties held by them as rapidly as possible, thag
they have met the wishes of the Honourable Members to the extent it was
possible and that they have also accepted, at any rate in principle, the recom-
mendations made by the Select Committee. Sir, I move.

. Mr, President: Motion moved:

“That the Bill to provide for the continuance of certain emergency powers in relation
to requisition land, as reported by the Select Committee. be taken into consideration.”

Mr. Mani Subedar: Sir, the Defence Secretary has, as usual, tried to make
the best of a bad case. On no issue has public feeling been roused so high
aud the echoes of that have been heard in this House over and over again from
every quarter of the House and every party as on the question
of the requisitioning by Government and the hardships arising there-
from. While we appreciate that a certain amount of reduction has
been done, 1 must accuse and keep on accusing the Defence Depart-
ment of slovenliness, lousiness and in stronger words if you like, scanda-
lous neglect. It is the same order of negleet which has prevented the demobi-
lisation i come up to the same degree and according to the proposed plan.
Now in the third year of the plan we are told that the army is still spending
as much as 3} crores a year on properties which they requisitioned and which
they still have not been able to derequisition inspite of very elaborate staff,
some of which they brought over from England for this purpose.

Now, Sir, this Department has been spending one lakh of rupees per day in
‘the pence period by keeping on occupying properties which thev had taken over
from private individuals. TKey do not seem to realise the effect of it and verv
rightly the members of the Select Comumittee, all of them. took what the De-
‘partment deserved, viz., a very strong line on the subject.

Apart from these delays in derequisitioning at the cost of public finance so
much needed for other purposes, Sir, this Department came round with a pro-
posal that whatever was requisitioned at sometime in the past should be
-acquired by Government at the value which existed at that time in the past.
My Honourable friend, Sir, instead of leaving it to me to explain the amend-
ment. which T am going to move on the subject, has glossed over the position
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of Governmeunt. But what was the position of Government in the Bill as
it went to the Select Committee? It was that they would acquire the
property of a man which they had requisitioned at the value on the date on
which such requisitioning took place under the ordinary process of the Lard
Acquisition Act, viz., the original value plus 15 per cent.

Let me mention, both from experience and from very close observation,
the manner in which this requisitioning was done. My own land was taken.
by Government all of a sudden without any intimaton to me and after two
months I received a communication as to whether I am willing to give this
land to Government which they wanted. But it was already in their occu-
pation. Meanwhile they had dug it up and done all sorts of other things.
Then, Sir, comes the process of fixing what is the reasonable rent on it.
On this & brown piece of paper, hardly legible is sent to the party concerned
and he is informed that the rent for this property is being fixed by Govern-
ment snd if he wishes to attend the meeting he may do so. In other words
a perfectly arbitrary procedure was adopted. There was the Defence of India
Aet and the Ordinances and the war atmosphere was hanging heavy. Buf
nobody tried ever to resist or to get Government to a reasonable frame of
mind. Nobody enquired, no civil party, at all events had been given any
justification for the numerous properties which they took. Sir, so fond are
the members of the Defence Department, so high and mighty they think
themselves that nothing but the best is good for them. Their offices musf
be right on the Hornby Road in Bombay, which is the most expensive place.
Their houses must be on the Malabar Hill of on the Marine Drive, the mnst
expensive quarters. Their stores must remain on pieces of land . . . . . .

Sjt. N. V. @adgil (Bombay Central Division: Non-Muhammadan Rural):
Why should the rich be always there on the Malabar Hill: why not the poor
as well?

Mr. Manu Subedar: The rich can be asked to vacate if wanted and the
white officers of the Defence Department, if Government liked, may be
located there. But merely in order to put loose stores, lands worth many
lakhs of rupees were taken over and thousands of rupees were paid as rent
on them. Perhaps I need not go into all this. But this particular Bill is
the successor of the laws under which all this was done in the past. It was
done in a wasteful manner: it was done with the maxzimum inconvenience to
the civil population and it has continued in the third year after the war and
according to the figures given by my Honourable friend an expense of no
less than three crores and twenty lakhs is being incurred on this account.

The Government’s position in the Bill as orignally introduced was that
they not only did the owner of the property out of the use of it for many
vears and as I said the allegation is not from one quarter only but from so
many quarters that on the whole those whose properties were taken over
were not paid adequately. It is true that some people did get paid ade-
quately and perhaps even more and that is a pointer to the large amount of
corruption which exists in the department. Therefore I say that the admini-
stration of this paricular section deserves severe condemnation from every
side of this House and it was in this frame of mind that we examined the
original position of Government, viz., that not only the owner was done out
of the use of his property for six years but that if Government now want to
take it over, it will take il at its old value, at the time it was taken over.

The Honourable Defence Secretary did not tell us here what information
he gave us elsewhere and that is the most relevant information on which wé
all felt that there was only one solution. That was that over 80 per cent.
of these requisitioned lands and properties belong to the agncultunsts Take
the position of the agriculturist who one fine morning finds—he is unable to
read, again due to the failure of this Government to make him
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literate—a lot of uniformed persons coming and trampling over his
field and throwing him out. He does not understand. Ultimately,
by the wusual processes but after a lot of heartburning he comes to
realise that his piece of land is required by Government for the purposes of
the war. That land is taken from him and Government do various things
with it, and now when he is to get back his piece of land Government offer
him a price. What price? The price which existed in 1939, 1940 or 1941.
With that money in his pocket if this men went about to purchase a land
corresponding to what. he had before he would not be able to buy even one-
third or half of the area which he had. In other words, without any fault
of his own, this poor man was going to be reduced in his subsistence, in his
capital and in his sources of income on which his family was sustained very
substantjally, and this Government had no conscience when they made such
a propokition. Sir, every section of this House, and representatives of every
party felt that in its application this was the most inequitable rule by which
Government wanted these lands. And what was, Sir, the justification of
Government? It would cost too much. That was the justification. Are not
so many other actions of this very Army costing this Government very
heavily ?

Mr. G. 8, Bhalja: May I interrupt my honourable friend for one second?
In view of the fact that Government have decided to accept the amendment
which stands in the name of my honourable friend is it necessary for him to
go into the past history? .

Mr. Manu Subedar: I am just explaining how this amendment came
about.

Sjt. N. V. Gadgil: The House has to accept the amendment.

Mr. Manu Subedar: That is another point. There is the Select Com-
mittee s Reporti which we have all signed. The amendment needs an expla-
nation which I am giving. I quite understand that the cap fits and my
honourable friend is smarting under it.

The Indian Army today is a white elephant. It is costing excessively
and there are various adjuncts to be cut off before you turn your eyes covet-
“ously on the land of the poor farmer you acquired. Equity requires that
Government should pay adequately in these cases. In certdin other cases
where the land could be given back to the man we suggested ‘give it back.’
Where it cannot be given back we suggested, very rightly, ‘give him a corres-
ponding piece of land so that he at least has land to land.” He is not pro-
fiteering from Government. My honourable friend used the word profiteer-
ing. When you give a man a piece of land, what he had before, he is not
profiteering. It is you, it is the Government, Sir, who proposed profiteering
when they proposed the payment on a reduced scale.

Then, Sir, we were told that it would cost an excessive amount of money.
But it came out in the course of the discussions that on some of these pro-
perties Goverment had spent a lot of money and it was not possible for
them to give back the lands to the owners. I am of opinion that in all cases
where Government have spent money an opportunity must be given to the
owner to acquire his old piece of land provided he was willing to pay them all
that Government have spent on it at a reasonable figure. The position in
many cases is that Government will take up these lands, pay for them and
then they will re-sell the whole property. If Government are going to re-sell
the whole property, when they will re-sell the whole property will they or
will they not realise the enhanced valuation which has come abouf since the
passage of years; and if they are going to recoup the bulk, all and more, of
what thev pay. is it reasonsble that thev should show a nice=Aw gpirit in



-

' REQUISITIONED LAND (CONTINUANCE OF POWERS) BILL 2083
the settlement of claims with, as 1 said, people of whom over 80 per cent.
belong to the rural area? Wir, it is an issue in which rival considerations
have to be balanced and some sort of rough and ready justice has to be made.
1t is ou taking into account all issues that we feel that the position would be
reasonably corrected if the spirit of the amendment which 1 am going to
move were adopted by this House.

In the amendment, as the Defence Secretary pointed out, what is offered
is not today's value. The principle in this amendment is that Government
will ncw pay the value prevailing on the date on which they decided acqui
sition. What is important in such cases, and the Honourable the Law Mem-
ber will bear me out, is the intention, namely, on which date and from what
time have Government decided to acquire the property which they originally
took merely for use. There is a great distinction between taking a thing for
hire and taking it for use. A man might have taken a bicycie for hire. He
might have paid Re. 1 & day or whatever it is. But then suddenly it might
have come to his mind that he should acquire it. If he walked away with
it we know what will happen to him. Sir, the intention to take a thing far
use and the intention to take it permanently and finally are two different
things. 1 am sorry it was the intention of Government originally to say ‘O,
when we requisitioned acquisition is involved in it’. 1 submit with all respect
that it is not involved in it. And because it is not, therefore we feel that it
would not be fair to pay the valuation as on the date when the original
requisiticn took place. Apart from this prices have risen in this country as a
regult of Government’s own printing press activities and inflation. TIs it fair
that the owner of a piece of land should be made to suffer because inflation
has arisen through no fault of his own?

Then it was said ‘why should e benefit from the improvements of roads
and various other things which may have been made by Government? But
have Government been able to take away the benefit of roads which thev
might have constructed through the whole territory through which such road
is_passing? Have not other people’s lands improved in value? If that is so
why do you pick out the few unfortunates who had the misfortune to be
picked out by your officers when they visited to select a piece of land for
an aerodrome or for some other purpose? Therefore, what we felt was that
in all caser, wherever it is possible the man should get a like piece of land so
that he may cultivate it and bless this Government and not perpetually curse
it as having deprived him of his land. It is a capital deprivation to a poor
man which we did not want. Therefore we have to balance considerations of
Justice on the one side and of public finance and convenience on the other.

Then there is another point on which I feel dissatified with the Defence
Department. They have not made up their mind. They have requisitioned
and they go on paying these monthly charges at the rate of Rs. 25 lakhs a
month, or Rs. 1 lakh a day. They go on paying these charges
and they are still waiting to see until some Committee report some time and
Go_vemment take their decision on it on the size of the Army or whatever
it is. 'Uptil all that is done these people must wait, whether Q;hey are under
requisition or acquisition they may not know. I say this is not fair to those
Parties and also to public finance. and I trust Government will take their
dec151?ns quickly and that they will release as many of the properties and
a8 quickly as possible, because it is possible for Government, if they so decide
lafer to acquire it again and to do something. But it is rot right that vou
should keep people in suspense anv longer after the third vear of war.

Then, Sir, the question is what would be
serious harm to the party. because anv rule
such circumstances is not likely. to fit all cases.

a fair limitation without doing
which mayv be adopted under
An extreme case on one side
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. tould b: produced where the value has gone up four times. An extreme case

ou the other side may be produced where the values may not have gone
up and for some local reasons values may have been actually slumped. 'L'he
position may be different but an average is always a distasteful thing to ‘some
people. I{ only serves the normal case and -for the normal case I think the
ends of justice would be met if 100 per cent. over the value on the date
when the first requisition was made were given. According to the Govern-
ment’s original scheme it would be the original value plus 15 per cent.
According to us, according to the new amendment which 1 shall move when
the time comes, the position will be that the man will get the original date
value and 100 per cent but he will be limited to that and he will not get
anything more than that. Therefore I say that there is a large issue of publio
policy and justice involved in this and inspite of the fact that what we are
ultivuately doing may appear like rough and ready justice, I do think that
this Hquse must tuke the various points which I mentioned into consideration.
This House must indicate in very strong terms that there shall nct be any
further .elays in arriving at decisions, that the seftlement will not be put
off and that generally all the hardships which are associated with and which
were experienced by the civil population during the period of the war at the
hands of the Defence Department will not recur in this settlement. Sir,
I support the motion generally and I reserve to myself the right of moving
my amedment when the occasion comes.

Mr. Sasanka Sekhar Sanyal: I must say that today the Bill comes with a
better claim for recognition in this House than it was entitled to when i$
was brought up at the last session. By the question of appointing an advisory
committee, the Government’s bona fides as .to their intention in regard to
keeping in their possession the vast number of properties which were in re-
question ouly in erceptional cases has been tested. I must frankly admit that
the derequisitioning boards which have been set up and which are functioning
have well begun their work and the Department has shown considerable res-
ponsiveness in the matter of public demands. Last session, when the matter
catze out from the Select Committee, Government could not make up their
mind whether such a board would be advisable or necessary and I hope my
friend will not take me amiss when I say that at that time the Defence De-
partment could not make up its mind to shed its bureaucratic trail and later
on they certainly fell in line with the popular demand and I take this oppor-
tunity of expressing my deep appreciation of the way in which the officials
in these derequisitioning boards have tried to accommodate the demand of
the public. So far as the Calcutta Board is concerned, I have personal know-
ledge and authority to say that the Government is not keeping in requisition
any property which it is possible for them to release. The Board which was
established in Bengal was the Calcutta Board and only those properties were
brought under the jurisdiction of this Beard which were in Calcutta or the
adjoining portions of Hoogly and Howrah. The departiment has declared to-
day that they are going to set up another Board, the Chittagong Board. As
far as my information goes, that Board will have jurisdiction to deal with
some areas which were considered military areas in Chittagong and the out-
lying places. Between the Calcutta Board on the one hand and Chittagong
Board on the other, there will be large rural tracts in which thousands and
thousands of properties are still under requisition, in which acquisition pro-
ceedings have been started and I do not know how they are standing now
in the eye of the law within the ambit of the ordinance. Either a third board
has to be established for the rural areas (and this will apply also to Bombay
and other provinces) or the jurisdiction of these two Boards at Calcutta and
Chittagong will have to be so extended as to enable all the parties to get the

- 4 4

advice. B
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In reply to a question put by Prof. Ranga, my friend Mr. Bhalja said
that it is open to any party to complain. That shows good intention but many
people do not know that they have to complain and they do not kmow to
whom to complain. For instance take the Calcutta Board. You know and the
House knows that several thousands of people in Calcutta are interested in
getting their properties released. After the first meeting was held and before
the second meeting was held, there were very few applications asking for
release. That is because they were not given to understand that they had
to put up their case. They thought that Government, suo moto, will deal
with the question and then arrive at a decision in their wisdom.

Without meaning to disclose the discussion at the second meeting, 1 may
suy that it was considered advisable that some steps should be taken to invite
applications by way of complaint. As a result of that, several hundreds ot
applications have already arrived in the department. By the time that the
next meeting takes place on the 27th April, the committee will have to deal
with applications which may run into four digits. If this is true of Calcutta
where the people are educated and know that they can complain, how much
more true is this in the case of rural areas, where people do not kuow that
they can complain at all and if they can do so, to which quarter the-complaints
should be sent in order to bring relief. I hope my Honourable friend the
Defence Secretary will consider that question. .

Se far as the Delhi Board is concerned, 1 think the member representiny
thiat Board will be able to speak with greater authority but my information is
that things\have not progressed very much. As a matter of fact, Delhi is
very guilty in the matter of keeping on to requisition. A large number of
houses which were originally occupied by the American forces are now vacant .
They are not used by Government in the Civil Department or by the civil
population for their needs. 1 would like to know what has been done by the
Departinent to make these properties availuble for ecivilian habitation.  If
Delhi goes ahead and recovers possession of those properties which  were
taken by the Military authorities and which are no longer in their occupation.
then I submit to that extent the need for continuing requisition of other pro-
perties will be reduced and this will have an important bearing on the question
of permanent acquisition, because if you have got some palatial buildings
which you can put to your own use, then the need to hold on %o requisition
and for acquisition will be reduced to that extent. -

Now, Sir, in the matter of this acquisition, I wish to make a few more
remarks. JIs it possible for the Honourable the Defence Secretary or for
the Government to consider the question of bringing these acquisition cuscs
also witlin the purview of the advice of the Boards which have been set up?
After ali, it is both his ‘case and my case that the setting up of tue Advisory
Board has been a step in the right direction and many a misunder
standing «1d points of difference between the Department and the
non-official feeliny may have been resolved by discussion across the table.
So, if such a Bourd or a similar Board can go into the question of the reces-
sity of acquisiticn. then, to that extent, the Government wili get strength-
ened and many a case will come up which, by exchange of ideas across the
tabla. micht have been left out of the purview of the resolution. After. »ll,
aequisition is not a verv normal proceeding. Tt means heavy cost ic the
Government and it means also some inconvenience to the partv. including
a question of sentiment also. After all, when a party sets up a building. it
retains it for its own personal and private use. TIf he is told that he will be
given some compensation, tha§ does not answer the whole point. When he
built the house. he had no idea of parting with it even for a fanev price. T¢
this Advisory Bonrd is asked to go into the question of the necessitv of this

1P M.
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acquisition, then I submit that the good work which has been started by the
Department will continue and they will have its inevitable good effect.

Then, there is one other small matter to which 1 would like to make a
reference. The basis of the compensation which is now proposed by the
Department in response to the amendment which has been proposed by my
Honourable friend, Mr Manu Subedar is-a very good basis so far as it goes.
But, 1 believe, my Honourable friend knows that there are many cases in
which acquisitions have already started. The proceedings are in progress and
in some cases decisions have been made on the basis of Ordinapce, which,
incidentally, was a decision on the basis which was furnished by section 19
of the Defence of India Rules. That basis is very different from  the
basis which will be furnished by the present Act. So, why is it necessary to
deprivd those parties who have not yet got their compensation but in respect
of whom compensation has been decided on the old basis? If this compen-
sation was paid on the basis of the present Act, they would get a little mcre.
I would, therefore, request the Honourable Member to consider this question,
namely, to extend the advantages of the basis of acquisition which is proposed
in this Act to those parties whose properties have practically been acquisi-
tioned but-to whom compensation has not been paid. This will look a very
generous gesture and it will bring in very generous appreciation on the “part
nf the peaple. Sir, I hope my Honourable friend will give his consideration
10 these humble proposals and see his way to accepting the substance of
these requests.

Mr. O. P. Lawson (Bengal: European): Sir, I have only a very few re-
wnarks to make and I will not keep the House very long. I feel a lttle sorry
for the Honourable Member opposite because in receiving the slings and urrows
of this House he carries upon his shoulders not only the sins of the Defence
Department but the sins of other Departments too. The other Departments
are frequently as much-—sometimes considerably more—to blame than the
Defence Department for the delays that have taken place. But, Sir, when I
moved the criginal motion to refer this Bill to Select Committee. there was
one fear in my mind and that fear to some extent still remains. My whole
point in speaking just now is that I hope the Honourable the Defence Sec-
retary raay be able on the floor of this House to make a statement which
will make us feel rather more satisfied with the passage of this Bill and its
final placing on the statute-book. ‘ '

Sir, the trouble about this Bill, as far as I was concerned at any rate,
was this that as long as these powers remained, it was easier to keep re-
quisitioned property than to look round for some permanent home for peo-
ple. Morover, the power of acquisition given by this Bill made it easier
for Government to acquire requisitioned property than to construct buildings
for their own needs. The proper process at the end of the war was un-
doubtedly 1o return requisitioned property to its original owners. Then, Sir,
there would be no question about compensation for acquisition and so on and
so forth. That would have been the proper course. I admit that in certain
cases that cannot be done and I also admit that in certain cases it may be
necessary to acquire property. But when I spoke regarding this matter be-
fore, I asked the Honourable the Defence Secretary whether it was not a
fact that his predecessor had, at any rate, indicated an approximate date by
which all this work would be finished. At the time, the Honourable Member
replied that he was not aware of any such undertaking. I admit, there was
no undertaking. ' But the Honourable Member’s predecessor did fix a target,
and T think I am right in saying that his target was the end of 1946. Now, I
am going to ssk the Honourable Member himself to fix a target. Although
he might fall short of his intentions. T see no harm in indicating to this Hruse
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a date by which the Honourable Member hopes to get all these requisitioning
matters cleared up. By that date, all the acquisitioning, if it is to take place,
should have taken place and by that date every requisitioned property should
be returned to its owners. If that is not done, I am very much afraid that
since neither the Honourable Member himself nor even the Central Governmeh$
of this country can control the activities of petty officials in the various parts of
the country, I do not think it will be possible, even with these Requisioning
Boards working, to be quite certain that a property is not being retained,
merely because it is much easier to retain that property than to find somewhere
else to go. It was from that point of view that I asked various questions
about vacant camps and vacant sites in this country. It will not be possible
for the Lequisitioning Board in Calcutta, to which my Honourable friend Mr.
Sanyal has referred, to know whether there are sites in other places to which
the occupants of requisitioned property could be moved. So, for that reason
I am particularly anxious that a date should be fixed finallv as a target.

As regards the acquisition of propertv. the same thing applies. Govern-
ment can get what building materials they want. They have the powers to get
the stuff to the place where they want it. They have got powers to arrange
that and they can get priorities on the railways. The people who cannot do
this are the civilians, the real owners, of the property that might be acquired.
Now, Sir, it is a lot of trouble to get materials to build new property. But
Government can do it, while the civilians cannot. For that reason I stil! do
not look with favour upon the acquisition of property. I do not wantl to delay
the Housa, byt my main point,—and I would stress it again—dis that I hope
the Honourable Member in his reply will if possible indicate the target dage
by which all these matters will be cleared up.

Pundit Thakur Das Bhargava (Ambala Division: non-Muhammadan): (The
Honourable Member spoke in Hindustani. For Hindustani text see Appendix
to the Debates for the 17th March 1947. English translation given below.)

Sir, T want to draw your attention to a few things. How will the provi-
sions for permanent acquisition of land effect the future legislation and what

-will be our procedure? This is the problem requiring solution. 1 feel that
there are certain provisions in the bill that has been introduced which are based
neither on law nor on equitv. First of all I draw vour attention to the Land _
Acquisition Act, 1894. Its provisions have been recognized by all and since
they have a universal application there is no need of going beyond them. Under
this Act Isnds. houses and buildings are acquired hoth permanentlv and
temporarily. For temporary acquisition provisions are given in sections 35 and
36. When rassing Defence of India Act, 1939 Government formulated soe
principles in this respect. Before I draw your attention to the provisions of
this bill T want to bring to yvour notice section 19 of the Defence of India Act
which lays down the following direction for making an award by the arbitration.

‘“An arbitrator in making an award shall have regard to provisions of sub-section 1 .of
section 23 of the Land Acquisition Act, 1894, so far as the same can be made applicable.”

If vou read seetion 28, Sir. you will find that the first principle of the
section in this:

“So far as the amount of compensation to he awarded is concerned, the Court shall
take into consideration first the market value of the land at the date of the publication of
the notification under section 4. sub-section 1.’

Sir, there are certain other items in the section which, T Ao not think it
necessary to read. A little further on there is another section which reads:

“In addition to market value of land a Court shall in every case award a sum o}
15 per cent. on such market value in consideration of the compulsory nature of the
acquisition.”’ .

Accordingly, in the light of the section of the Defence of India Acé which
has been referred to in sub-section 1 of section 6 it means thatl it has been
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laid down in the Defence of India Act, 1939 that the owner shall receive a
cmpensation equal to the market value of the house or land to be acquired
or requisiticned and the provisions of section 23 will be applied so far as t‘hey
oan be made applicable. With due deference I should say that the provisions
of the 1939 Act were based on equity. They were right. I1t, undoubtedly,
did not contain provisions for 15 per cent. compensation, but it was not so
important as to result in -an appreciable loss, becanse it is not applicable so
far as land requisition is concerned. Requisitioned land after five or six years
is not compensated for compulsory acquisition. i

This law was in force from 1939 up to 11th December 1945. Then Ordi-
nance No. 19 of 1946 was issued. An amendment was introduced in it laying
down that in future for requisitioned lands market value at the time when the
requisition, was made will be given. This amendment was made on 11th
December 1945.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly reassembled after lunch at half past two of the clock, M.
President (the Honourable Mr. G. V. Mavalankar) in the chair.

Pundit Thakur Das Bhargava: Sir, I was saying that the changes made
in the law during the last five or six years and the way in which they were
‘made are surprising. I said that the provisions of the Defence of India Act
passed in 1939 were good and nobody had any legal complaint against them
except that the 15 per cent. compensation provision was not there, all its other
provisions were very good. It was in force up to the 11th December 1945. No-
body complained about lands acquired or requisitioned under that law. Then
in September 1946 Ordinance No. 19 was enforced. This Ordinance remuined
in force for nine months from December 1945 to September 1946. Those were
the most unlucky people the price of whose land was paid during this time.
About 1st October 1946 this new bill was introduced. The Defence Secretary
has just said that after the introduction of this bill he has not requisitioned
any land under the provisions of the 1946 Ordinance. It means that sivce the
beginning of the war that is from 1939 till now for five or six years good com-
pensation was paid. Then changes were made under the Defence of India Act,
The bill under discussion has been introduced in. the time of the Interim
Government. I thought the §ime for Ordinances was over but when this bill
was introduced my astonishment knew no bounds when I found that this bill
was a verbatim copy of the ordinance of the previous Government. When
the bill went to the Select Committee everyv nerve was strained to make the
members of the Select Committee honour the provision of the Ordinance No.
19 of 1946. But since they were unjust, wrong and hard the members could
not accept them. Accordingly, majority of the members of the Select Com-
mittee after a long discussion with the Government decided that to pay
market value at the time of the notification to the owners was a law which
is morally and equitably right. I was glad that the Government had agreed
to it but again I was astonished to hear that the Government accept
the principle but since it increases the price of the land they do not want
to pay higher price. But what T could not understand is how does increase
in price make any difference in the application of a principle? Suppose,
there are two persons living as neighbours possessing lands of the same type.
1t their lands were acquired vou give one the price of his land according to
the market value while to the other accepting the proposal of the Defence
Secretarv, half of the raarket value. May I ask, .with due deference. what
justification rou have for your action? You “say that the reports received
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from the Provincial Governments show that the prices of land have riseu
Jrom 25 to 150 per cent. and those of houses have increased from -
100 to 500 per cent. You have listened to the speech
of my learned triend Mr. Manu Subedar. I was thinking what stroug pro-
posal my friend would make which would save justice from being murdered.®
But after 1 had heard him I was reminded of an Urdu proverb which says:
“My heartt was making a hell of a clamour; but when it was opened only a
drop of blood was found.”

I was of opinion that our honourable member was rightly represeunting.
the public but I was sadly disillusioned when I saw the proposal laying down
that either 1narket value or 100 per cent. above the previous price, whichever
is less, shall be given. Arguments advanced in its favour are such as no
one will admit as correct. It is said that as 100 per cent average is applied
the owner should accept the average as right. I would remind of the proverb
which has been repeatedly said in this House: ‘‘Accounts are quite correct;
why did the family drown?’’ Those whose property has been assessed at less
than 100 per cent. they will apparently receive less ecompensation than those
and consequently suffer no loss but those the price of whose houses and lands
have increased from 400 to 500 per cent how will they ke satisfied by 100 per
cent? In my opinion this Act should be named ‘‘Requisitioned Land Ex-
propriation Act.”” If a person sells his property a: the old price plus 100
per cent compensation and goes to the market to purchase fresh property,
he will get not more than half of his sold propertv. 1f this House passes
a bill laying down that half portion of the property of every member of the
Assembly shall be confiscated to the Government it will not be harder than
the law laying that he owners of the requisitioned lands and houses
shall not be given the market price now current, but the marke$
price which was current when the property was requisitioned. Members
of the Assembly are very patriotic. They may make and pass any law they
desire regarding their own property but nobody has got the right to deprive
a person, whose land has been acquired under a law which is universally
current in the whole world and which was current in India barring a period
of nine months, from receiving the current market value and force to take
half or even less than half the current price of his property.

Sjt. N. V. Gadgil: If the prices fell after two or four years?

Pundit Thakur Das Bhargava: You have the pewer to acquire the land at
any time during the four years. I will have no objection if you keep it in
your possession for four years and then pay him the market value. This
Act, however, does not stop here. Its basic principle is wrong. There is &
great difference between acquisition and requisition. Acquisition i3 used
when I need a thing and acquire it and requisition is used when I need a
thing for n few days only. Properties requistioned during the war were
needed temporarily. May 1 ask, with due deference, now that the demobi-
lization has been done on a large scale and the war has come fo an end how
has the need for things, which were required temporarily during war, in-
creased? Now, it is said that the properties which were to be acquired have
been acquired. 1 congratulate the Defence Secretary who has agreed to eli-
minate the proposed provisions with respect to acquisition from the pre-
sent Act. In future properties will be acquired under the 1894 Act which
is a comnmon Act in India. This present act is being enacted for the purpose
of acquiring some of the properties which have already been requisitioned.
I submit that there are three grounds for it. .

In sub-section 1 of section 5 vou will find that the property whose
price has increused shall be liable to acquisition. In order to improve a
property it is laid down that either a road is made or the land is levelled or a
building is erected on it which has increased its price. This also comes wnder
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the definition ol work. Governwent wants to acquire the title to such pro-

perties as their value has been raised. 1f property is to be acquired on this

ground it wouid mean in simple language that it is due to mere greed that we

wanb to have the property because we have improved it although in reality we
have no need for it.

The second ground given for provisions of part (b) is that to return
the requisitioned properties in the condition in which they were taken would
entail a great expenditure. To save this it is thought proper not to return the
properties. Well, if a person’ comes under clause (b) and it needs some ex-
penditure which you are not prepared to give. If he says ‘I don’'t want any
expenses.”’ What excuse have you got for not returning his property?.

(Interruption)

Sir, e will not be given. The case came up in the Select Committee and
I know that they are not prepared to return such property also. Although
they do not need it but because the value has increased they are moved by
greed. If a person is prepared to pay what has been spent on the property
even then the Government is not prepared to return it. What right or title
the Goverminent have to keep forcibly a property for which the owner is
prepared to psy total and partial expenditure incurred by the Government?
With due deference I should say thay in both the cases the (Government
should return the property. Mr. Gadgil says that he will be offered and he
wili be puid bis expenses. 1 say that you are closing the doors of an cffer
because you say that you will pay the old price and not the price which is 400
to 500 per cent of the old one. When you are giving authority to the (icvern-
ment to acquire property on cheaper value than the present market value
who will be such a fool as not to acquire the property which has increased in
value, at cheaper rates. When it has been made possible for the Government
to acquire land at cheaper rate than the present market value how cun it be
that the Government would not acquire properties which it does not require
at all? May 1 ask if the Government wants to sell these properties, will it
gell them on the price plus 100 per cent on which it has acquired them? Do
the Improvement Trust, Delhi sell lands on 1939 prices? It will certainly
charge the market value. It is said that its reason might be that they
have been realizing its profit for such a long time but it is the legal duty of
the Government to return the land to the person from whom it was acquired.
No one else has any right o it. What have those unfortunate persons whose
lands have been acquired done that the Government is so hard upon them?
If their properties are to be acquired they should receive a price with which
they can purchase similar properties elsewhere. So far as princinle is con-
cerned it is not convincing to say that they should be paid less because
Government wi'l have to pay 20 crores of rupees. The Honourable Member
Mr. Manu Subedar has said that the Military Departtment spends a lot of
money; 20 crores of rupees is nothing to them. It is therefore not proper that
the Government should practise injustice and break the principle by passing a
law which will inflict loss on the people. :

You know that the Capital Gains Bill has recently been introduced in this
Assemubly. Under it the price of the land in 1989 will be taken as its ori-
ginal Cost. (n this basis whatever more money will be given it will be
taxed. Regarding tax vou know that a person who earns one lakh of rupees
pays Rs. 62,500 as tax. If the Military Department of the Government pays
the Finance Department of the Government realize it in the form of tax.

© Government have power to impose 100 per cent tax. It is said when the

Government was in need it acquired the land; now when it has no need
why then this sweet murder of the people? You want to get this bill nassed
by the House. There is no legal necessity for if. Th Government has “no
defence against the charge that the Government has no right to get it passed
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by the House. But if the House wants to pass, it has power to do so. A%
least there is uo doubt that there is no moral justification for the agrecmeut
proposed by Mr. Manu Subedar. Others may bow before it under sheer force
but 1 fail fo understand any principle of the agreement. N

1 have to submit two or three more things. In the present Act wherever
it has exceeded the 1894 act there the wrong way has been adopted. I
should draw your attention to its Section 3. It gives power for the future
also. The Government is ewmpowered to acquire whoseover's property it
wants to acquire and use it as it pleases. Of course later on the plea that
works have been made there will be made. Section 5 says that acquisition
will be used only in case when it is compulsory or where the Gcvernment
will have to spend more on its return. It appears from this that in future
also such things will be brought up as will make the return of the property
difficult. I will submit with due deference that by passing this bill you will
give by your action legal permission to the Government to furnish itself with
an instrument which will make the return of the property difficult. You say
that in the other case the Government will have to pay to the owner 100
per cent. wmore price. I submit that under sections 385 and 86 of the f.and
Acquisition Act 1894 no person has got the right to use the aequired pro-
perty in a manner which will make it unfit for return to the owuer. This
provision does not belong only to the Land Aecquisition Act. 1t is found in
the Tenancy Act also that the property will be used for the purpose for
which it was given and it will not be used in a manner that will make it
unfit for the owner to use it as he used it when it was acquired. In case of
illegal use the owner was entitled to demand 15 per cent of the value as
compensation. I therefore submit that provisions should be made disallowing
the Government to change the original condition of the property.

In addition, 1 want to draw your atbention to another thing. It is the
duty of the Government to return the property to the person from whom
it was acquired. To give the possession of the propertly to she person from
whom it was taken, The Government should have no right to return it to
whomsoever it desires after a names’ sake inquiry. Action should not be
based on inquiry alone. It cannot be ascertained whether the inquiries con-
ducted by Government officials were really correct or based on fruth. The
legal responsibility of the Government official is not personal but in the Land
Acquisition Act the responsibility is personal. Under it proceedings can be
-instituted after giving notice. By this Ordinance officers are protected frora
legal consequences. I have given notice of an nmendment suggesting that
the property should be returned to the person from whom it was acquired
and if he is dead, then to the person who can lega!ly claim it.

There is another section which lays down that Government will give
notice for the return of the land after which Government will not be respon-
sible whether the owner or the entitled person takes possassion or not. 1
should say that this is neither a good provision nor is it based on equity.
Suppose the (iovernment gives notice that the house will be vacated on the
25th July but the owner of the house is away in Calcutta at that time and
knows nothing about the notice. Now if a person without any title takes
possession of the house what remedy is there against him? Therefore, after
fixing the date notice should be given in such a mannar that the entitled
person takes possession of the property. There is ancther thing worthy of
notice. Ever since the Government have begun enacsng new uacts iustead
of ordinances T find that no other punishment except imprisonment is lajd’
down. In the present bill also a section lays down, that if an
owner of the land does not give information when demanded
he will be punished with imprisonment for one year. If, however vou see
the T.and Aecquieition Aet you will find this provision only in Section 10 thab
it is the duty of the owner to supply information when demanded from him
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but in case of non-compliance proceedings vull be instituted against him under
sections 1756 and 176 of the Indian Penal Code which provides very light
punishinent. Government have acquired the house, if the owner of the house
doés not supply some information where is the Governmeut's loss? 1f price
is reduced it is the owner’s loss. I should say that to deprive a persou of
his property or to inflict upon him loss under cover of law is not good. It is
injustice and against the public policy. It should be amended to satisfy the
provision of Section 10. In the end I submit that in my opinion that this
bill should pase in the form which has been agreed to by the majority in the
Select Committee. Government should acquire as litt,!e as possible because
requisition means that they did not need it. Until it is urgently needed no
acquisition must be made. Justice hds not been meted out to the persons
whose pr¢pertv has been acquire
to them

\K G@okhale (Government of India: Nominated Official): Sir, T would
hke to tgke this opportunity to state a few facts and clear up, if T may, certain
misunderstandings about civil requisitioning. Before I proceed, let me make
it absolutely clear that T am not dealing with any of the requisitions made by
the Defence Department. T am only dealing with requisitions made on behalf
of the civil departments of Government. The Department of Works, Mines and
Power. which T represent in this House, of course, has certain requisitions to
its credit but thev constitute only a very small portion of the total civil requisi-
tions. But this department is a service department and, as such, we are res-
ponsible for providing accommodation for all the civil departments of Govern-
ment; and that is how T come here to represent civil requisitions on behalf of
Government.

Before T proceed. let me try and explain the nature and size of the problem
with which Government were faced on the outbreak of war. Taking Delhi for
instance, the total office accommodation occupied by all Central Government
Departments in 1939 was of the order of 63 lakhs square feet. The total number
of officers was 531 and the total number of clerks was 4,631 and that of inferior
servants was 3,198. During these seven years of war, the office accommodation
increased from 6} lakhs square feet to 274 lakh square feet, or an increase of
41 times or 450 per cent. The number of officers increased by 250 per cent. the
number of clerks increased by 600 per cent. and the number of inferior servants
increased by 600 per cent. That shows the tremendous size of the problem with
which Government were faced. Tt was quite obvious that a* Service Department .
could not come up and say that the Government should not expand its activities
and should not tackle all the various problems which arise in war time—compli-
cated problems of defence, of new controls which were imposed—simply because
no accommodation was available. Accommodation had therefore to be found by
hook or by crook. The problem was tackled mainly by new construction. The
total amount¥of new construction of a permanent or semi-permanent nature in
Delhi was of the order of 141 lakhs square feet against 61 lakhs square feet,
which was all the accommodation available with Government at the outbreak
of the war. Apart from this Governmment constructed mostly temporary or semi-

3P . permanent accommodation for over 10,000 personnel. That m
itself was a tremendous contribution in the ‘way of new construction.
Over and above this a number of Princely houses, 19 in number. were obtained
on loan. Certain offices were moved from Delhi to Simla. The scales of accom-
modation were severely cut down. Houses were split up into flats; a number
of people took in paving guests. Boarding houses or hostels were set up. In
ali these ways most of the problem was tackled, that is by means otherwise than
by requisitioning. Requisitioning was undertaken only as a last resort and
absolutely to the bare minimum.

I would now like to give the figures of requisitioning, firstly in Delhi, because

T think that is where the target of attack is most. Then T will deal with Bombay
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and Calcutta. The total number of premises requisitioned in Delhi by the Gov-
ernment of India was 366 and by the Chief Commissioner 147 or a total of 513
houses. Out of these 85 houses have already been derequisitioned by ‘the
Government of India and 57 by the Chief Commissioner or a total of 142 houses
leaving at present still under requisition 281 nouses by the Government of India
and 90 houses by the Chief Comuissioner or a total ¢f 371 houses.

In Calcutta and Bombay the problem was of a very similar nature, though
not of the same magnitude. There a large number of new offices had to be
established, chiefly relating to the Income-tax, Commerce Department, Indus-
tries and Supplies and so on. There again the problem was tackled as far as
possible by means other than requisitioning. The number of houses requisition-
ed in Calcutta was 83 of which 23 have been derequisitioned, leaving a total of
60 houses at present under requisition. Similarly in Bombay 115 houses were
requisitioned out of which five were derequisitioned, leaving a balance of 110
under requisition.

Sir Cowasjee Jehangir (Nominated Non-Official): What does the Honour-
able Member mean by houses? : i

Mr. B. K. Gokhale: A house means one complete unit. It may consiss of
a number of flats. I will give the number of flats later on if the Honourable
Member so desires.

In Simla we had 97 houses under requisition all of which have since been
derequisitioned. The problem we are faced with in Delhi today is only a
matter of 371 houses which are under requisition . . . . ., ..

Sir Gowslee Jehangir: Would the Honourable Member mention as far as
Bombay is concerned the number of flats that he has requisitioned in a house,
not a whole house but certain number of flats in a house. How many did they
amount to?

Mr. B. K. Gokhale: I have not got the exact figures but the 110 houses
which are under requisition—house 157 officers or so. That is my recollection.

Sir Cowasjee Jehangir: What is the number of flats? In some houses Gov-
ernment requisitioned only one flat out of ten, in some others they héve
requisitioned three flats out of six. This also must be added to the number which
the Honourable Member gives.

Mr. B. K, Gokhale: The total number of flats is 157, whether it is one out
of ten or three out of three. 157 is the figure as far as I recollect, though I am
not quite sure. It is not anything substantially more than that.

8ir Cowasjee Jehangir: The Honourable Member mentioned houses and that
is why I raised this point.

Mr. B. K. Gokhale: The number of houses requisitioned is 110 and the
number of flats is about 157 or so.

The first point which I would like to make is that the progress of derequisi-
tioning is slow, mainly because requisitioning itself was undertaken on a. very
modest scale to begin with. Recently I had occasion to speak to an officer ct
the Ministry of Works from the Umted Kingdom and he told me that about 20
per cent. of all the housing and residential accommodation in the United King-
dom was under Government requisition. Of course I am not comparing the
United Kingdom with India. Conditions were different but I would  like to
impress on the Honourable Members this fact that derequisitioning is slow,
chiefly because requisitioning itself was very moderate and limited to the very
bare necessities.

I will now come to the question of derequisitioning. Ever since the war was
over, Government have been only too anxious to derequisition and I can assure
Honourable Members that each apphcatlon for derequisitioning houses, whether
it is in Delhi, Bombay or Calcutta. receives the personal attention of the
Honourable Member in charge of the Works, Mines and Power Department.
The Honourable Member in charge looks into every single case of derequisitioning
and tries to do his best as far as possible. But, Sir, our difficulty has been that
although the war is over, we have been faced with & number of new problems.
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For instance, we were called upon to provide a large amount of accommodation
for the Constituent Assembly. That means living accommodation for about 200
to 400 people and that was this year. Then a large number of meetings and
conferences have been held this year and at very short notice we are called upon
to provide accommodation, whether it is for the Science Congress or whether it
is In connection with any other conference. Now we are going to have at the
end of this month the Inter Asian Relations Conference. These demands which
have been on a large and increasing scale have hampered us to a very large
extent.

Over and above this, we have got very large demands from foreign embassies
and legations and from High Commissioners. The house which was occupied by
my predecessor Sir Henry Prior has now been given to the High Commissioner
for the United Kingdom. His staff is increasing at a very rapid rate and we
are finding it \yery very difficult to find accommodation for him. Last week 1
was suddenly asked to find accommodation for six members of th¢ French
Embassy or Charge-de-Affaires. They suddenly landed in Delhi and we were
called uppn to find accommodation for-them. During the next 12 months, I am
told that there will be many new embassies and legations coming to Delhi.
Government cannot tell all these foreign countries not to open their embassies ~r
legations in Delhi simply because we have got no accommodation. That, Sir
ig the main difficulty, that instead of the demand for accommodation since the
end of the war being reduced, the demand for accommodation has been constant-
ly on the increase.

We are told that because of the demobilisation of the forces there will be a
large amount of accommodation vacent. There the difficulty is that for one
European officer who is demobilised, who was willing to stay in a hostel in one
single room, we find that as soon as he is demobilised, his place is taken by an
Indian officer, who promptly arrives here with a wife and family and demands
family quarters, where formerly one room in & hostel was adequate. Therefore
instead of the demand being reduced, I find myself in the unhappy position of
haviug to face innumerable demands from day to day. I fully sympathise with
the landlords who want to have their houses derequisitioned. But for every
complaint which is received from landlords on account of their houses not being
derequisitioned, there are innumerable complaints from others clamouring for
accommgdation. ' I wish I could get the Honourable Members to sit with me any
day and listen to the numerous complaints which I get from all sorts of peopls,
from Government officials, from non-official members of this Honourable House,
press correspondents, foreign representatives, ambassadors, High Commission-
ers and others who arc constantly pressing me to find accormmodation for them.

Unfortunately houses do not grow like mushrooms. The number of houses
is absolutely limited and we cannot now undertake semi-permanent construction
as we did in wartime. We are certainly trying to solve this problem. Govern-
ment have, Sir, recently sanctioned the construction of 200 flats in Delhi, of
1,000 clerks quarters in New Delhi and of -1,000 clerks quarters in Old Delhi.
Similarly, they have sanctioned the acquisition of land on which houses have
been congtructed in Calcutta and Bombay. We are trying to solve this problem
in one direction by new constructions on behalf of Governmenf. But Govern-
ment cannot utilise all the building material available for their own work. They
have to strike a balance and make available building material for private people.
Government have also to see that private house building is encouraged as far as
possible. Sir, time is running short and T do not wish to take up too much time.
The other day T assured the House that the question of private house building
was very seriously under consideration and Government were trying their best
to provide help ns far as possible. That is the real solution of the difficulty with
which we are faced. It is not that the housing problem of Delhi, Calcutta or
Bombay is going to be solved to anv appreciable extent if Government derequi-
sition the 871 and odd houses in Delhi, the 110 houses in Bombay and the 60
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houses in Calcutta. After all, sixty houses in Calcutta, Sir, is a drop in the
ocean. What will happen if these sixty houses are derequisitioned tomorrow? °
Is that going to solve the problem? 1t is not going to make the slightest differ-
ence. The Government Officers who are staying in these flats in Bombay—it
may be any number of flats; I am not going into that just now—but the numbes
of officers who are at present occupying these flats in Delhi, Bombay or Calcutta
will have to continue to live in those places so long as the controls which the
House has approved continue to exist. Obviously we have to find accommoda-
sion for those people. The only thing that will happen, if these houses are
derequisitioned, is that a few landlords will gain, whereas, these unfortunate
government servants whose duty makes it absolutely necessary for them to stay
in Bombay, Caleutta or Delhi will be either thrown on the streets or they will
have to face demands for pugree from landlords; or 1 do not know what else
they will do. .

T am not concerned with the question of retrenchment. That is a matter
which is seriously engaging the attention of the Government. If and when it
is possible to abolish these offices certainly these houses will become surplus to
requirements and we will have no further use for them. But so long as these
offices continue to exist, and, so long as we have to find accommodation for these
people, what else can we do except keep these houses vunder requisition, unless
and until new construction is available, or, unless and until houses can be taken
on lease? I may assure the House that Government have tried their best to
obtain houses on lease in Delhi, Bombay and Calcutta. All the people whose
houses are under requisition were addressed whether they would agree to the
requisition being replaced by a lease. The response was practically negligible.
1t may be said that the landlords are suffering. The extent of that suffering can
be judged from the fact that when Government fixed the compensation, that is,
the rent payable for these buildings, in 94 per cent. of cases the rent as fixed
by the Government was accepted by the landlords without any dispute. It was
only in 6 per cent. of cases that the landlords asked for the amount of rent to be
referred to arbitration. That shows that Government have been fairly generous
in dealing with these landlords.

The matter was recently considered at a meeting of the Advisory Board on
derequisitioning in Delhi. We placed our difficulties before that Board and I
believe that the Board was very much impressed with our difficulties and I was.
even told that in a number of cases the present demand for derequisitioning is
not so much because the landlords want to come and live in those premises—
genuine cases of hardshjp have already- been dealt with by Government and
houses have been derequisitioned—but the present demand comes from people
who want vacant possession in order that they should be able to sell the property
at greatly inflated rates. I do not know, Sir, how far that accusation is correct,
but that is my information. That is what we were told. We were also told that
simply in order to accommodate these people who want vacant possession to sell
their property at inflated rates, there was no justification for -putting a large
number of government servants, or, rather, putting Government itself into
difficulties.

Much has been said about vacant buildings. I admit that occssionally build-
ings are left vacant for some time. There are so many difficulties. There is a
pool of accommodation at the disposal of the Defence Department. Sometimes
a building is vacant. The Defence Department are not quite sure about troop
movements and they do not know whether they can replace the accommodation
at the disposal of the Civil Departments. It is unfortunate that the Civil
Department gets the discredit. By then T am not suggesting that the Defence
Department deserves discredit either. Later on when the building comes fo us,
there are a large number of pressing claimants. A large number of Departments
have got their claims. We have to find out which is most urgent and try to
allot the vacant premises in the fairest possible manner. We could easily sit
down and give it to any Department. Bub we will be doing injustice to another:
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Department whose needs are probably greater. The allotment necessarily in-
volves difficulties. It is. common knowledge about housing accominodation that
everybody is very anxious to secure allotment. But once he secures allotment,
"&e is not so anxious to move in. There are hundreds of difficulties : he finds thad
certain rooms require alterations; certain light points have to be provided; cer-
tain other things have to be done. The building remains vacant and we are told
that we are not utilising the accommodation to the fullest extent. We made two
ruinute sruveys of the vacant accommodation position in the last three months,
and we found that the total amount of vacant accommodation, so far as residen-
tial accommodation is concerned was less than a fraction of 1 per cent. while the
vacant accommodation position in respect of office accommodation was perhaps

slightly more, but, in no case above 1 per cent. That is the position about
vacant accommodation.

We! have been asked to fix a target for derequisitioning. Here I frankly
confess\that I am not in a position to fix any target. The first thing will deter-
mine the pace of derequisitioning is the size of Government Departments in the
near future and in the distant future. Well, I cannot say when retrenchment
will begin, when the size of offices will be reduced, and when certain controls
which are being imposed by this Honourable House will be done away with and
these offices will no longer be necessary. Then there are so many other un-
certain factors of the situation. There is the constitutional position. We do
not know what will be our requirements for the Centre after June 1948. I do
not know whether the Centre will require accommodation in Calcutta or Bombay
next year. The whole thing is so uncertain that I must confess I cannot fix a
torget date for derequisitioning. Provisionally speaking, however, Government
expect that the new construction which has been sanctioned will probably be
ready by October 1948, and by October 1948, we may be able to release a very
large block of requisitioned accommodation, if, by that time, new demands
don’t crop up; if foreign Embassies and things:like that do not collar all that we
are prepared to derequisition. That, again, is a contingency about which I can-
not say anything very definite at present.

Sir, I have already said that the Honourable Member in charge of the Works,
Mines and Power Department looks into every case personally. The Advisory
Board is going into the whole matter and the Honourable Member pays parti-
cular attention to its advice. I must confess that I cannot add anything further
to what I have said, except that I hope that instead of ‘giving us blame or dis-
eredit for what has been done, the House will realise and appreciate our diffi-
culties and give Government due credit for the large amount of accommodation
that they constructed in wartime and for what they have done in the way of
utilising the accommodation available at their disposal in the best possible
manner ever since the war was over.

Sreejut Rohini Kumar Chaudhuri (Assam Valley: Non-Muhammadan): I
rise to make a few observations on this Bill based on my experiences in my own
province which was the greatest victim of war in the matter of requisitioning.
There, college buildings, school buildings, hostels for boys and girls were re-
quisitioned for the use of the military. Also all decent private houses were
requisitioned for the accommodation of the soldiers. Electricity was cut
off from private liouses, so that ball rooms may be kept busy. Water supply
was cut off from private houses so that water may be taken miles away in
the interior where houses were built for military purposes. Thousands of
villagers were rendered homeless and their fields were taken away and drains
were constructed so that there may be less mosquitoes. All this was ‘done
during the war not by our enemies or Japanese or members.of the Indian
National Army but for the benefit of Allied Troops.

I take very strong exception to certein provisions of this Bill, because
they want to prolong the agony from which we have been suffering so long,
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owing to circumstances beyond our control. It will require very strong nerve
on the part of any dictator to come to this House and ask for these powers

and it will require extreme docility on the part of the followers of the dictator °
to agree to these measures in peace time. I would inviis the attention of the
House to certain provisions of this Bill and ask them to ponder over it before
they finally accept the Bill as it stands.

Clause 9 of the Bill says:

“No suit, prosecution or other legal proceeding shall lie against any person for anjthing
which is in good faith done or intended to be done in pursuance of this Act or any order
made thereunder.”

Those who are in the legal profession know very well how the words ‘good
faith’ can be interpreted in any way you like,

Clause 8 says:

“The Central Government or any Provincial Government may, by order notified in the
official gazette, direct that any power conferred or any duty imposed on it by this Act shall,

in such circumstances and under such conditions, if any, as may be :énci.ﬁed in the direc-
tion, be exercised or discharged by such officer as may be so specified.”

The arbitrary and extensive powers conferred by this Bill can be exercised
by one single officer and the fate of thousands of people will be placed under
the tender mercy of this particular officer. It is nothing new that I am speaking
of. As a matter of fact, a single officer was in every case authorised to make
requisition in our part of the country. He could do whatever he liked and no
power on earth can set aside the order. Today in peace time we are still allow-
ing the Government to make a provision enabling a single officer to exercise these
arbitrary powers. I should have expected the Select Committee to make suit-
able amendments to this provision.

Then again sub-clause (4) of clause 5 says:

Any decision or determiration of the appropriate Government under sub-section (3)
shall be final and shall not be called in question in any Court.’

This clause says that land may be required although it may not he for the
benefit of the public or for the benefit of the Government. It is left to the
tender mercy of the Government to make whatever decision it likes and that
dec’sion cannot be questioned by anybody. Will the parties affected by such
a decision be allowed to make a representation hefore the appronriate Govern-
ment before they come to anv decision? No, Sir. No provision has been
made in this Bill. Is it not arbitrary in the extreme to introduce a clause like
this which places the people at the tender mercy of the Government.

I now come to clause 8 of the Bill.

“Notwithstanding the expiration of the Defence of India Act, 1939, and the rules
made thereunder and the reveal of the Ordinance, all requisitioned lands shall continue to
be subject to requisition until the expiry of this Act and the appropriate Government may
use or deal with any requisitioned land in such manner as may appear to it to be expedient,

Provided that the appropriate Government may at any time release from requisition
any requisitioned land.”

Now, Sir, has the appropriate Government requistioned land for the benefis
of the villagers who have been rendered homeless? Has the appropriate Gov-
ernment released for the .benefit of the villagers their cultivated lands which
have been spoiled. There was some meaning in depriving thesa villagers of
their home on account of military exigencies. if the Government found employ-
ment for them at nominal daily wages. What has hapnened is that the Gov
ernment have deprived them of their means of livelihood and their land.
Should it not have been the first object of the British Government
to restore their lands to the villagers whose means  of livelihood
have gone? Why are not thesc things done first? Their lands have
been converted into airfie'ds which are not in use nowv  and mav
not be used in future and still these lands are kept under reanis'tion. Simplv
vbecmlse these a'r fields mav be required against in ease of a prosnective war, the
Defence Secretary wanted to retain these lands under requistion, for all time
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to_dome." If.s war breaks out at any time, it would not require much time to
make your air fields again. It will certainly not require much time when the
Qovernment is in your own hands. Nor will it require much time to persuade
. the people to give up the land for the defence of their country. Then, why should
you keep this land because of some distant possibility of utilising it in case a
war breaks out? Another thing which I noticed in the note which has been pre-
pared by the Defence Secretary was that the process of derequisitioning is steadily
progressing.  That is true, but it is proceeding very slowly and deliberatel
slowly because nobody wants to part with the advantages which he has gaine
during the war time. Nobody wants to give up the luxury of living in beautiful
houses belongs to others. No one wants to be deprived of that. So, the rate of
derequisitioning is very slow.

I also want to draw the attention of the Honourable Member to certain specific
instances which have been mentioned and where the delivery of the buildings
has been given by the miltary persons in occupation to wrong persons.  Although
the land was taken from one particular person by the Deputy Commissioner as
the requisitioning authority, it has been given to another person or the building
has been given to another person at the time of de-requisitioning by the military
personnel which was in  possession. What are  you going
to do about that? Are you going to drive the party who
had given the land to the requisitioning officer to litigation? I have myself
approached the Government on these matters and the reply has been that it is
not possible for them to interfere. When the land has been given already by
the military, the Government cannot do anything. At any rate, the Governmen},
of the province cannot do anything in the matter. But something has got to
be done. I gave you the land when yoy wanted it and I want to get it back now
from you because it is no longer wanted by you. And I am told that I cannot
get back the land because the military personnel wrongly gave the land to some
other person. Is this a fair treatment? What provision is there to check this
kind of action? Is that order of an officer who is appointed under clause 8 final ?
A single officer is appointed under this clause. He requisitions some property
or he refused to derequisition it and his order is final and nobody can say any-
thing about it.

_ Then, Sir, I would very much urge that the expression ‘‘appropriate govern-
ment’’ should be defined, so that everything under this Act can be done by the
Government in whose province a particular laixd or house is situated, because it
is very difficult for persons in remote provinces to come up to the Government
of India and to submit their representations in this behalf. I may tell you that
when most of the Congress Members were in jail and when the Government was
being carried on in the provinces under section 93, all this requisition was done
under the orders of the Government of India. T can say that at least so far as
my province is concerned. Now, to approach the Government of India in all
matters affecting de-requisitioning is a stupendous task which an ordinary villager
or an ordinary private individual cannot undertake. So, T would suggest that’
the expression ‘appropriate government’ should be defined as the provincial
government of the province where this requisitioned property is situated. That
will simplify masters. It might be urged that the Provincial Government may
be at loggerheads with the Central Government and may release ].fm.d which the
Central Government acquires or may refuse to acquire the lapd which the Cen-
tral Government requires. I cannot helieve that such a contingency is possible
because even under the ordinarv circumstances whenever.l?r‘\d js required for a
railway, the Provincial Government always does the requisitioning of that lan_d.
Nowhere it is suggested that the Provincial Government may refuse to acquire
“land which is wanted by the Railway Department and therefore such a measure
should be adopted. If the Provincial Govetnments can be trusted to acquire land
whenever it is needed for the Government of India, why don’t vou trust the Pro-
vincial Governmentas in whose province the land is situated to decide whether the
particular requisitioned land should be released or whether a particular requisi-

.
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sioned land should be acquired? Why don’t you leave that matter to the deci-
sion of the Provincial Government? That will make the people of the province
feel at ease, because they can’approach the Provincial Government and take thé
pecessary step. But it is very difficult for them to come up to the Government
of India in matters like these. Therefore, I would suggest to this Honourab

House to accept the definition of ‘appropriate government’ to be this, that it
means a Government in whose territory the particular requisitioned property
is situated. So, I take opportunity of asking the Defence Department to release
quickly as possible at least those villages which were the homes of the villagers
and those fields which might still be cultivated and from where food can be grown.

Rai Bahadur Devendra Mohan Bhattacharyya (Nominated Non--Official):
8ir, I rise to say that a very large number of aerodromes have been constructed
in the Burdwan Division in Bengal and hundreds and thousands of acres of paddy
land and forest land have been requisitioned for the purpose, but no compensation
has yet been paid to the owners. In a few cases where compensation has been
paid, it has been paid at rates which prevailed at the time of requisition. These
poor agriculturists and owners of forest land do not know whom to approach for
the compensation. I would, therefore. like to propose that an Advisory Board
like the Chittagong Advisory Board should be set up for the Burdwan Division
which the aggrieved might approach for redress of their grievances and gef
the compensation due at an early date.

Another thing to which T would like to draw the attention of the Honourable
Defence Secretary is that these lands were requisitioned some time in 1941 and
1942, but the owners have not yet got any compensation and they>do not know
when they would get. I would, therefore, suggest that some interest should be -
paid to the owners for this long interim period so that they might not suffer any
ss in any way. Then, Sir, in the Burdwan Division the prices of paddy land
and forest land have gone up by 400 or 500 times and if the owners are paid only
at double the rate, they will suffer a great loss and they won’t be able to secure-
an equivalent area of land which they have been deprived of. Sir, there is a
class of land in the Burdwan Division recorded in Settlement papers as ‘‘waste
land”, although these lands are cultivated once in two or three years. 'The
Government officials of the Land Acquisition Department have stated that no
compensation would be recommended for these lands as these lands have been
recorded in Settlement Records as ‘‘waste lands’’. If that be the case, Sir,
it would be a great hardship and I should like to suggest that these lands should
be compensated just like other lands. With these words. Sir, I support the Bill,
but I hope the Honourable Defence Secretary would look into these matters and
redress the grievances which I have just placed before the Honourable House.

Sir Cowasjee Jehangir: Sir, I shall take only a few minutes. T oniv wish to
point out that in requisitioning lands and buildings for Government use in big
cities, I think, it is time that Government saw that those whom they accom-
modate in those buildings are reallv deserving of accommodation. T have gone
through the list very carefully of buildings requisitioned by Government and I
find that some of the flats are occupied by officers who should not be allowed to
occupy those flats. I find they are occupied by officers, I will not mention the
department from which they come, because T do not want to make any invidious
distinction, who come from departments whose dutv it is to see that thev house
their own officers properly. If any private firm tried to get (fovernment to assist
them to house their officers as some of these departments have done, T think
Government would be the first to come down and insist upon their building
quarters for their staff. They do not build quarters for their staff, they do not
even now do it, but they come to Government to ask for requisitioning of
buildings for them. I think it is wrong. )

Another point which I should like to bring to the notize of the House is this -
that we are in the middle of March. At the end of this month we shall have to
pass this budget. I do not know where we are. T trust you will see that while
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.ihese Bills are being discussed at great length by this Honourable House it does
‘mot mean that we shall be gagged when the budget cowes. I have no objection
to Honourable Memberg speaking at length on Bilis ot this character. By all
" means let them do so, it is an important Bill. We are in the middle of March
-And 1t 18 important that the Budget should be passed by 31st March. In my
- experience of 17 years, 1 have unever known .of the House being engaged on
Bills of this kind in the middle of March. If the consequence is that we,
Men}bers, who would like to have our say on the Budget are going to be
deprived of that right, I can only hope aud trust that you will see that justice
8 done to us,

Mr. G. S. Bhalja: Sir, I have heard with great attention and noted the many
‘and varied points which have been raised from various quarters in the House,
My Honourable friend, Mr. Manu Subedar with his usual eloquence levelled
several charges against the department into which I do not propose to go at the
moment. A meeting of the Bombay Advisory Board of which he is a Member
was held only the day before yesterday and the suggestions which he made on
the floor of the House were also made by him at that meeting. I have got here
8 draft summary of the proposals made by him. We have already called for a
veport from the Q.M.G. in India as to the extent to which these suggestions could
be given effect to. I hope that will satisfv my Honourable friend who happens
to be absent at the moment.

Sir, it was heartening to find that for once at any rate my Honourable friend
Mr. Sasanka Sekhar Sanyal showed some appreciation of the work done by the
Defence Department. In this connection. I would only say that I hope the
House will soon be in a position to show the same eppreciation iu respect of all
the activities of the Defence Department. He raised the question as regards
eomplaints which would come from areas not covered at present by the Boards
which have already been established. I shall make the intention of the Govern-
ment quite clear. We established these Boards at the important centres, T have .
mentioned because these were the places where the bulk of requisitioned proper-
fies were situated. If however there are other places in the provinces where there
are complaints of requisitioned properties being continued longer than necessary
Bovernment will have no objection to extending the jurisdiction of these Doards
#0 as to cover the whole province; in particular, the Board of Calcutta will be
suthorised to deal with complaints coming from all over the province except the
areas which come within the jurisdiction of the two Boards to be estahlished a$
Chittagong and Dibrugarh. I hope that would satisfy my Honourable friend.

Tn this connection, I wish to refer to the Press Note which we issued when
we established these Boards to indicate their functions. The press note says that
ke Government of India have decided to establish at Bombay, Ca!cutta, Del!ﬁ,
Chitagong and Dibrugarh, Advisory Boards of officials and nop-oﬁiclals to advise
Bovernment on questions arising from the continued possession by therp of re-
quisitioned land and acquisition of requisitioned land. Thus the Boards will clear-
Yy deal with questions of acquisition. That would also meet the point raised by
my Honourable friend Mr. Lawson who suggested that before Government decide
to acquire a particular property they might consider whethe.r there was an alter-
pative property available. It certainly would be the function of the Beards to
eonsider questions of that tvpe. o

Mv Honourable friend Mr. Lawson asked us to indicate the target date for the

derequisitioning  of properties. My Honourable friend  Mr. Gokha]g. the
Becretarv for ‘Works, Mines and Power department stated how difficult it was
#o suggest a date as the last date by which we shall be able to_dereanisition
all propertics. I vould further explain the d}ﬂ’lct\lty b'»: .the zllu‘s’rraf'on of
another civil department, namely the Industries and CIYII sunplies denart-
ment who are responsible for disposals. Now. @he Hpuse is aware that there
are thousands of tons of surplus stores lying in various p]a_ces and
the Defence Department have assumed . responsibility “for storine and
gearding them until they have been disposed of by another depart-

~
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ment of the Government of India, namely the Industries and Supplies Depart-
ment. Unless and until they are in a position to-say that this disposal work ,
would be completed by a certain date it would be very difficult for the Defence
‘Department to indicate a target date.

Mr. C. P. Lawson: What do they say?.

Mr. G.'S. Bhalja: They have not been able to give any target date. But the
House can rest assured that the Bill itself provides for automatic termination. I
cannot last-longer than the Act passed by the Parliament which authorises this
legislature to continue certain controls, and that is a maximum period of five
vears. In the first instance, that power continues for a period of two years.
A notificaton has just been issued by His Excellency the Governor General:
in his discretion continuing these powers for a period of two years. Beyond
the period of two years, the powers will have to be continued by a vote of both
Houses of Parliament. The maximum period for which this Bill can remain
in operation is therefore a period of five years froin the lst of April 1946,

My Honourable friend Pundit Thakurdas Bhargava in his very eloquent
Hindustani speech which I was glad to hear has attacked the basis of com-
pensation which is proposed to be introduced. My -Honourable friend Mr.
Manu Subedar who is to move the amendment I referred to earlier will deal
with the question as to why it was considered desirable to restrict the grans
of compensation to 100 per cent over the value at the time of requisition..
He asked me whether Government would be creating new assets or new works
with a view to easily acquiring land which they cannot acquire at the present
moment. I have no hesitation in giving h'm an assurance that Government
have no such intention; they do not wish to create any ncw assets merely in
order that they may be in a position to acquire land under part (a) of sub-clause’
(3) of clause 5 which this Bill authorises. . :

As regards giving the land over which assets have been created to the;
original owner there are various difficulties. To give an illustration, we have
built a big hospital at Anndh; is it desirable that the hospital which has been
constructed at a cost of several lakhs should be offered in the first instance to
the owner of the land? It would be against public policy to offer this land
with the buildings to the owner of the land. The assets have been created
. by Government for a specific purpose: and if Government wish to continue
in possession of that property for that purpose T can see no inherent injustice
in the proposal to acquire such land.

Mr. Sasanka Sekhar Sanyal: May I know what will be the basis of acquisif
tion in respect of those premises where acquisition has been made through the
Ordinance but compensation has not yet been made?

Mr. G. S. Bhalja: We have carefully examined that question also and our
conclusion is that if land was acquired under the Defence of India Rules com-
pensation would be paid as provided for in those rules. We cannot obviously
reopen cases which have been closed; I do not think it would be right and
equitable to do so. But if land was acquired under the Ordinance, i.e., a notice
of acquisition was issued, but compensation has not been finally determined at
the time when this Bill becomes an Act, the new basis of compensation will
be applied and not the o0ld basis. even though a notice of acquistion may have
ggend given under the Ordinance. T hone that will satisfv my Honourable

end.

A complaint was made that in some cases compensation was given to
wrong persons at the time of derequisitioning. T shall be glad to inquire into
any specific instances of such wrong compensation having been given. If one
merely makes a general remark like that, it is not possible to give a specific
reply. But I certainly give an assurance that if any such cases are brought
to the notice of Government they will be promptly inquired into.
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y Honourable friend Mr. Bhargava also raised the question of punish-
.ment. Government have no desire to take powers to inflict unduly severe

punishment in time of peace; and I am prepared to accept on bechalf of Gov-

ernment the aniendment, which he proposes to move with a view to reducing
the punishment provided for in this Bill.
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I hope this will give the Housc an idea of the earnestness with which Gov-
ernment consider such questions and conduce the House of their genuine

desire to procecd with derequisitioning as expeditiously as possible; and 1
Lope the House will pass the motion I have made.

1;. Sasanka Sekhar Sanyal: Mayv I ask for one information?  Perhaps
the Honourable Member knows that some parties who have purchased lots of
articles from Disposals Directorate are keeping large premises and compounds.
as store-yards and godowns for these articles, and they do not show any desire

either to dispose of them or to remove them elsewhere. How does the depart-
ment propose to deal with this question?

. Mr. @. 8. Bhalja: I think all these matters he can bring before the Advisory:
Board on which he sits.

Mr. Sasanka Sekhar Sanyal: As a matter of fact this matter was discu‘ss,sedi
in the Advisory Board but we discovered some legal lacuna. Will the Hanour.

able Member consider the question of filling up that lacuna so that we might
forece these parties to remove their goods?

Mr. @G. S. Bhalja: Yes, Sir, if the evil complained of is on a very appreciable
scale we shall certainly examine the desirability of introducirg a new provision.

Captain @G. T. B. Harvey (Madras: European): Sir, we have been listening
to talk of requisition, acquisition and de-requisitioning, etc. But one question
T should like to ask and that is about in eases where the Defence Department
has leased property from a private owner how long does it usually take to pay
the rent? T know a particular case of an elderly ladyv who happens to own:
property which she was persuaded to lease to the Defence Department. I
believe that was four years and three months ago, and establishinents costing:
gome seven lakhs have been built on that property. And as far as I know
she has not received one penny of rent yet. ‘ :

. Mr. G. S. Bhalja: T will certainly look into the case that my Honourable
friend has cited. : ) '

Sreejut Rohini Kumar Chaudhuri: Sir, what is the position of the Advisory
Board? Will their recommendations be accepted in every ease or can they
he rejected also? Are they merely an advisory body? :

Mr. G. S. Bhalja: As the name suggests, it is an advisory board. But I
am here to give an assurance on behalf of Government that the recommend-
ations of the Board will be given effect to to the greatest extent possible.

Mr. President: The question is:

““That the Bill to provide for tha continuance of certain emergency powers in rglation to
requisitioned land, as reported by the Select Committee, be taken into consideration.”

The motion was adopted.

Clause 2 was added to the Bill.
Pundit Thakur Das Bhargava: Sir, I beg to move:

“That to clause 3 of the Bill, before the existing Proviso, the following new Proviso.
be inserted, namely :

‘Provided no such works are constructed on the requisitioned land as are me'nt:ioned
in part (a) of sub-section (3) of section 5 of the Act or as can give rise te
incurring of such costs of restoration as are mentioned in part (b) of sub-section
(3) of section 5 of the Act’.”

. %:t this stage Mr. President. vacated the Chair which was then mcupiqd;
by Mr. Deputy President (Khan Mohammad Yamin Khan).} e

[
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In connection with this amendment I will only submit that if such works are -

ailowed to be constructed as contemplated in part (a) of section 5(8), then
after some time when the occasion arises the appropriate Govermment will be
in a position to say subsequently that since such works are there section 5(3)
will be applicable. And thus construction of works will be tantamount to pre-
paring the ground for acquisition. Now after having heard the Defence Secre-
tary I consider that the policy of Government s not to acquire land in cases
where it can be avoided; and if so, there is no reason why in future such works
ghould be constructed as would entitle Government to acquire land or such
cost be incurred as would make it difficult for Govarnment to restore the land
to the person from whom it was taken. Therefore considering what has fallen
from the Defence Secretary I presume he will accept the amendment and give
effect to the policy which he has been pleased to enunciate. Sir, T move.

Mr, Deput‘y President: Amendment moved:

“That to clause 3 of the Bill, before the existing Proviso, the followinz new Proviso
be inserted, namely :

‘Provided no such works are constructed on the requisitioned land as a.re'mengioned
in part (a) of sub-section (3) of section 5 of the Act or as can give rise te
incurring of such cos’s ~f 1c-toration as are meationed in part (b) of eub-sestion
(3) of section 5 of the Act’.’’

Mr. @. S. Bhalja: Sir, I regret I have to oppose this motion which proceeds,
T suggest; on distrust. I did give an assurance on behalf of the *Government
that it was not our intention to have this provision in order that we may have
the power to acquire land; but if a provision like this is made in the body of the
Bill what would be the result? There are several places where we have build
temporary constructions—huts or buildings—which may have to be repaired,
‘Strictly speaking, if a provision like this was passed, my Honourable friend
would come forward and say that the Government have newly constructed these
huts and therefore they have no power to acquire the land on which
* these huts are constructed. It may happen that it may be necessary
for Government to construct some buildings with a view to getting the best use
out of a particular land which is requisitioned, and it would considerably hamper
the Government if a provision of this kind is made in the body of the Bill. Sir,
T oppose this amendment.

Sit. N. V. Gadgil: Do I understand the Honourable Member correctly that
the Government assurance given just now relates to this extent that Govern-

ment will not create new assets so as to invite the provisions of sub-clause 8 of
-clause 5?

4. P M

Mr. G. S. Bhalja: T said that the Government had no intention of resorting
to this provision merely in order that they may be in a position to acquire that
bit of land, which they would not otherwise be able to acquire, but I added thaf
it may be necessary sometimes to create new assets in order to put the land to
the use for which it was originally requisitioned. It would considerably hamper

the Government if they had to be tied down by a provision of this kind in the
‘body of the Bill.

__ Pundit Thakur Das Bhargava: In view of the assurance given by my
Honourable friend, I beg leave of the House to withdraw the amendment.

The amendment was, by leave of the Assembly, withdrawn.
Mr. Deputy President: The question is:

“That clause 3 stand part of the Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4 was added to the Bill.
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Pundit Thakur Das Bhargava: I beg to move:
“That in part (b) of sub-clause (3) of clause 5 of the Bill, the following be added a$
the end, namely :
“and the owner declines to accept the restoration of requisitioned land without pay-
ment of compensation by the Government.” -

" In placing this amendment before the House all that I have to say ip thay
the real reason why the Government want to acquire a particular building or
piece of land is that in the opinion of Government the incurring of cost of resorts
ing the requisitioned land to its original shape will be excessive. Now, with &
view to see that this reason of the Government is fully met and made inappli-
cable in cases where the owner does not insist on the Government for restoring
the land to its original shape and is prepared to accept the land in its presen$
shape, I have moved this amendment. If the Government accept this amend-
ment, it will not mean extrs cost to them. Sir, I commend this amendment fio
the House.

Mr, Deputy President: Amendment moved:

“That in part (b) of sub-clause (3) of clause 5 of the Bill, the following be added st
the end, wamely :

“and the owner declines to acccpt the restoration of requisitioned land without pay-
ment of compensation by the Government.’

Mr. G. S. Bhalja: A similar suggestion was made before the Select Com-
mittee and I had then given the assurance that if in circumstances described in
part (b) the owner of the land requires the land back there would be no objection
to giving it back to him. The Committee felt that it was hardly necessary to
include this in the Bill itself, but if the Honourable Member desires that it musé
form part of the Bill, I have no objection to accepting this amendment on behalf
of Government. I would however suggest a slight change in the wording. The
Government draftsman suggests that it should be worded in this way:

~ “‘and the owner declines to accept the release from requisition of the land
without payment of compensation by the Government."’

Mr. Deputy President: I take it that Pandit Bhargave accepts this alters-
tion.

Pundit Thakur Das Bhargava: Yes, Sir, I do.

Mr. Deputy President: The question is:"
*“That in part (b) of sub-clause (3) of clause 5 of the Bill, the following be added at
the end, namely :

“and the owner declines to accept the release from requisition of the land without pay-
ment of compensation by the Government.”

The motion was adopted.

Mr. Deputy President: The question is:

“That clause 5, as amended, stand part of the Bill.”

The motion was adopted.

Clause 5, as amended, was added to the Bill.

Mr. Manu Subedar: Sir, I beg to move:
-*“That for clause 6 of the Bill the following clause be substituted, namely :—

6 (1) In respect of the ccntinued subjection of requisitioned land to requisition
under this Act or the Ordinance, compensation shall be determined and paid
in accordance with the provisions of section 19 of the Defence of India Act,
1939, and of the rules made thereunder :

Provided that all agrecements and awards under the said section in respect of
the payment of compensation for the period of requisition before the expiry of
the said Act shall continue to be in_ force and shall apply to the payment of
compensation for the period of requisition after such expiry,

(2) In respect of any acquisition of requisitioned land under this Act or the Ordinance
the amount of compensation payable shall be such sum as would he sufficient to.
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archase at the market rate prevailing on the date of the notice under section
E; piece of land equal in area, to, and situated within a distance of thres
miles from, the acquired land, and suitable for the same use as 'that to‘\.vl.uch
the acquired land was being put immediately before the date of its requisition,
or a sum equivalent to twice the market value of the acquired land on the
date of its requisition, whichever is less; and such amount shall be detex:mmed
and paid in acccordance with the procedure set out in the aforesaid section 19
and the rules made thereunder.

(3) For the purposes of sub-section (1} all the provisions uf the aforesaid section 19
and of the rules made thereunder, and for the purposes of sub-section (2) such
of those provisions as relate to matters of procedure, shall be deemed to be
continuing in force’.”

1 do not wish to say anything in explanation as I have already explained Fo.
the House that this is an agreed amendment on all sides. Sir, I move.

Mr. Deputy President: Amendment moved:
“That for clause 6 of the Bill the following clause be substituted, namely :—
‘6 (1) In respect of the continued subjection of requisitioned land to requisition.
' under this Act or the Ordinance, compensaticn shall be determined and paid:
in accordance with the provisions of section 19 of the Defence of India Act,
1939, and of the rules made uhereunder:

Provided tiat all agreements and awards under the said section in respect of
the payment of compensation for the period of requisition before the expiry of
the said Act shall continue to be in force and shall apply to the payment of
compensation for the period of requisition after such expiry. "

{2) In respect of any acquisition of requisitioned land under this Act or the Ordinance,
the amount of compensation pa}able shall be such sum as would be sufficient to-
purchase at the market rate prevailing on the date of ihe notice under section
5 a piece of land equal in area, to, and situated within a distance of three.
miles from, the acquired land, and suitable for the same use as that to which
the acquired land was being put immediately before the date of its requisition,
or & sum equivalent to twice the market value of the acquired land on the
date of its requisition, whichever is less; #nd such amount shall be determined
and paid in acccordance with the procedure set out in the aforesaid section 19
and the rules made thereunder. :

(3) For the purposes of sub-section (1) all the provisions of the aforesaid section 18
and of the rules made thereunder, and for the jurposes of sub-section (2) such
of those provisions as relate to matters of procedure, shall be deemed wo be

» ”

continuing in force’.

Bir Cowasjee Jehangir: Since this is an agreed amendment, I think it would
be a waste of time to criticise it. But I would like an explanation. An equal
area has to be bought or an amount provided that will buy an equal area within
three miles. In big cities like Bombay, Calcutta or Madras, to acquire a bit of
land within three miles could not be of the same class as the land acquired. It
must be different. Even a quarter of a mile would make a big difference in &
city hke‘z Bombsy, and therefore to put in a provision like this appears to be:
impracticable. It goes on tosay: ““ . . .. ... .. and suitable for the same
use . ... .. "’ How could in a big city land within a radius of three miles be:
suitable for the same use. It must be within a very short distance.

Then it goes on to say ‘‘the acquired land was being put immediately before:
the date of its requisition . . . . . " That too seems to me to be impracticable.
The land may be vacant land. Generally it is and may be in a very valuable
locality. It was not put to any use and would have been built upon. Buf the
wording is *‘and was being put immediately before the date of its requisition’’,
It was put to no use before its requisition. It ought to be or was intended to he:
used. There was a bit of land. It could have been built on but it was vacan$

and therefore it ought to be the past tense also. I would like some explanation,

Mr. Manu Subedar: The whole of this section was intended to be useful for
agriculturists whose land was taken and if my friend read it in the context of &
farmer, whose land was taken away, the whole thing applies, because 80 per
eent. of the cases involved are with reference to farmers and it was out of regard
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1o them that the Select Committee members wanted to have it like this. So far
-as 1y ‘riends comment is concerned, the only part which would apply to city
Iand is the 100 per cent. By no stretch of imagination can we apply the pre-
vious use, or the three mile radius or a like value at all. Therefore, we felt if
we sre to deal satisfactorily from the point of view of the rural population, we
were doing a service if it was this way. Besides it was an improvement over
Government’s previous proposals. I agree that such a clause would penalize &
good many city men whose property Government would acquire.

Rai Bahadur Devendra Mohan Bhattacharyya: At the time of requisition
paddy was selling at Rs. 1-4-0 a maund. Now it is Rs. 6-4-0 a maund and that
i;hows/that the price of agricultural land has gone up by 500 times. If you pay
him dply' at double that rate, he will not be ahle to secure that land.

Mr. Manu Subedar: I agree with my friend, but we had to strike a rough
margin of equity. According to us he will get the original value and 100 per cent.

more. He will get the full compensation in order to replace a like amount of
land in the neighbourhood. '

Pundit Thakur Das Bhargava: (The Honourable Member spoke in Hindus-
tani. For Hindustani text see Appendix to the Debates for the English
wanslation given below.—Id. of D.) Sir, my triend Mr. Manu Subedar says tha$
his amendment is an agreed amnendment. Any opposition to it will therefore be
academie. 1t is not proper to say anything against it at present but I should say
‘this much that this amendment would have been of the nature of 'an agreed
-.amendment only if the persons who were on the Select Committee and who
decided against the Bill in the Select Committee were consulted. If it had been
-done with their agreement it would have been better. They would have then ne
¢ause for complaint. To do so behind their back is against the principles of
democracy. I have a complaint that when decision was taken I was also a
member of the Select Committee but I was never informed of it otherwise 1
would have certainly said that I did not like the thing. Now since they have
given a decision and Mr. Manu Subedar and other members are all respectable
I will say only this much that the people, for whose benefit Mr. Manu Subedar
gays this decision was taken, will receive no benefit—nay sheer injustice will be
done to them. A man, who knows rural life, understands that if land is given
to an agriculturist at a distance of three miles from his old land he will receive
#o benefit. This amendment does not contain even this provision that canal
Yand will be given for canal land. This amendment is nothing but an eye-wash.

. The second thing is that it will be sheer injustice if they are paid 100 per
cent. price. I will tell the Defence Secretary that if the price of land has in-
-creased in Urban areas from 300 to 500 per cent., do not the people of Urban
areas then deserve justice? Have they not families? Is their money not for
their comfort? If it is, why justice is not done to them. What is this that you
-do justice to the people of rural areas and leave aside the people of the urban
areas. Should the same justice and sympathy be not meted out to the people
of the urban areas which is meted out to the people of the rural areas? I do nof
for one moment allow that justice should not be done to the people of the urban
areas or their rights should not be preserved. I have already given many reasons
fo prove that it is quite unjust. If the House want it T have vo objection. It
the House want that the Government shall confiscate half portion of the pro-
perty of. everv member of the Assembly it can do so but the House have ne

ower to lav down that the lands which were taken on condition that they will

e returned should not be returned to their owners. If a person whose land wag
scquired had been paid the price at that time he would have made a fourfold
profit by its legal use. Tf the price has increased there is no reason that his
Jend should be confiscated without paying him that price. For whose benéfi§
We is to make this sacrifice? War was fought by the British and Abdullal and
Ram Chander should lose their land. This is not justice. They should get ‘the
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market value of their properties. (Government, however, have not done this.
They themselves made a law in 1939 that prices should be paid according to the
market value. This was in force up to 11th December 1945. ¥rom 9 months
ihe law was changed that they shou.d get the price current at the time the prq-
perty was requisitioned. Now, that the war has been terminated for guite a
long time there seems no reason why they should not be given the price to which
they are entitled. Tf the lHouse says wuat the agreement is against it I do not
want to say anything. But I will say that the amendment is beneficial neither
to the people of the rural areas nor of the urban areas nor to the Government.
If the Government would pay more price it will pay with one hand and get back
with the other because lots of taxes such as income-tax, super-tax, Capital Gains
Tax etc. are to be paid on the price. In this way more than 50 per cent. is
realized I should say why is this sin without any enjoyment is being com-
mitted. I, therefore say that the propesed amendment is unjust even if the
House agrees to it,

Sjt. N. V. Gadgil: Sir, the great Machiavelli said: ‘‘Property is the source
«of all evil”” and a bad government makes the evil worse. If they had acquired
the properties somewhere at the beginning of the war, much of the trouble that
we are witnessing would have been completely avoided. The attitude of the
Government then was to acquire straightaway as little as possible but to take
a8 much as possible on lease believing, shortsightedly as usual, that the whole
war would be a short-lived affair. But not only was the war a prolonged one but
the results have been much more than anybody could have expected. The point
is this. Those who had to part with their lands, must either get
back their lands or get a fair price. I understand that 80 per
cent. of the lands occupied by the Government under the Dcfenes of India Rules
were rural and a small portion was in the urban areas of this country. In the
rural areas prices have not gone up so much as was sought to be made out by
my Honourable friend Pandit Thakur Das Bhargava. So far as the urban areas
are concerned undoubtedly prices have gone up. In between the time when the
lands or properties were acquired and now, every owner or whosoever was en-
titled to get any compensation for use and occupation has been paid not only
the reasonable rent but much more than that. I do not think any complaints
have been made on that account. I may give one instance. When property was
acquired at Dehu Road the amount of rent that was fixed and is being paid by
the Military Department is so much that even now it represents a higher rate
of rent than is available in the surrounding area. If the Government does no#
want land, it has got to release it. My first request to the Government would be
to release as much as they can and as the amendment moved by my friend
Pandit Bhargava is accepted by the House, things have improved. 1f the
owner is prepared to take back his land without asking for compensation, the
Government now is bound to give it. There remains only one category, under
which it will be necessary for the Government to acquire land and that is definad
in Clause 5, sub-clause 8 (a). That means a very small percentage. If the
prices have risen, 1 want to ask one simple question. Has the owner done any-
thing towards the increase? What is his contribution towards the increase of
price on account of which he now claims that he should have the whole of it?
In fact. on principle, I am even against the amendment which has heen moved
by my Honourable friend Mr. Manu Subedar. Government should not acquire
anything permanently: allow lands to remain on lease till prices come down, s
that ultimately the owners will be willing to take back the land ax it ie withou%
any eompensation. Government can certainly play that waiting game. But it
Government is anxious to purchase the land, then the question arises, with whose
fhoney Govermment is going to purchase it? There are propertics in Bombdy,
Caleutta and other urban centres, where prices have gone up tremendously. I
i obvious that the money must come from the poor taxpayer. But I am phé-
pured o nocept this amendment ‘as’a sort of via medie. ' One hunired per cént.
inerbnse i¢ alsy too much but in eertdin eases some principle has got to bé
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accepted. In the Town Planning Act, Mr. Deputy President, you know very
well that 50 per cent. of the final value is taken from the person who owns the
Property for the improvements that are likely to take place. At least we must
take 50 per cent. As far as one is able to see prices have gone up 200 per cent.
and if we can give 100 per cens. increase to the owner certainly it is ot 890
negligible as is sought to be made out by my friend Mr. Bhargava. Therefore
instead of giving them the full market value of today what is proposed under the
amendment moved by my Honourable friend Mr. Manu Subedar is fair &nd just
in the circumstances. It is much better from the taxpayers’ point of view than
would be the case, if matters were entirely lelt as my friend Mr. Bhargava
desires. Therefore I support this amendment.

Mr, Deputy President: The question is:

“That for clause 6 of the Bill the following clause be substituted, namely :—

6 (1) In respect of the continued subjection of requisitioned land to requisition
under this Act or the Ordinance, compensation shall be dctermined and paid
in accordance with the provisions of secticn 19 of the Defence of India Act,
1839, and of the rules made thereunder :

Provided that all agreements and awards under the said section in respect of
the payment of compensation for the period of requisition before the expiry of
the said Act shall continue to be in force and shall apply to the payment of
compensation for the period of requisition after such expiry.

(2) In respect of any acquisition of requisitioned land under this Act or the Ordinance,
the damount of compensation payable shall be such sum as would be sufficient to
purchase at the market rate prevailing on the date of the notice under secLion
b a piece of land equal in area, to, and situated within a distance of ihree
miles from, the acquired land, and suitable for the same use as that to which
the ucquired land was being put immediately before the date of its requisition.
or a sum equivalent to twice the market value of the acquired land on the
date of its requisition, whichever is less; and such amount shall be determined
and paid in accordance with the procedure set out in the aforesaid section 19
and the rules made thereunder,

(3) For the purposes of sub-section (1) all the provisions of the aforesaid section 19
and of the rules made thereunder, and for the purposes of sub-section (2) such
of those provisicns as relate to matters of procedure, shall be deemed to be
continuing in force’.”

The motion was adopted.

Mr. Deputy President: The question is:
“That clause 6 as nmended. stand part of the Bill.'"
The motion was adopted.

Clause 6 as amended, was added to the Bill.
Pundit Thakur Das Bhargava: Sir, I beg to move:

“'}‘h&t for sub-clause (2) of clause 7 of the Bill the following sub-clause be substituted,
n.wely :

‘(2) Every person required to furnish such information as is referred to in sub-section
(1) shall be deemed to be legally bound to do so within the meaning of sections
175 and 176 of the Indian Penal Code’.”

The present section as it reads deals with two classes of cases: firstly, those
in which information is required to be furnished and the information is not given
and secondly, cases in which wrong or false information is given. It penalises
both kinds of cases. My amendment is directed to one aspect of the case only,
because according to Section 193 of the I. P. C. the other thing is provided in
that Code and need not be referred to here. This amendment has been taken
from Section 10 of Act I of 1894 and the words used are practically the sams.
That section required that any person who was ordered to furnish particular in-
formation was bound under law to furnish that information and in case he did
not furnish he was held to be guilty of the offence under Sections 175 and 176
of the Indisn Penal Code. Act I of 1894 is the law of the land and these tempo-
rary measures sre all make shifts or substitutes to that provision and as such
these must be corelated to that Act, which is based on almost universal prin-
ciples. I beg to suggest to the House that this is enough for our purposes, if we
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substitute this amendment for the proposed provision. I am glat_l that the
Honourable the Defence Secretary has been pleased to say that he is agreeable
to accept it. I therefore beg to move the amendment.

Mr. Deputy President: Amendment moved:

“That for sub-clause (2) of clause 7 of the Bill the following sub-clause be substituted,
narmely .

):(2) Every person required to furnish such information as is referred to in sub-sectiom
(1) shall be deemed to be legally bound to do so within the meaning of sections
175 and 176 of the Indian Penal Code’.”

Mr, G. S. Bhalja: As I indicated previously, Government have no objection
to accepting the principle of the amendment moved by my Honourable friend
Mr. Bhargava. Now that the war is over we wish to come back to normal condi-
tions as far as possible. Therefore we do not wish to have severer powers than
are necessary. But I suggest that instead of Sections 175 and 176 of the Indian
Penal Code, Sections 176 and 177 should be substituted, because Section 175
relates to omission to produce document to a public servant by a person legally
bound to produce it. There is no question of producing such document here.
Section 176 refers to.omission to give notice of information to a public servant by
& person legally bound to give it and Section 177 refers to furnishing false infor-
mation. These are the two Sections which we wish to be incorporated rather
than Sections 175 and 176.

Mr. Deputy President: I suppose the Honou‘rable Member has no objection
to this.

Pundit Thakur Das Bhargava: After hearing what the Honourable Member
said about the Sections I think reference to Sections 176 and 177 wili be more
appropriate than to Sections 175 and 176.

Mr. Deputy President: The question is-

“That for sub-clause (2) of clause 7 of the Bill the following sub-clause be substituted,
namely :
‘(2) Every person required to furnish such information as is referred to in sub-sectiom

(1) shall be deemed to be legally bound to do so within the meaning of sections
175 and 176 of the Indian Penal Code’.”

The motion was adopted.

Mr. Deputy President: The question is:
"“That clause 7 as amended, stand part of the Bill.”
The motion was adopted.

Clause 7, as amended, was added to the Bill.

Sreejut Rohini Kumar Chaudhuri: I beg to oppose clause 8. 1If this clause

is deleted the structure of this piece of legislation will not in the least be affected
and the Government will not be deprived of the powers which they seek under
this Act. On the other hand, if the powers are delegated to an officer it will be
very undesirable to delegate such extraordinary powers as are being given under
this Act to an officer. Once they are delegated to an officer and once that
officer exercises those powers Government will be powerless to interfere with the
order passed by that particular officer. When you are investing Governmen$
with such extraordinary power there should be no provision for the delegation of
the powers to any officer. I therefore hope that the House would agree to this
clause being deleted. This does not affect the legislation at all.

_Mr. G. S. Bhalja: T suggest that the proposition made by my Honourable
fl:lend is not a przactical cne. Neither the Central Government nor the Provin-
cial Government can themselves perform the various functions which are des-
eribed in the other clauses of the Bill. They must perform these functions
throuch their agents. For instance when a land has to be requisitioned, it ig
the Collector of the district who can vequisition it. Even the Collector himself

ist Ir:ot in a position often to do this himself and he has to delegate his powers to
others. '



2089 LRGISLATIVE ASSEMBLY {17 MAR. 194T

Sreejut Rohini Kumar Chaudhuri: On a point of personal explanation, Sir.
I am afraid I have not been understood by my Honourable friend. There is no
‘bar to the enquiries and everything of that nature being done by the officer, but
the final direction should always be passed by the Government and not by an
officer.

Mr. G. S. Bhalja: We cannot, Sir, make a distinction like that. In order to
enable Government to carry out the various functions under the Bill it is neces-
sary that Government should delegate some of those functions to their agents.
Prima facie it is impracticable. I therefore oppose the motion.

Mr, Deputy President: The question is:

“That clause 8 stand part of the Bill.”

/The motion was adopted.

!Clause 8 was added to the Bill.
. Clauses 9 and 10 were added to the Bill.

Mr. Shavax A. Lal (Government of India: Nominated Official): 8ir, T beg
ta move: ‘

7 “That in sub-clause (1) of clause 1 of the Bill, for the figures 1946', the figures ‘1947
be; substituted.” Lo . :

Mr. Deputy President: The question is:
¢+ “Fhat in sub-clause (1) of clause 1 of the Bill, for the figures ‘1845’, the: figures ‘1047
be substituted.”

‘The motion was adopted. -

Mr. Deputy President: The question is:

“That clause 1, as amended, stand part of the Bill.”

The motion was adopted.

Clause 1 as amended was added to the Bill.

The Title and the Preamble were added to the Bill.

Mr. G. 8. Bhalja: BSir, I move:

“That the Bill, as amended, be passed.’’

Mr. Deputy President: The question is:

“That the Bill, as amended, be passed.’’

The motion was adopted.

IMPORTS AND EXPORTS (CONTROL) BILL.

The Honourable Mr, I. I. Chundrigar (Commerce Member): 8ir, I beg to
move:

“That the Bill to continue for a limited period powers to prohibit or control imports
and exports, as reported by the Select Committee, be taken into consideration.” :

The House is aware that when this Bill was introduced I explained the
urgency of passing legislation of this character. The economy of the country is
now undergoing a change from a wartime economy to a peacetime economy and
we find that there is a great shortage of several articles and commodities in the
country. Unless we restrict the export of these commodities and articles, the
people of this country will be put to great hardship. On the import side we
have to choose which commodities and articles should be allowed to be imported
into the country and how best we should utilisé the exchange which is available
to us. Incidentelly we have to ensure that the imports do not result in killing
any industries in the country. During the war the powers of controlling the
imports and exports were vested in Government as a result of the Defence of
India Act and Rules. After the Defence of India Rules ceased to be enforced,
an Ordinance was passed for the purpose of continuing those powers. That ordi-
nance expires on the 24th March 1947. 1t is necessary that these powers should
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be vested in Government before that day. The Bill was referred to the Sclect
Committee and the question wag fully discussed in the Select Committee. The
only changes made by the Select Committee are in the definition clause, clause
2 and the addition of new clause 6 regarding the cognizance of offences. It has
been found necessary to provide that no Court shall take cognizance of any
offence punishable under section 5 except upon complaint in writing made~by*a
Customs Collector or by an officer of Customs authorised in writing in this behalf
by a Customs Collector and no Court inferior to that of a Presidency Magistrate
or a Magistrate of the first class shall try any such offence. This is to prevend
certain {rivolous or malicious prosecutions being launched against some persons
without any authority from Government. With these changes, the Select
Cominittee has accepted the other provisions of the Bill and I hope the House:
will pass the Bill as it is.

Mr. Deputy President: Motion moved:

“That the Bill to continue for a limited period powers to prohibit or control imperts
and exports, as reported by the Select Committee, be taken into consideration.” :

- Mr. C. P. Lawson (Bengal: European): Mr. Deputy President, Sir, when I
moved for reference of this Bill to Select Committee you will remember that
there were no less than 3 Select Committee motions on the Order Paper. It will
therefore come as a bit of surprise to you that after these three Select Com-
mittee motions the Bill should come bagk in substantially the same form as thad
in which it went to the Select Committee. It will also come as a slight surprise
to you that after the long and very interesting and very definite debate on the
question of controls that took place in this House two or three days ago, in spite
of the unanimous feeling in this Houre that controls should be restricted by
every possible means, even in spite of that feeling in the House, this Bill has.
come back more or iess unaltered. 8o, Sir, I find myself at & considerable
disadvantage in speaking about a Bill which seems to me to earry a number _
of inconsistencies.

In the first place this Bill is a perpetuation of a war measure. I consider
that it is necessary to consider in connection with this Bill how many of the-
clapses covered by this Bill are really war clauses, whether the purpose fot which
those provisions were made is still necessary to be fulfilled. Let me for instance
just quote very briefly from clause 8(1) (b) which says:

“The Central Government may, by order published in the official Gazette, make provi-

sion for prohibiting, restricting or otherwise controlling, in all cases or in specified classes
of cases, and subject to such exceptions, if any, as may be made by or ander the order,—

...... the bringing into any port or place in British India of goods of any specified
description intended to be taken out of British India without being removed from the ship
or eonveyance in which they are being carried.”

What was the purpose of this clause? Clearly it was to control goods which
it was thought might go to a foreign country and might be used against us in
the war. By this means all the ports in our great coast line were forbidden for
a certain class of goods. What is the value of that clause today? Can the
Commerce Member tell me what value that clause will be to him? We have:
port rules to protect the country in the case of bringing in explosives, things that
are dangerous but what is the use of this clause? T suggest that it is really &
war time measure, which is being carried forward in peace time. That being so,
I suggest that there is still room for considerable examination of this Bill.

Let us go just a little bit further and consider clause 3(2). This enhances
the penalty that an importer shall suffer for importing goods or otherwise mis-
behaving under the terms of this Bill. Why were these penalties enhanced?
Because in war time, Government could not risk these offences being committed
and so they raised the penalties that the Customs could impose on a person who
contravenes these provisions. Do not think for one moment that that particular
clause is the only penal clause under this Bill. At the end of it you will find
provisions whereby if the provisions of this Bill are contravened a man may not:
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only be fined without Liuit but may also be sent to prison. Why then increase
4he powers of a non-judicial officer to punish the importers. Once aguin I sugges$
that that shows that in transferring these war measures to peace tune very much
more consideration.has to be given. .

Now, Sir, the Bill as it stands before the House is to be inforce for three
years. In other words this House, in spite of the clearly expressed opinion that
it gave regarding controls generally two or three days ago is now prepared to
give Government blanket powers 1n the question of cowplete control of the
imports and exports for a period of three years without qualification. Is that
consigtent with the opinion expressed by this House? Would it be consistent
with the views of Prof. Ranga who, although he was not satisfied with the reply
of the Honourable Member for Industries and Supplies, yet withdrew his motion?
When Prof. Ranga said that, there were signs of the cracking of the ‘‘whip’’ and
may be in this question also we shall hear the cracking of the ‘‘whip’’. But in
spite of that, I still suggest that this Bill requires more cons.deration, that im
banding out blanket powers of a very wide nature to the Government this House
will be acting inconsistently.

Sir, the House will have noted that I have attached to this Bili a minute of
dissent which enumerates some of the points which require alterations on the
floor of the House. I should have liked other matters in the Bill to have been
altered as well and as I said when I moved for reference to Select Committee,
this was a matter which should not have been rushed through in two or three
days or two or three weeks or even in two or three months. The question.of the
transfer of war legislation to peace conditions is really a matter for circulation.
It is really a matter on which we should have taken opinions from all interested

_parties by circulating the Bill at the beginning of the last session. That would
have been the proper way to deal with it. I personally have no legal abilities or
propensities but I am not satisfied that in placing this legislation on the statute-
book, we are doing so with full consideration of whether we are not trans{erring
to the statute-book provisions which were meant for war times and not for peace
times. 1 know that the Honourable the Commerce Member will tell me that
the times are still abnormal and I will agree with him, but T will not agree with
him that we should now legislate in the same manner as we would have legislat-
ed two or three years ago. There are different considerations ‘at stake, thers
should be different penslties and there should be different provisions. The poin§
which I particularly brought to his notice regarding the use of sub-clause (b) of
clause 3(1) should, I think. give him matter for thought and perhaps when he
replies to this debate, he will explain to this House what particular powers which
are not now in existence he requires to use by providing this sub-clause 3(1)(b)
in this Bill. And that is my instance.

Now, Sir, I merely wanted to make those few remarks in order to make the
position of 1ny Group clear regarding this Bill. We have no intention whatever
in holding up legislation which we know is absnlutely necessary and which we
know must become law by the 25th March. But if there is any impatience on
the part of the Government Benches or on the part of anyone in this House for
the amendments that we heve put forward and for the delays which those
amendments naturally entail, T will suggest to those complainants that the
fault is not ours. As the situation is, we are passing legislation. We are furn-
ing war time legislation into peace time lecislation. in mv opinion, with undue
heste.  This is not the onlv measure in which we shall have to think this matter
over carefullv.  Some of the Bills introduced th's morning equally are measures
which apnlied ta war eanditions and which will now need to he transferred o
peace conditions. and T still must say regret™wllv that it is wrong that {here
should be this rush legislation. So, Sir, T shall explain the amendments in
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greuter detail when the time comes for moving them, and, in the meantime, we'™

‘on this side will support the motion for consideration. .

Mr. P. B. Gole (Berar: Non-Muhammadan): Mr. Deputy President, 1 agree

with mv Honourable iriend Mr. Lawson that this 1s & i of very rar-reacmng
importance

although it is a very short one, were circulated tor eliciting public opinion tnere-
on. At the time when it was referred to the Select Commutice we were told

have those powers which the Ordinance gave them for some time more. lu tact,
the House at that time had perhaps no tune to consider the provisions of the Bill
and the effects of the Bill on the export and import trade. Since it was reterred
to the Select Committee, we have had sufficient time to consider it. Really
speaking, I find that in view of the existing law, it is unnecessary to have such
wide powers in peace times. It was all right when the war was on, but in peace
conditions T do not see any necessity for these powers. The object of the Bill
seems to be to restrict imports and exports, and if the Government possesses
those powers under the existing law, I do not see the necessity of having a new
enactment. In fact, I may draw your attention to section 19 of the Sea
Customs Act. That section provides that the Central Government may, from
time to time, by notification in the official Gazette, prohibit or restrict the bring-

ing or taking by sea or by land of goods of any specitied description into or out’

of Dritish India. That gives sufficient powers to the Government to restrict or
prohibit any import or export of goods. This law stands from 1878 and if these
powers are already vested in the Central Government, I do not see the necessity
of this war time legislation being continued even during the peace times. Whal
I am afraid of is that under the powers that are being given under Bill there will
be widespread corruption, nepotism and favouritism and that should be avoided
in peace times at least. 1 suppose, as was just now observed by my Honourable
friend Mr. Lawson, so far as controls are concerned, they are no longer wanted.
They «re being resented and I think the controls, apart from the merit or de-
merit of them, have demoralised the society to such an extent that all of thew
are stinking into the nostrils of everybody. It is true that controis are a neces-
sary evil sometimes and therefore for some time-they should be continued. In
fact, the other day, while discussing the cut motions, food was a factor which
was cxcluded from the de-controlling because we find India today is in the grip
of famine. Therefore, for some time equal distribution of food is a necessity and
for that purpose control may be necessary, although it may bring in its wake
certain undesirable factors. But it is not so here. So far as powers to restrict
exports and imports are concerned, as was just now observed by the Honourable
AMember in charge, and in order that the indigenous industries may not be affect-
ed, that power does exist today. For instance, even after the Ordinance was
‘promulgated and which Ordinance is going to expire on the 25th March, I find
goods; not of necessity but of luxury, are being flooded in the market and I do
not see any attempt being made on the part of the Governmens to restrict such
goods. On the contrary, they are comning in such large numbers and at such
high prices that it is very difficult to control them. I do not understand why the
Honourable Member in charge has not taken any steps to check them. He hails
from Bombay and he must have noted what is happening. Although he has got
tl}e powers under the Ordinance, he has not controlled them so far. But my
view is this that in taking these powers under the new Act and this is going to
remain on the statute book for three years, there is the further danger of cor-
ruption and demoralisation. 8ir, we are living in days of democracy and we
€xpect at least the fundamental principles of democracy to be observed. That
fundamental rule of democracy is that such wide powers should not be given o
Government and no individual member should be restricted and Government
should be given the least powers where these would be absolutely necessary, but
bevond this to give wide powers in the same way as they are sought to be taken

and it will have to be considered in detai betore 1t is rushed mrmigh..,
so hastily. In fact, it would have been much better it a Bill of thus nature,

that the period of Ordinance expires by the 25th March and 1t 1s necessary to .
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his Bill it is most dangerous to demoeracy. 1 therefore think that instead
of haying this Bill, if we had heard something from the Honourable Member as
4o why section 19 of the Sea Customs Act is not effective and not enough, bus
farther more powers are required in order to restrict import and export of

8. p.M. certain commodities, then I would have very well understood.

Mr. Deputy President: If the Honourable Member will take some more
time, fo finish his speech. then the House will adjourn now.

Mr. P. B. Gole: I will take some more time, Sir.
/ My. Deputy President: The House will mow adjourn.
\Phe Assembly then adjourned Till Eleven of the Clock on Tuesday, the 18tk
Mavrch, 1947
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